BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

ORGINAL APPLICATION NO. 84 OF 2020

IN THE MATTER OF:

SHAIK NOOMAN BASHA ... APPLICANT
VS

THE STATE OF ANDHRA PRADESH REP.

BY ITS PRINCIPAL SECRETARY AND OTHERS ........ RESPONDENT

REPORT OF JOINT COMMITTEE

RUNNING INDEX

SIl.No. Date Description of the Document Page No.
1. 6-07-2022 Joint committee report 2-10
2. 15.07.2020 | Annexure -1 G.0O.Rt.N0.388, dated 11-12
15.07.2020

3. 7.10.2021 Annexure -2 C.D.O., Vijayawada has
approved the Hydraulic Particulars vide
Lr.No.CE/CDO/EE/Div-1/DEE- 13-29

2/AEE5/Escape channel — Kundu
River/HPs/149/2021, dated 7.10.2021,

4, Annexure -3 Map showing Kundu River
passes in the Urban Limits of Nandyal 30-32
of its Chainage from Km. 25.00 to Km.
57.00

5. 18-7-2017 Annexure -4 G.0.Ms.No.275, Municipal
Administration & Urban Development 33-94
(H) Department, Dt:18-7-2017

6. Annexure -5 Solid Waste Management
Rules, 2016. 95-185

PLACE- NANDYAL

DATE-06-07-2022




JOINT COMMITTEE REPORT FILED IN O.A NO.84 OF 2020 AS PER

THE HON’'BLE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI ITS

ORDER DATED 30-06-2020.

PREAMBLE

1.

It is submitted that the above application is filed by the applicant SHAIK
NOOMAN BASHA regarding the encroachment of the existing river bed of
Kundu River flowing from North to South in Nandyal Town for the
purpose of implementing the scheme of the Government of Andhra
Pradesh for providing patta land to homeless in the State.

It is submitted that this Hon’ble Tribunal its order dated 30-06-2020 had
admitted the matter and appointed a joint committee and direct the joint
committee to inspect the area in question and submit a factual as well
as action taken report if any violation found in the above area. para No’s

12 to 16 read as follows:-

“12. We are only concerned about the environment issue
raised by the applicant 1in the application. So, 1in order to
ascertain 6 the real state of affairs and also the impact of the
implementation of the scheme in the area in question, we feel it
appropriate to appoint a joint committee comprising of a Senior
Officer from Ministry of Environment, Forest & Climate Change
(MoEF & CC), Regional Office, Chennai, the Engineer in Chief or
any officer nominated by the Engineer in Chief not below the
rank of Superintending Engineer of Irrigation Department, Andhra
Pradesh, District Collector of Kurnool District and any senior

officer from the River Protection Committee 1if any, functioning
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in State of Andhra Pradesh to inspect the area in question and
submit a factual as well as action taken report if any violation
found.

13. The committee 1is directed to go into the question
as to whether the present act of distributing the land acquired
for widening the Kundu River to protect the area against the
flood and 1inundation, 1if it 1is converted for the present
purpose, how far it will affect the flow of excess water that is
Likely to be collected through the river during monsoon season
and also consider the question of ecological hazards or disaster
that is Llikely to be caused in future 1if the scheme 1is allowed
to continue in that area and if the scheme has to continue then
what are the necessary remedial measures and steps to be 7 taken
by the authorities to protect the Kundu River. If any damage has
been caused to the environment or riverine environment, then the
committee 1is directed to assess the environmental compensation
payable and also fix the responsibility of the department which
is Liable to pay the same.

14. The committee 1is also directed to go into the
question regarding the adverse impact on the flood plains along
the river due to this act.

15. The Regional Office, Ministry of Environment,
Forest & Climate Change (MoEF & CC), Chennai will be the nodal
agency for co-ordination and also for providing necessary
logistics for this purpose.”

16. Three months time 1is granted to the Jjoint
committee to submit the report to this Tribunal by e-mail or by

e-filing at ngtszfiling@gmail.com on or before 07.10.2020”
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3. It is submitted that this Hon’ble Tribunal its order dated 21-3-2021
had reappointed the nodal agency and Direct the Joint Committee to
file the report to this Tribunal on or before 27.04.2022 the above order

is read as para No’s 3 to 6 as follows;-

3. The 5th Respondent has filed their counter.
The Learned counsel appearing for the State of Andhra Pradesh
submitted that Respondents 2 & 4 is adopting the statement filed
by the 5th Respondent.

4. The Joint Committee has not filed the report so
far. In order to avoid the delay, instead of directing the Nodal
Agency viz., Integrated Regional Office, MoEF&CC at Vijayawada,
we feel it appropriate to direct the District Collector, Kurnool
as nodal agency, so that he can coordinate with the officials
and conduct inspection and submit a report, as he is also one of
the members of the Joint Committee.

5. The Integrated Regional Office, MoOEF&CC at
Vijayawada is directed to co-operate with the District Collector
and make arrangement for the inspection and submit the report to
this Tribunal at the earliest possible time, as serious
environmental issue has been raised by the applicant and even on
the Last hearing date, this Tribunal had expressed 1its
displeasure with the attitude and the manner 1in which the
MOEF&CC 1is acting whenever they have been made as a member of
the committee, failure to inspect and submitting the report to
this Tribunal as expected, has to be avoided.

6. The Joint Committee 1is directed to file the
report to this Tribunal on or before 27.04.2022 by e-filing 1in

the form of Searchable PDF/OCR Supportable PDF and not 1in the
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form of Image PDF along with necessary hardcopies to be produced

as per Rules.
4. It is submitted that Nandyal District is newly formed on 4-4-2022 under
the reorganization of districts in Andhra Pradesh bifurcated from Kurnool
District. The area in question comes under the purview of Nandyal District.
As per the above directions of this Hon’ble Tribunal the Joint Committee is
constituted with the following Officers to inspect the area in question and to
submit a factual as well as action taken report if any violation found.

1) Joint Collector and Additional District Magistrate, Nandyal.

2) Dr. Suresh Babu Pasupuleti, Scientist ‘D’ Integrated Regional

Office (IRO), Ministry of Environment, Forest and Climate Change,

Vijayawada.

3) Superintending Engineer, Irrigation Department, Kurnool.

4) Environmental Engineer, Pollution Control Board, Kurnool.
5. It is submitted that the above Joint Committee has jointly inspected
the site and works in question on 25.06.2022 and submits the following
report based on the information provided by the joint collector Nandyal.
. Itis submitted that the Kundu River originates from Uppalapadu near Orvakal
Mandal of Kurnool District. The Galeru River originating from Nallamala
forest, joins with Kundu River at Km. 17.300 near Ayyavaripalli of Velugodu
Mandal of Nandyal District and passes through Nandyal town. The
Government of Andhra Pradesh has taken up the widening and deepening of
River Kundu to protect the low lying areas from inundation in Nandyal Town.
In this process, the Government of Andhra Pradesh has approved

administrative sanction vide G.0O.Rt.N0.388, dated 15.07.2020 (ANNEXURE-
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1) This work was entrusted to M/s MRKR and Ritwik, Hyderabad and the

work is in progress.

. Itis further submitted that this scheme is envisaged to protect the habitations
located on the banks of Kundu duly widening and deepening of Kundu River
with a passing discharge of 38,000 Cusecs. Accordingly, the Central Designs
Organization, Government of Andhra Pradesh i.e., Chief Engineer, C.D.O.,
Vijayawada has approved the Hydraulic Particulars vide
Lr.No.CE/CDO/EE/Div-1/DEE-2/AEE5/Escape channel - Kundu
River/HPs/149/2021, dated 7.10.2021, with (1) a bed width of 107 Meters (2)
full supply depth of 5 meters (3) with a top width of 125 meters and (4) with a
designed velocity of 1.877 m/s. This channel carries a discharge of 38,000
cusecs. (ANNEXURE-2) This channel design is also provided with an
inspection track/vehicular road with a width of 6 meters on both sides. The
Water Resources Department has acquired lands to an extent of Ac.144.00
on Right Side of Kundu River and an extent of Ac.68.70 on left side of Kundu
River at its chainage 45.664 to 46.836 for dumping the excavated soils, Rock
Muck etc., collected from widening and deepening of Kundu River in Nandyal
Urban Limits. This Kundu River passes in the Urban Limits of Nandyal of its

Chainage from Km. 25.00 to Km. 57.00. (ANNEXURE-3)

. It is further submitted that the proposed protection works to Kundu River are
meant to meet the floods to pass out a discharge of 38,000 cusecs duly
widening of Kundu River to 107 Meters of bed width and 125 Meters of top
width and deepening the River to accommodate a full supply depth of 5
Meters and free board of 1 Meter with a velocity of 1.877 Meters per Second.

The meandering portion from Km. 45.664 to Km. 46.836 on Right Side of the
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Kundu River is provided with side walls to protect against erosion and
Meandering. The embankments of the river (both sides) at meandering areas
will be strengthened with Reinforced Cement Concrete (RCC) / Stone
Pitching so that the erosion of embankment is avoided. The river will be
regularly de-silted and depth of the river will be maintained before monsoon

of each year for free flow of flood.

. It is further submitted that the Government of Andhra Pradesh has taken up
Individual Housing scheme by developing all infrastructure such as Roads,
Water, Electricity and Connectivity. The Housing scheme is being proposed
in Nandyal town in the additional acquired land by Irrigation Department
which is on the right and left flanks of the river at a chainage of Km.45.664 to
Km.46.836. The meandering portion of the river is being made into a
parabolic shape in order to increase the velocity of flow and thereby
facilitating more run off in shorter time and to avoid inundation of low lying
areas. Generally, meandering of river takes place due to deposition of
sediments on one side of the River. Since meandering is being made into
parabolic shape, there will not be any impact on the Flood Plains. On the
right flank, a concrete retaining wall is also proposed all along the right flank
to protect the bank and to avoid further erosion. On the left side of the bank,
embankment is made in order to avoid inundation of Low lying areas. The
proposed Housing Scheme location is at a distance ranging from 120 Meters
to 620 Meters from the right side end portion of Kundu Right side bank which
Is more than the prescribed buffer zone of 50 Meters (as prescribed vide
G.0.Ms.No.275, Municipal Administration & Urban Development (H)

Department, Dt:18-7-2017 ANNEXURE-4) and at a distance ranging from 60
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to 80 Meters from the left side end portion of Kundu left side bank. The flood
is designed to pass through Kundu River and it will not outflank beyond the
protected bunds. During the monsoon season, if any excess flood is
encountered, the same can be accommodated in the buffer zone provided.
There will be no adverse impact on the flood plains along the River as the

proposed Housing Scheme is beyond the buffer zone.

. It is submitted that all factors are taken into account while designing the
Kundu Protection Works against the flood and inundation. Hence, there will
not be any effect to the flow of Kundu River with the proposed Housing
Scheme during the monsoon season and there won’t be any disaster in

future, if the Housing scheme is allowed to continue in this area.

To reduce the impacts if any, to avoid ecological hazards or disaster, the
concerned authorities will take up 1) the embankments of the river (both
sides) at meandering areas will be strengthened with Reinforced Cement
Concrete (RCC) / Stone Pitching so that the erosion of embankment is
avoided. 2) The river will be regularly de-silted and depth of the river will be

maintained before monsoon of each year for free flow of flood.

RECOMMENDATIONS

The following remedial measures will be taken by the concerned
authorities to protect the Kundu river and to avoid the impacts by
implementing the Housing Scheme, in the area mentioned in the order dt:

30-6-2020 related to Environmental issues.
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The Sewage and Solid Waste which will be generated from the
Housing Scheme, the Nandyal Municipality will cater the needs
through processing facilities such as Sewage Treatment Plant (STP)

and Solid Waste Management.

The disposal and treatment facilites of Municipal solid wastes
generated from the area in question, in accordance with the
provisions of the Solid Waste Management Rules, 2016.
(ANNEXURE-5)

Will restrict illegal disposal of solid waste along the river bank and
flood plain zones.

Will carry out Proper Inspections by the concerned departments on
the waste management to avoid public health problems and to
improve the water quality in the river.

Plantation of indigenous species will be taken up to restore the soll
quality and enhance the water absorption capacity and control soil
erosion.

Involvement of the public, private and Industrial sector in maintaining

the river water quality.

So far, no environmental compensation was levied by the State

Pollution Control Board with respect to Kundu River. In case if the Municipal

authorities fail to treat the domestic waste water to be generated from the

proposed Housing scheme, the Municipality has to pay the environmental

compensation with regard to water pollution if any caused by the scheme.



10

CONCLUSION

It is submitted that the Joint Committee members that observed at the
time of inspection there are no violations in respect of Ecological Hazards to the
environment involved in the site in question and there will be no adverse impact
on the flood plains along the Kundu river due to taking up of Housing scheme in
the lands in question.

It is submitted for kind information.

")

-_—
Dr. Suresh Babu Pasupuleti, Joint Collector and Additional District
Scientist ‘D’, Magistrate, Nandyal

Ministry of Environment,
Forest and Climate Change,
Integrated Regional Office (IRO),
Vijayawada.

7 Loa T - \
\./];risst?fr:'ggggg‘rg;q%‘u = Environmental Engineer,
’ Pollution Control Board, Kurnool.

Dated at Nandyal on this the 6" day of July 2022
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT
Water Resources Department — “Improvements to Escape Channel, Nippulavagu, Galeru
River and Kundu River from Km 0.000 to Km 189.200 and Re-gradation of Vagu, flood
Protection works and providing high level Bridges to en-route villages for improving the
carrying capacity to 35000 cusecs” - Administrative Approval — Accorded — Orders —
Issued.

WATER RESOURCES (PROJECTS.IIl) DEPARTMENT
G.O.RT.No. 388 Dated: 15-07-2020.
Read the following:-

1)  From the Chief Engineer (P), Kurnool Letter No. CE/KNL/TWKCC(AA)/
DEE4/AEE7/Rayalaseema Projects/1/2020, Dt:01/02/2020.

2)  From the Chief Engineer (P), Kurnool
Lr.No.CE/KNL/DEE3/AEE2/Rayalaseema Projects/2020, Dt: 28.04.2020

&&&&
ORDER:

In the letters 1t and 2™ read above, the Chief Engineer (P), Kurnool has requested
the Government to accord administrative approval for the work “Improvements to
Escape Channel, Nippulavagu, Galeru River and Kundu River from Km 0.000 to Km
189.200 and Re-gradation of Vagu, flood Protection works and providing high level
Bridges to enroute villages for improving the carrying capacity to 35000 cusecs” for an
amount of Rs.1501.00 Crores.

2. Government after careful examination of the proposal of Chief Engineer (P),
Kurnool, hereby accorded administrative sanction for the work “Improvements to Escape
Channel, Nippulavagu, Galeru River and Kundu River from Km 0.000 to Km 189.200
and Re-gradation of Vagu, flood Protection works and providing high level Bridges to
en-route villages for improving the carrying capacity to 35000 cusecs” for an amount
of Rs.1415,00,00,000/- (Rupees One Thousand Four Hundred and Fifteen Crores only)in
relaxation of FRBM norms subject to condition that the CE has to ensure the following
before according technical sanction:

i) The correctness of provisions, quantities, rates proposed in the estimate.

ii) The design/drawings has to be approved by the competent authority

iii) As per the revised Sand Policy of the Govt. the Sand rate has to be adopted.

iv) Detailed estimates/quotations has to be supported for the LS provisions.

V) The Present proposal may not overlap under Up-gradation Pothireddypadu
Head Regulator.

P.T.O.
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3. The above expenditure is debitable to the HOA: 4700-01-109 KCC -11 - 27C&D
530/531 O.E.

4. The Chief Engineer (Projects), Kurnool shall take further action accordingly.

5. This order issues with the concurrence of Finance (FMU.WR.Il) Department vide
their UO No. FINOT-FMUOMRAS(WR2)/ 136/2020-FMU-WR-II, dated:07-06-2020.
(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

ADITYA NATH DAS
SPECIAL CHIEF SECRETARY TO GOVERNMENT

To
The Chief Engineer (Projects), Kurnool.
Copy to:
The ENC (1), Vijayawada.
The Director of Works & Accounts, Vijayawada
The Finance (FMU.WR.II) Department
The PS to Minister (WRD)
The PS to Special Chief Secretary (WRD)
File No. ICDO1/MIJIR/136/2020-PRO-1II (1091008)
SF/SC
//FORWARDED :: BY ORDER//

SECTION OFFICER



Z GOVERNMENT¥ANDHRA PRADESH

rd WATER RESOYRCYS DEPARTMENT
From: To:
Sri.K.Srinivas, M.Tech, M.L.E., M.1.G.S The Chief Engineer & DWRO,
Chief Engineer, Water Resources Department,
Central Designs Organization, Kurnool.
Sai Balaji Complex, Near Iron Yard,
Bhavanipuram,

Vijayawada-520012.(A.P)

Lr.No.CE/CDO/EE/Div-1/DEE-2/AEE-5/ Escape Channel-Kundu River/HPs// 44/2021/ Dt: 07.10.2021.

Sir.

Sub:- WRD - “ Improvements to Escape Channel, Nippulavagu, Galeru River and Kundu River
from Km 0.000 to 189.200 and Re-gradation of Vagu, flood protection works and providing
high level Bridges at enroute villages for improving the carrying capacity to 35000 cusecs™
Hydraulic Particulars of Escape Channel, Nippula Vagu, Galeru River & Kundu River from
Km 0.000 to Km 183.050 - Hydraulic Particulars Approval requested —Tentative Approval
of Hydraulic Particulars from Km 0.000 to Km 183.050 — Communication - Reg.

Ref:- 1. Agt.No.06 CE/2020-21,Dt: 31.03.2021.

2. Lr.No.SE/TGP/NDL/DW/DEE/AE3/114CE, Dt: 06.08.2021
3. Lr.No.CE/KNL/ICD32-TWOKCC/DEE/AEE2/30/2021(1477704),Dt:07.08.2021.
4. T.O.Lr.No.CE/CDO/EE/Div-1/DEE-2/AEE-5/EscapeChannel-Kundu
River/HP’s/141/2021, Dt: 17.09.2021.
5. Lr.No.CE/KNL/ICD32-TWOKCC/DEE/AEE2/31/2021(1517227),Dt: 24.09.2021.
% Xk ¥k
With reference to the letter 3 & 5" cited, wherein the Chief Engineer & DWRO,
Water Resources Department, Kurnool has furnished the proposals of Hydraulic Particulars of
“Improvements to Escape Channel, Nippulavagu, Galeru River and Kundu River from Km
0.000 to Km 183.050 and Re-gradation of Vagu, flood protection works and providing high
level Bridges at enroute villages for improving the carrying capacity to 35000 cusecs™ for
according approval, it is to inform that the Hydraulic Particulars of Escape Channel,

Nippulavagu, Galeru River and Kundu River from Km 0.000 to Km 183.050 are tentatively
approved with the following details.

1. The velocities proposed by the Project authorities duly considering the sub soil strata as
soft rock along the alignment are considered in the tentative approved HP’s. During
execution the sub soil strata must be ensured as the velocities in the reaches are
designed considering the strata furnished by the project authorities. If any change in the
soil classification is observed, the same shall be referred to the CDO for review and

revision of Hydrulic particulars.
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2. During execution if any addition/delet CM & CD works are found necessary, the N
same shall be inluded in the HPs statement and the proposals referred to the CDO for

revision.

3. The location of joining the loop canal is @ Km 0.100 with FSL of + 265.752 as

approved vide this office Lr.No.CE/CDO/EE-5/DEE-15/AEE43/Loop
Canal/HP’s/39/2021/168, Dt: 09.09.2021. If any change in the joining point, the same
shall be referred to CDO for revision.

4. The loop canal is designed with side slopes of 1:1 and the Escape channel is designed

with side slopes of 0.5:1. Proper transitions shall be provided while joining the loop
canal in to Escape channel.

5. The Project Authorities may explore the possibility of avoiding structures in curve
during detailed site survey of structures.

6. At the existing structures from Km 0.000 to Km 183.050, wherever no loss of head
provided, the Project Authorities shall design the structures with afflux as zero.

7. The Discharges proposed by the Project Authorities in various reaches are considered
for approval. If any deviation in the discharges in the sections of the HPs now

approved, the same shall be reffered to the CDO for revision.
8. The Project authorities shall ensure that the designed capacity of channel/river i.e

35000 C/s or existing carrying capacity of the section whichever is more, whenever the

streams are merging in to the river along the alignment.

9. The Project Authorities have not considered the discharge let into the river from certain
streams enroute the alignment. This may result in submersion of adjacent fields during

the floods when the main river is flowing with designed discharge. This aspect need to

be examined during execution.

10. The HP’s are finalised considering the MFL (+132.796) proposed by the Project
Authorities at the confluence point with Penna River at tail end i.e Km 183.050. Any
change in MFL at confluence point will have effect in the HP’s now tentatively

approved.

11. The Existing Rajoli Anicut is located at Km 130.066 and is 75.00 m D/s of the
proposed Reservoir. The D/s protection works of the proposed Reservoir and its
Spillway may get overlapped with the existing anicut U/S Protection works. This shall

be examined before finalization of the designs of Rajoli Reservoir.

12. The functioning of the existing CM/CD structres for the modified H.Ps shall be

ensured by the Project Authorities before adopting the sections now approved.
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13. The Project Authorities shall ensure that minimum free board shall be availabe with the

increased discharges for the CM/q) 51ctures in the reach from Km 0.00 to Km
183.050.

14. The funtioning of the Existing Power Plants for the modified H.P’s shall be ensured by

the Project Authorities before adopting the sections now approved.

15. The curve details along with alignment from Km 0.000 to Km 183.050 have not
enclosed by the project authorities. During execution proper super elevation is to be
provided as per IS: 5968-1987 wherever the minimum radius of curvature is not

available along alignment.
16. Proper transitions shall be provided whereever the canal section changes.

17. The Project Authorities are requested to ascertain the suitability of the hydraulic
parameters and particulars with respect to site conditions before execution.

18. The Project authorities shall ensure the FRL of Reservoirs (Joladharsi & Rajoli) as the
approach channel lengths (now approved) at Reservoirs are based on the FRL of the
reservoirs i.e +187.500 & +164.000.

19. Necessary protection works & proper transitions shall be provided at the confluence
points of the streams/river along the alignment.

The receipt of this letter along with enclosures may please be acknowledged. The

feedback form is also to be filled, duly countersigned and communicates to this office.

Encl:-1) HP Statement (Tentative Approval) — 1 No
2) Feed Back Form — 1No
Yours faithfully,

Sd/- (05.10.2021)
Chief Engineer,
Central Designs Organisation,
Vijayawada.

Copy to Superintending Engineer, TGP Circle, Nandyal for information and further necessary

action.
/| T.C.F//
ey
o

Executive Engineer
Division No.I,
CDO, Vijayawada

Agr,
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FEEDBACK FORM
Name of the work/ service:

ation RESPONSE? B

1.How would you evaluate organ

u appraise QUALITY of service?

2. How would yo

o O O

3. How would you assess PROMPTNESS ofservice?

Any other remarks or suggestions

Name :

Designation :

Date:
M
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Municipal Administration and Urban Development Department - The Andhra Pradesh
Land Development (Layout and Sub-division) Rules, 2017 - Notification - Orders -
Issued.

MUNICIPAL ADMINISTRATION AND URBAN DEVELOPMENT (H) DEPARTMENT

G.0.Ms.No.275 Dated:18.07.2017
Read the following:-

1.G.0.Ms.N0.1095, Municipal Administration & Urban Development
Department, dated 24.08.1965.
2.G.0.Ms.No.62, Municipal Administration & Urban Development Department,
dated 28.01.1970.
3.G.0.Ms.No.161, Municipal Administration & Urban Development
Department, dated 21.03.1984.
4.G.0.Ms.No0.68, Municipal Administration & Urban Development Department,
dated 31.01.1992.
5.G.0.Ms.N0.292, Municipal Administration & Urban Development
Department, dated 28.05.1994.
6.G.0.Ms.No.528, Municipal Administration & Urban Development
Department, dated 25.09.1998.
7.G.0.Ms.No.114, Municipal Administration & Urban Development
Department, dated 14.03.2000.
8.G.0.Ms.N0.345, Municipal Administration &
Department, dated 30.06.2006.
9.G.0.Ms.No0.276, Municipal Administration & Urban Development
Department, dated 02.07.2010.
10.G.0.Ms.N0.168, Municipal Administration & Urban Development
Department, dated 07.04.2012.
11.G.0.Ms.No.455, Municipal Administration & Urban Development
Department, dated 10.12.2012.
12.From the Director of Town and Country Planning, A.P., Guntur, Letter
Rc.N0.650/2017/P, Dated 15.02.2017.
13.Government Memo No0.490180/H2/2017, dated:17.05.2017.
14.From the Director of Town and Country Planning, A.P., Guntur, Letter
Rc.N0.650/2017/P, Dated 11.07.2017.

>k k%

Urban Development

ORDER:

In the G.0. 1% to 11" read above, the Government have issued Orders and
Circular instructions from time to time with regard to the land/layout development. Each
of the Urban Development Authorities, Municipal Corporations, Municipalities and the
Gram Panchayats have different layout rules. Further there are no clear provisions with
respect to the affordable housing, environmental clearance and amenities to be provided
in the layout areas.

2. Therefore, there is a need to revise the existing layout rules and issue a common
and comprehensive layout rules for all the Urban Development Authorities and Urban
Local Bodies in the State for achieving transparency and also for easy implementation so
as to encourage faster development. Further the Government is also contemplating to
introduce online disposal of layouts in the State facilitating the ‘Ease of Doing Business’
for sustainable development.

3. For this purpose, the Draft of the Andhra Pradesh Land Development (Layout and
Sub-division) Rules, 2017 have been prepared and the same have been widely discussed
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with the stake holders in the State and the same having been previously published in
Extraordinary issue of Andhra Pradesh Gazette dated 17.05.2017 as required under
section 44-A of the Andhra Pradesh Town Planning Act, 1920.

4., After careful consideration of the matter, the Government have decided to issue
the Andhra Pradesh Land Development (Layout and Sub-division) Rules, 2017.

5. A copy of this Order is available on the Internet and can be accessed at the
address http://goir.ap.gov.in/.

6. Accordingly, the appended notification will be published in an Extra-ordinary issue
of Andhra Pradesh Gazette dated:19.07.2017.

[BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH]

R.KARIKAL VALAVEN
PRINCIPAL SECRETARY TO GOVERNMENT

To

The Commissioner of Printing, Stationery & Stores Purchase Department, Vijayawada for
Publication of the Notification in the Gazette and furnish 1000 copies.

The Director of Municipal Administration, A.P., Guntur.

The Director of Town and Country Planning, A.P., Guntur.

The Director General, Andhra Pradesh State Disaster Response & Fire Services
Department, A.P.

All  Municipal Commissioners in the State through the Director of Municipal
Administration, A.P.

The Commissioner, Andhra Pradesh Capital Region Development Authority, Vijayawada.

All Vice Chairmen of Urban Development Authorities in the State.

The Chairman & Managing Director, APTRANSCO, Vijayawada.

The Commissioner & Inspector General of Registration & Stamps, Govt. of A.P.

Copy to:

The Law (I) Department, (2 copies),

The Revenue (R&S) Department,

The Energy Department,

SF/SC.

//FORWARDED :: BY ORDER//

SECTION OFFICER
APPENDIX
NOTIFICATION

In exercise of the powers conferred by section 585 of the Andhra Pradesh
Municipal Corporation Act, 1955 (adapted GHMC Act 1955) and section 18 of the Andhra
Pradesh Municipal Corporations Act, 1994; section 326 read with section 185 of the
Andhra Pradesh Municipalities Act, 1965, section 44 (1) of the Andhra Pradesh Town
Planning Act, 1920, section 117 of the Andhra Pradesh Metropolitan Region and Urban
Development Authorities Act, 2016 and sub-section (1) read with clause (xvii) of sub-
section (2) of section 268 of the Andhra Pradesh Panchayat Raj Act, 1994 (Andhra
Pradesh Act No. 13 of 1994) and in supersession of all the existing rules on the subject,
the Governor of Andhra Pradesh hereby make the following Rules with immediate effect.
The same having been previously published in Part-I of Extraordinary issue of Andhra
Pradesh Gazette dated 17.05.2017 as required under section 44-A of the Andhra Pradesh
Town Planning Act,1920.
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CHAPTER -1

SHORT TITLE, APPLICABILITY AND COMMENCEMENT

1.

Short Title, Applicability and Commencement:

(1)

(2)

(3)

(4)

These rules may be called ‘the Andhra Pradesh Land
Development (Layout and Sub-division) Rules, 2017’.

They shall come into force from the date of publication of
notification in the Andhra Pradesh Gazette.

These rules shall apply to

(a) all land development through formation of layouts, sub-
division of land and plots,

(b) land intended for sale or let on lease, to divide the large
chunks of land into building plots, to make a layout or
forming private street.

The above includes all categories and types of development
wherein these rules are applicable.

(a) All types of residential development viz., plotted type etc.,

(b) Al types of commercial, institutional and industrial
development

(c) Development of mixed land uses

(d) Any other type of development schemes.

Provided that for Low Cost/ Affordable Housing Schemes undertaken
by the various Government departments or Development Authorities
or any Local Authority, separate provisions and stipulations shall be
applicable as decided by the Government/Competent Authority.

(5) They shall apply to the land/layout development activities in the

areas falling in:

(a) All Metropolitan Region Development Authorities,
(b) All Urban Development Authorities,

(c) All Municipal Corporations,

(d) All Municipalities,

(e) All Nagar Panchayats,

(f) Gram Panchayat areas covered in Master Plans/General
Town Planning Schemes notified under Andhra Pradesh
Town Planning Act,1920 and

(g) Industrial Area Local Authority (IALA)/Special Economic
Zone (SEZ) notified by Government.
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(6) All existing rules, regulations, byelaws, orders that are in conflict
or inconsistent with these Rules shall stand modified to the
extent of the provisions of these rules.

Subject to the provisions of the Act, these rules shall apply:

(a) to the planning, design and construction of land
development in case of layouts, sub-divisions and building in
case of erection of a building along with land development;

(b) to all parts of the layout including development of public
open spaces, amenities and infrastructure;

(c) to use of any land or building where sub-division of land is
undertaken and use of land or building is changed.

Definitions

In these rules, unless the context otherwise requires the definitions given
below shall have the meaning indicated against each term. The terms and
expressions which are not defined in these Rules shall have the same
meaning as in the respective rules / regulations / Bye-laws of the
respective local authorities including the Andhra Pradesh Building Rules
2017 and as defined in the National Building Code as the case may be,
unless the context otherwise requires.

In these rules, unless the context otherwise requires,--
(1) ‘Access’ means a clear approach to a plot or a building;

(2) ‘Agricultural use’ means use of land for the purpose of agriculture,
horticulture, sericulture, animal husbandry, poultry farming, plant
nursery, piggery, dairy farming, vegetable farming and any activity
related to agriculture or milk chilling plant;

(3) 'Amenity’ includes club house, convention halls, educational,
commercial facilities etc.,

(4) ‘Applicant’ means the person who has title to a land or building and
includes,

(@) an agent or trustee who receives rent on behalf of the owner;

(b) an agent or trustee who receives rent or is entrusted with or is
concerned with any building devoted to religious or charitable
purpose.

(c) a receiver, executor or administrator or a manager appointed
by any Court of competent jurisdiction to have the charge of or
to exercise the rights of the owner; and

(d) a mortgagee in possession;

(5) ‘Application’ means an application made in such form as may be
prescribed from time to time;
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(6)

(7)

(8)

(9)

(10)

(11)

(12)

(13)

(14)

(15)

37

‘Approach Road’ means an existing public access formed on
ground, a road, street, alley, passage, donka, village road, puntha,
gorja, roadway over any public bridge or causeway, the footway
attached to any such street or public bridge or causeway, whether
pucca or katcha and gives way to the land or site or plot whether
having an approved layout or not or whether belonging to private
property or Government or Local Authority and over which public
have a right of way whether a thoroughfare or not.

‘Approved’ means as approved / sanctioned by the concerned
Authority under the Rules;

‘Authority’ means the concerned Local body/Development Authority
having jurisdiction over the matter referred to herein after called
the Authority or concerned Authority;

‘Building Line’ means the line up to which the plinth of building
adjoining a street or an extension of a street or on a future street
may lawfully extend and includes the lines prescribed, if any, in any
scheme and/or development plan;

‘Building set back’ means the distance by which any building or
structure shall be separated from the boundary lines of the plot;

‘Cesspool’ means an underground chamber for the reception and
storage of foul water, the contents of which are periodically
removed for disposal;

A box-shaped receiver constructed in a roof or gutter for collecting
rainwater which then passes into a rainwater pipe connected
thereto;

‘Competent Authority’ means:

(@) The Metropolitan Commissioner of the respective Metropolitan
Region Development Authority;

(b) The Vice Chairman of the respective Urban Development
Authority;

(c) The Director of Town & Country Planning in case of Local
Authorities not covered in Development Authorities and Gram
Panchayat areas covered in Master Plans / General Town
Planning Schemes notified under Andhra Pradesh Town Planning
Act, 1920.

‘Contour’ means the form of the land, existing or proposed; a part
of the topography, indicated by map lines at intervals as desired, to
understand the land form clearly. The contour line though
imaginary, indicates continuous elevation above mean sea level or
an assumed datum line;

‘Contour Interval’ means the difference in elevation or the vertical
distance measured between consecutive contour lines;

‘Conversion’ means the change from one occupancy to other
occupancy or any change in building structure or part thereof
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(16)

(17)

(18)

(19)

(20)

(21)

(22)

(23)

(24)

38

resulting in a change of space and use requiring additional
occupancy certificate;

‘Corner site’ means a site at the junction of and fronting on two or
more intersecting streets;

‘Cul-de-sac’ means such means of access having length up to 50m
with an additional turning space not less than 81 square meters in
area having no dimension less than 9 m.;

‘Development’ means the carrying out of building, engineering,
mining or other operations in, or over, or under land and water, or
in the use of any building or land, and includes redevelopment and
layout and subdivision of any land; and 'to develop' shall be
construed accordingly;

‘Development Charges’ means a charge levied by the competent
authority under the relevant provisions of the Law

‘Development Plan’ means a plan for the Development or
redevelopment or improvement of the area within the jurisdiction
of Authority and includes Master Plan, Zonal Development Plan and
any other Plans prepared under the relevant Acts;

‘Deviation’ means any construction made in departure from the
approved plan by way of alterations or additions, modifications in
the dimension of the plot, measurement of the plot, total plot area,
total floor area, coverage, floor area ratio (FAR), setbacks, height,
parking space, provision of public utilities etc.;

‘Drain’ means a system of line of pipes, with their fittings and
accessories, such as manholes, inspection chambers, traps, gullies,
floor traps used for drainage of building or yards appurtenant to the
buildings with the same cartilage. It includes an open channel for
conveying surface water or a system for the removal of any liquid;

includes a sewer, tunnel, pipe, ditch, gutter or channel and any
cistern, flush tank, septic tank or other device for carrying off or
treating sewage, offensive matter, polluted water sullage, waste
water, rain water, or sub-soil water and any culvert, ventilation
shaft or pipe or other appliance or fitting connected therewith, and
any ejector, compressed air main, sealed sewage main and special
machinery or apparatus for raising expelling or removing sewage or
offensive matter from any place;

‘Drainage’ means a system constructed for the purpose of removal
of any waste water;

‘Enforcement Authority’ means:

(a) The Metropolitan Commissioner of the respective Metropolitan
Region Development Authority;

(b) The Vice Chairman of the respective Urban Development
Authority;

(¢) The Commissioner of respective Urban Local Body;

(d) The Executive Authority of the Gram Panchayat;
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(25)

(26)

(27)

(28)

(29)

(30)

(31)

(32)

39

(e) The Executive Authority of the Special Unit created as the case
may be for the purpose of sanctioning and monitoring building
and development activity, as applicable.

‘Executive Authority’ means:

(@) The Metropolitan Commissioner of the respective Metropolitan
Region Development Authority;

(b) The Vice Chairman of the respective Urban Development
Authority;

(¢) The Commissioner of respective Urban Local Body;

(d) The Executive Authority of the Gram Panchayat;

(e) The Executive Authority of the Special Unit created as the case
may be for the purpose of sanctioning and monitoring building
and development activity, as applicable.

‘External Development Works’ includes roads and road systems
landscaping, water supply, sewerage and drainage systems,
electricity supply transformer, sub-station or any other work which
may have to be executed in the periphery of, or outside, a project
for its benefit, as may be provided under the local laws;

‘Group Development Scheme’ is reckoned as development of
Residential Buildings or any other nonresidential buildings as
permissible in a Campus or Site of 4000sq.m and above in area and
could be row houses, semi-detached, detached Houses,
Apartment blocks or High-Rise buildings or mix or combination of
the above.

‘Group Housing’ means a building having five or more multiple
dwelling units/apartments and common services on a given site or
plot, in single or multiple blocks each building containing two or
more apartments or with total of five or more units/apartments,
without customary sub-division of land by way of individual plots.

‘Hut” means any building which is constructed principally of wood,
mud, leaves, grass or thatch and includes any temporary structure
of whatever size or any small building of whatever material made,
which the Local Body may declare to be a hut for the purposes of
this Act;

‘Internal Development Works’ means roads, footpaths, water
supply, sewers, drains, parks, tree planting, street lighting,
provision for community buildings and social infrastructure such as
educational , health and other public amenities or any other work in
a project for its benefit, as per sanctioned plans;

‘Kerb’ means a concrete or stone edging along a pathway or road
often constructed with a channel to guide the flow of storm water
and thereby serve individual purpose;

‘Land’ includes land which is being built upon or is built upon or
covered with water, benefits to arise out of land, things attached to
earth or permanently fastened to anything attached to the earth
and rights created by legislative enactment over any street;
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(33)

(34)

(35)

(36)

(37)

(38)

(39)

(40)

(41)
(42)

(43)

(44)

40

‘Landscape, Soft’ means the natural elements in landscape design,
such as plant materials and the soil itself;

‘Landscape, Hard’ means civil work component of landscape
architecture such as pavement, walkways, roads, retaining walls,
sculpture, street amenities, fountains and other built environments;

‘Layout’ means the laying out a parcel of land or lands into building
plots with laying of road/ streets with formation, leveling, metaling
or black topping or paving of the roads and footpaths etc., and
laying of the services such as water supply, drainage, street
lighting, open spaces avenue plantation etc;

‘Licensed Technical Personnel’ means a qualified Town Planner,
Architect, Engineer, Structural Engineer, Supervisor who has been
licensed/registered by the competent authority;

‘Owner’ means the person for the time being receiving or entitled
to receive whether on his own account or on behalf of another
person’s as agent, trustee, guardian, manager or receiver or for
any religious or charitable purpose, the rents or profits of the
property in connection with which the word is used;

Note: The term Owner is synonymous with the term "Applicant";

‘Parking Space’ means an area enclosed or unenclosed, covered or
open, sufficient in size to park vehicles, together with a drive-way
connections the parking space with a street or alley and permitting
ingress and egress of the vehicles;

‘Permission or Permit’ means a valid permission or authorization in
writing by the competent authority to carryout development or a
work regulated by these Bye-laws;

‘Plot” means a continuous portion of land held in a single or joint
ownership other than the land used, allotted, earmarked or set
apart for any street, lane, passage, pathway, conservancy lane or
for any other public purpose;

‘Prescribed’ means prescribed by rules made under the Act;

‘Private Street’ means any street, which is not a ‘public street’ but
does not include a pathway made by the owner of premises on his
own land to secure access to or the convenient use of such
premises;

‘Public Place’ includes any park or garden, ground or any other
place to which the public have or are permitted to have access;

‘Public Street’ means any street over which public have a right of
way, whether a thoroughfare or not and includes-

(@) a broad way over or a foot way attached to any public have a
right of way, and

(b) the drain attached to any such street, public bridge or causeway
and the land, whether covered or not by any pavement,
verandah, or other structure, which lies on either side of the
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(45)

(46)

(47)

(48)

(49)

(50)

(51)

(52)

(53)

41

roadway up to the boundaries of the adjacent property, whether
that property, is private property or property belonging to
Government;

‘Reconstituted Plot’ means a plot which is in any way altered by the
making of a town-planning scheme, land pooling scheme otherwise
than by the severance of land used, allotted or reserved for any
public or municipal purpose;

‘Registered Builder/Developer’ means a builder empaneled/
registered with the Authority;

‘Road’ means any access viz. highway, street, lane, pathway, alley,
or bridge, whether a thoroughfare or not, over which the public
have right of passage or access or have passed and had access
uninterruptedly for a specified period and includes all bunds,
channels, ditches, storm water drains, culverts, side tracks, traffic
islands, road side trees and hedges, retaining walls, fences barriers
and railings within the road line;

‘Road Width or Width of Road/Street’” means the whole extent of
space within the boundaries of a road when applied to a new
road/street as laid down in the city survey or development plan or
prescribed road lines by any act of law and measured at right
angles to the course or intended course of directions of such road;

‘Sanctioned Plan’ means the set of plan and specifications
submitted under the bye-laws in connection with a building and
duly approved and sanctioned by the authority;

‘Sanctioning Authority’ means:

(a) The Metropolitan Commissioner of the respective Metropolitan
Region Development Authority;

(b) The Vice Chairman of the respective Urban Development
Authority;

(¢) The Commissioner of respective Urban Local Body;

(d) The Executive Authority of the Gram Panchayat;

(e) The Executive Authority of the Special Unit created as the case
may be for the purpose of sanctioning and monitoring building
and development activity, as applicable.

‘Scheme’” means a Town Planning Scheme/Land Pooling Scheme
and includes a plan relating to such Scheme;

‘Service Lane’ means a lane provided at rear or side of a plot for
service purposes;

‘Set back’ means the space to be left fully open to sky from the
edge of the building to the property line or boundary of the street.
No built-up space shall be provided within the setback except
specifically permitted projections and other structures under the
rules;
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(54)

(55)

(56)
(57)

(58)

(59)

(60)

(61)

(62)

(63)

(64)

42

‘Settlement’ means human settlement, whether urban or rural in
character. It includes habited villages, towns, townships, cities and
the areas notified under the control of the Authority;

‘Street’ means any means of access, namely, highway, street,
lane, pathway, alley, stairway, passageway, carriageway, footway,
square, place or bridge, whether a thoroughfare or not, over which
the public have a right of passage or access or have passed and
had access uninterruptedly for a specified period, whether existing
or proposed in any scheme, and includes all bunds, channels,
ditches, storm-water drains, culverts, sidewalks, traffic islands,
roadside trees and hedges, retaining walls, fences, barriers and
railings within the street lines;

‘Street Line’ means the line defining the side limits of a road/street;

‘Street level or Grade’ means the officially established elevation of
grade of the central line of the street upon which a plot fronts and
if there is no officially established grade, the existing grade of the
street its mid-point;

‘To Abut’ means to abut on a road such that any portion of the
building is fronting on the road;

‘Underground/Overhead Tank’ means underground / overhead
water tank, constructed or placed to store water;

‘Village Settlement or Grama Khantam or Agraharam Abadi’ means
all lands that have been included as Agraharam / Abadi by the
Government/ Collector within the site of village and includes
existing villages hamlets;

‘Water Course / Nala’ means a natural channel or an artificial one
formed by draining or diversion of a natural channel meant for
carrying storm and wastewater;

‘Water Supply System’ means a water supply system of a building
or premises consists of the water service pipe, the water
distribution pipes, and the necessary connecting pipes, fittings,
control valves, and all appurtenances in or adjacent to the building
or premises;

‘Water Works’ for public water supply include a lake, stream,
spring, well, pump, reservoir, cistern, tank, duct whether covered
or open, sluice, main pipe, culvert, engine, water-truck, hydrant,
standpipe, conduit and machinery, land, building or thing for
supplying or used for supplying water or for protecting services of
water supply;

‘Zonal Development Plan’ means a plan detailing out the proposals
of Master Plan / General Town Planning Scheme.
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CHAPTER - 11

PROCEDURAL REQUIREMENT FOR OBTAINING LAND DEVELOPMENT
/LAYOUT PERMISSION

3.

Interpretation

In these Rules/Bye-Laws, the use of present tense includes the future
tense, the masculine gender includes the feminine and the neuter, the
singular number, includes the plural and the plural includes the singular.
The word person includes a corporation as an individual, writing includes
printing, typing and electronic mail and signature includes thumb
impression made by a person who cannot write, if his name is written near
to such thumb impression.

Development and Alteration of Layout

Except as hereinafter or otherwise provided, these Rules shall apply to all
land developments, formation of private road and redevelopment of a
Layout / Plot as well as to the design, redesign, additions and alterations
to a layout.

Part Development

Where the whole or part of a layout is altered or redesigned, except where
otherwise specifically stipulated, these Rules shall apply only to the extent
of the work involved.

Existing Approved Layout

Nothing in these Rules shall require the removal, alteration or
abandonment nor prevent continuance of the lawfully established use or
occupancy of an existing approved land/layout development unless, in the
opinion of the Executive Authority or Competent Authority such a
land/layout development is unsafe or constitutes to be a hazard to the
safety of adjacent area or to the occupants of the layout area itself.

Procedure for obtaining Land / Layout Development Permission
(1) Land / Layout Development Permission Required

(a) No person or a corporate body of the Government or a private
corporate body shall carry out any land development or
redevelopment or carry out layout or sub-divide or utilize the
land or any portion of the same on the site or sites for building
purpose including sub-division on any plot or additions,
alterations in any layout or cause to be done without obtaining
approval from the Executive/Competent Authority for the
Land/Layout Development Plan.

(b) The owner of any land shall, before he/she utilizes, sells, leases
or otherwise disposes off such land or any portion thereof, as
sites for construction of any type of building or for taking up
any development activity, shall obtain the land/layout
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development permission from the Executive/Competent
Authority.

(c) No permission for the construction of buildings in such land or
portion thereof shall be granted by the concerned Authority
unless the Final Layout Plan is issued by the Competent
Authority.

(d) In cases where development has already been started /
commenced on site for which development permission in writing
of the Competent Authority is not obtained, but whereas the
development on site is in accordance with the provisions of
these rules, on submission of the application as prescribed the
development permission for such work on site may be granted
by the Competent Authority on the merits of each individual
case. For such development works, over and above such other
charges/fees may be otherwise levied, the additional amount @
twice the stipulated rates shall be charged.

(2) Application for Permission

(a) Every person or a corporate body of the Government or a
private corporate intending for Land/Layout development shall
apply in writing and or through On-Line System to the
Concerned Executive Authority of such intention in the
prescribed FORM - I appended to these rules.

(b) The Executive Authority before according approval shall get
prior Technical Approval of the Competent Authority i.e.

(i) the Metropolitan Commissioner/Vice-Chairman of the
respective Development Authority if the site is in the
jurisdiction of a Development Authority in site area up to
10.00 hectares. In other bigger projects above 10.00
hectares in all Urban Development Authorities except
Visakhapatnam  Urban Development Authority the
competent authority shall obtain opinion of Director of
Town and Country Planning.

or

(i) the Director of Town and Country Planning if the site is
not included in the jurisdiction of any Development
Authority;

or
(iii) any other designated officer as authorized for such approval.

(c) The layouts prepared by the Revenue Department for
distribution of pattas to the weaker section shall be in
accordance with these rules. In case of Weaker Section
Housing Program the guidelines issued by the State
Government should invariably be followed and the Executive
Authority shall approve such layouts.
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Plans and Documents to be submitted

The Applicant shall submit the plans and documents as stated

below.

All Plans shall be submitted in the hard copy (as many number of
copies as prescribed) and also soft copy in Auto-CAD format with
Geo-coordinates.

(a)

(b)

Location Plan:

Location plan drawn to a scale of not less than 1:2000 shall
be submitted along with notice showing boundary, location
of the site with respect of neighborhood land marks.

Site Plan:

A Site Plan shall be drawn to scale of not less than 1:500 for
areas up to 1 Hectare and not less than 1:1000 for the
areas more than 1 Hectare and it shall show all Physical
details of the land, boundaries of the land, the surrounding
existing layouts/lands, and existing approach road to the
land where the layout is proposed.

(i) The direction of North point relative to the plan of the
buildings/plots;

(ii) The boundaries of the site and of any contiguous land
belonging to the owner thereof and any other lands
owned by the private/government;

(iii) The position of the site in relation to neighboring
street;

(iv) The names and widths of the streets in which the
building /plot is proposed to be situated;

(v) All existing physical structures, well, drains, trees,
boulders, etc. overhead electric supply lines, natural
drainage (major and minor nalas), any utility lines and
water lines standing on, over or under the site etc.
shall be shown;

(1) The boundaries of the site and in case where the
site has been partitioned, the boundaries of the
portion, owned by the applicant and also of the
portions owned by others;

(2) Al adjacent streets, buildings (with number of
storeys and height) and premises and natural
drainage and water lines within a distance of
12m of the site and of the contiguous land, if
any,;

(3) The nearest existing streets shall be indicated.

(vi) The means of access (approach road) from the street
to the layout, and to all other sub-layouts, if any which
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the applicant intends to propose layout upon his
contiguous land;

(vii) The ground area of the whole property and the
breakup of roads and area reserved / earmarked for
public purposes with the calculation for percentage in
layout in terms of the total area of the plot as required
under the Rules/Conditions;

(viii) Combined FMB Sketches with details of sub-divisions
for the site and surroundings;

(ix) Parking plans indicating the parking spaces and drive
ways;

(x) Such other particulars as may be prescribed by the
concerned Executive / Competent Authority.

Layout/Sub-division Plan:

A Layout Plan drawn to a scale of not less than 1:500
showing boundaries of land, proposed number of plots with
dimensions and area of each plot and its uses as per these
rules, alignment and width of the proposed streets/roads,
dimensions and areas of reserved / earmarked for public
proposes are provided according to these rules;

In the case of development work the notice shall be
accompanied by the layout / sub - division plan which shall
be drawn on a scale of not less than 1:500 containing the
following:

(i) North Point;
(i) Scale used ;

(iii) Dimensions: All dimensions shall be indicated in
metric units only.

(iv) The location of all proposed and existing roads with
their existing and proposed prescribed widths:

(v) Dimensions of plot along with building lines showing
the setbacks with dimensions within each plot:

(vi) The proposed drawings of Water Supply Network,
Drainage Network, Sewer Lines, Wastewater Network,
Electrical Ducts or lines, Telephone Lines and OFC
cable etc. if any shall be marked on contour layout
plan;

(vii) Table indicating size, area and use of all the plots
proposed;

(viii) A statement indicating the total area of the site, area
utilised wunder roads, open spaces for parks,
playgrounds, recreation places and development plan
reservations, schools, shopping and other public places
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along with their percentage with reference to the total
area of the site proposed to be sub divided;

In case of plots which are sub-divided in built-up areas
in addition to the above, the means of access to the
sub-division from existing streets;

The alignment of existing and proposed roads and
other proposed uses as per Master Plan/Zonal
Development Plan;

The existing High Tension / Low Tension Electricity
Lines, Water Mains, Sewer Lines, Telephone and
Telegraph Lines, Alignment and Right-of-Way of
National/State Highways, Major/Minor District Roads,
Ring Roads passing through the layout site; and

Layout number or plot number of the property on
which the layout is intended to be proposed is to be
indicated on the drawing; (Example: ward/ Street
number/ Plot No).

Service Plan and Water Supply Provisions

For recharging ground water, rain water-harvesting
provisions are to be provided within the layout/plot,
which are to be indicated on the plans with detailed
description and also indicating plans including cross-
section of rain water structures.

Other Documents

()

(ii)

(iii)

(iv)

(v)

(vi)

Initial Land Development Permit Fee to be paid along
with Land /Layout Development Application and
other fee and charges as prescribed by the
Executive/Competent Authority;

Self-Attested copies of Ownership Documents
/Lease-deed/Sale-deed, RSR with Link Documents
giving the physical description of the property;

Latest Non Encumbrance Certificate for the site
proposed for development from the Registration
Department;

Extract of Land Use Plan (as per Master/Zonal/
Indicative Land Use Plan);

NOC from the District Collector in case of Assigned
Lands and Alienated Lands;

NOC from the Revenue Department under the
Andhra Pradesh Agricultural Land (Conversion for
Non-Agricultural Purpose) Act, 2006;
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Statement of the details and dimensions of each plot,
percentage of area under public open spaces, roads,
amenities and plotted area;

An undertaking for mortgage of plots to the extent
specified in favor of Competent Authority/Executive
Authority as security for providing required
infrastructure and amenities (if the applicant fails to
provide) in the form prescribed in Appendix - A
appended to these rules;

Undertaking in prescribed form jointly by owner and
qualified Licensed Technical Personnel (surveyor /
engineer) (in Form - 1) for carrying out the
development works as per prescribed standards and
these rules;

NOC form Irrigation and Revenue Departments shall
be submitted if the proposed layout is getting access
through canal bund/tank bund or crossing a canal
and also if the layout boundary is within a distance of
50m within limits of local authority and 100 m
outside the limits of local authority from the major
rivers.

NOC from Railways Authorities shall be submitted if
the layout boundary is within a distance of 30m from
the Railway boundary;

NOC from Highway Authorities shall be submitted if
the layout boundary is abutting to National Highways
/State Highways and having no service road. If
service road abutting Highway is proposed within
layout with less intervention with highway, no
separate NOC is required.

NOC from Defense Authorities shall be submitted if
the layout boundary is within a distance of 500m of
the Military Areas;

NOC from the Oil/Gas Authority wherever required.

NOC from Environmental Impact Assessment
Authority (wherever required).

NOC from Forest Department if the site is abutting
notified Forest.

NOC from State Archaeological Department wherever
required.

NOC from Coastal Zone Management Authority
wherever required.

Any other information/document, which may be
prescribed by the Competent Authority;
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(f) Signing the Plans and Application

All the Plans and Application for Land Development
Permission shall be duly signed by the owner and
developer if any; and the Licensed / Registered
Technical Personnel i.e. Architect / Engineer / Surveyor /
Town Planner as the case may be. They shall give their
present and permanent addresses and
license/Registration details.

(g9) Permit Fees and other Charges

(i) No Land/Layout Development Application shall be
deemed valid unless and until the owner/developer
submitting the application has paid the Land
Development Permit Fees and other charges as
notified by the concerned Authority from time to
time as per the procedure prescribed.

(i) The Initial Land Development Permit Fee of the
Land/Layout Development Permission to be paid
along with the Application is as follows:

TABLE -1
INITIAL PERMIT FEE TO BE PAID ALONG WITH
LAYOUT APPLICATION

Land Area | Initial Permit Fee to be paid (Rs.)

(Hectares) | GVMC Other Other
VMC Municipal Municipalities,
GMC Corporations, | Nagar
Selection Panchayats,
Grade & | and Gram

Special Grade | Panchayats
Municipalities | falling
Development
Authorities and
Master Plan

areas
Upto 2 10000 7500 5000
Above 2

and up 15000 12500 10000
to 10

Above 10 20000 17500 15000

(iii) In case of rejection of Land/Layout Development
Application, the above initial fees paid would be
forfeited.

(iv) The other Land Development Fees and charges as
prescribed by the Government/Development
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Authority/Local Authority shall be paid before the issue of
permission / sanction on intimation.

(v) Levy of Special Fees and Other Provisions for Certain
Areas

(vi)

(h)

The Sanctioning Authority with the specific approval of
the Competent Authority / Government, when
implementing certain Capital Intensive Projects for the
Local Authority / Development Authority, in addition to
the initial land development permit fee and other
development fee and charges may levy Special fees /
charges for lands / sites / premises abutting or in the
vicinity of the Ring Road or other highways/major roads
or the Mass Rail Transit System/Light Rail Transit
System/Multi Modal Transit System/Bus Rapid Transit
System route indicated in the Master Plan or as
proposed, at the rates and procedure prescribed by the
Competent Authority / Government. The procedure for
collection of this fee shall be as prescribed.

No fee or charges shall be levied in case of land/layout
development for weaker section housing programmes
proposed by Government/Local Authority/Development
Authority

Mortgage of Plotted area for ensuring the
development of ‘Internal Development Works":

(i) For release of the Final Layout Plan [FLP], the Owner
/ Applicant shall mortgage (in the form prescribed
in Appendix-A) 15% of the Plotted Area shown in
the Final Layout Plan [FLP] in favour of
Development Authority / Executive Authority for
ensuring the development of ‘Internal
Development Works’ within the prescribed time in
the layout area which is obligatory on the
Owner/Applicant. However, Mortgaging of plotted
area is not applicable to APIIC layouts and layouts
developed by Government agencies.

(ii) The mortgage is purely a measure to ensure
compliance of the conditions for development of
‘Internal Development Works’ by the
owner/applicant and the Development Authority /
Executive Authority is in no way accountable to the
plot purchasers in the event of default by the
owner/applicant.

(iii) In case, the owner/applicant fails to develop the
layout area with all the ‘Internal Development
Works’ within the prescribed time as specified by
the Development Authority / Executive Authority,

Page 18



(iv)

(vi)

(vii)

(viii)

(ix) A
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the area so mortgaged shall be forfeited and also
liable for any criminal action taken up by
Development Authority / Executive Authority under
the provisions of the Acts.

The 15% of plotted area mortgaged will be
released to the owner/applicant on completion of
the ‘Internal Development Works’.

In case of any failure to develop the ‘Internal
Development Works’, Development Authority /
Executive Authority shall develop the ‘Internal
Development Works’ as per the Final Layout Plan
[FLP] duly withdrawing the mortgaged area and
may sell/auction/choose any mode of disposal of
such plotted area without any further notice to the
owner/applicant for realizing the funds required for
provision of the ‘Internal Development Works’.

The owner/applicant is not eligible and competent
to question Development Authority / Executive
Authority about the receipt of the amount in the
auction or allotment and also expenditure for
undertaking the ‘Internal Development Works'.

The concerned authority shall not consider any
building/development permission in the area under
mortgage to Development Authority/Executive
Authority.

On receipt of the mortgage deed from the Sub-
Registrar and also the latest certificate of
Encumbrance on the Property from the sub-
Registrar in favour of Development
Authority/Executive Authority. The Final Layout
Plan [FLP] shall be sent to the owners/developers
for development and also construction of
compound wall for the Public Open Space.

copy of the Final Layout Plan [FLP] shall also be
sent to the Sub-Registrar of the Registration
Department indicating the mortgaged area and
other area permitted for sale. The Sub-Registrar
shall be specifically addressed to ensure that no
sale transaction takes place in the mortgaged area
till  further communication is sent by the
Development Authority/Executive Authority to the
Registration Department.

On completion of all the developmental works shall
submit requisition letter to the Development
Authority/Executive Authority for release of
mortgaged plots, duly handing over public open
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spaces, master plan roads and roads by way of
registered gift deed to the Local Authority.

(4) Grant of Permission or Refusal:

(a)

(b)

()

(d)

The Layout proposals with plans / drawings and
specifications may be sanctioned with or without
modifications or directions as are deemed necessary or
refused within:

(i) 45 days from the date of Notice in case of layout
applications;

(ii) If any application is not disposed of within a period
of 45 days from the date of receipt it shall be
deemed to have been sanctioned in accordance
with the provisions of these rules;

(iii) However any construction or development of
layout carried out under deemed provisions cannot
be in contravention of any of the layout and
building rules;

Such sanction may be refused on any of the following
grounds namely:

(i) Applications not received in the prescribed form and
not accompanied by the documents mentioned in
these rules;

(i) The land is not getting access from the Public
Approach Road.

(iii) The proposed street or road and also use of the land
in the layout does not conform to the provisions of
the Act or the Master Plan/Zonal Development
Plan/any other sanctioned plan or zoning regulations
and these rules;

(iv) The proposed street or road of the layout is not so
planned as to connect at least at one end with a
street which is already open;

(v) Linkages with the adjoining layouts are not proposed;

(vi) The required area and locations for public purposes
specified in these rules has not been set apart; and

(vii) Overall Layout pattern, % of various uses and their
locations are not in a regular order.

If a reply is not received from the applicant within
stipulated time after the receipt of the communication
referred above, the original application shall be treated as
having lapsed.

No Application shall be valid unless the information
required by the Authority under the Rules or any further
information which may be required has been furnished to
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the satisfaction of the Authority and required fees has
been paid;

The Owner /Licensed or Registered Technical Person and
other shall be fully responsible for any violation of Master
Plan/ Zonal Plan / Planning Scheme / Land Development
Rules, Architectural Control, Lease Deed Conditions etc. In
case of any default they shall be liable for action. Any
development/construction so made shall be deemed to be
unauthorized.

Process of Application

(a)

(b)

()

(d)

(e)

(f)

On receipt of the application for Land/Layout Development
Permission, the Executive Authority shall examine the same
with reference to the rules and duly verifying the details on
ground and shall forward the application along with all the
enclosures and remarks to the Competent Authority within
the Seven (7) days;

And in case the application and the required particulars are
not in order, the Executive Authority may call for further
particulars, if required and necessary within the prescribed
Seven (7) days’ time.

The applicant shall furnish the required particulars within
Seven (7) days from the date of receipt of the notice by
him;

The Executive Authority shall thereafter forward the
Application to the Competent Authority, with the layout
plan and full particulars within a period of Seven (7) days
from the date of receipt of particulars from the applicant;

The Competent Authority within Ten (10) days shall
examine the proposals in detail with reference to these
rules and either accord technical sanction for Tentative
Layout Plan [TLP] prepared showing the road pattern in
accordance with the Master Plan/Zonal Development
Plan/Land Pooling Scheme Plan/Town Planning Scheme
Plan/any other Sanctioned Plan vis a vis the existing
development on ground, Blocks of the proposed Plots (at
this stage the plot boundary each plot need not be shown)
and the Public Open Spaces for parks, play grounds, etc.
and any other proposal for amenities or call for further
particulars if any required addressing the applicant and
duly informing the Executive Authority.

In case the Tentative Layout Plan [TLP] is forwarded, the
applicant shall demarcate the Tentative Layout Plan [TLP]
pattern on ground [Demarcation of the TLP means the road
pattern, public open spaces, areas earmarked for amenities
and the blocks of the plots as shown in the TLP shall be peg
marked on ground and the measurements shall be taken
and the layout plan shall be prepared duly showing the
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measurements and differences if any from that of the TLP]
within Fifteen (15) Days.

The applicant shall inform the Executive Authority and the
Competent Authority duly enclosing the Demarcated Layout
Plan [DLP] as demarcated on ground duly stating the
differences if any from that of the TLP.

If the TLP is not acceptable to the applicant, he shall
submit the request for revision duly stating the reasons for
the same within Seven (7) days. He shall submit the
application through the Executive Authority duly sending a
copy to the Competent Authority also.

On receipt of the Demarcated Layout Plan (DLP) from the
applicant, the Executive Authority shall inspect the site and
submit a feasibility report within Seven (7) days to the
Competent Authority;

The Competent Authority shall inspect the site if required
and examine the Demarcated Layout Plan [DLP] with
reference to the rules in force and issue the Final Layout
Plan (FLP) showing the road pattern in accordance with the
Master Plan/Zonal Development Plan/Land Pooling Scheme
Plan/Town Planning Scheme Plan/any other Sanctioned
Plan vis a vis the existing development on ground,
proposed Plots (at this stage the plot boundary each plot
shall be shown with dimensions) and the Public Open
Spaces for parks, play grounds, etc. and any other proposal
for amenities and assign the Final Layout Plan [FLP] No.
[with unique number as specified] within Fifteen (15)
days and send it to the Executive Authority;

The Executive Authority shall, within Seven (7) days, send
a copy of the Final Layout Plan (FLP) to the applicant along
with the conditions and modifications if any and with the
details of the provision of amenities and also directing him
to mortgage 15% of the area of the proposed plots in favor
of the Development Authority/Executive Authority (in the
form prescribed in Appendix — A) [as a measure of security
for provision of amenities i.e. Water Supply, Electricity,
Roads etc. to be provided by the applicant] within ten (10)
days.

After receipt of such mortgage the applicant shall be
directed to form the roads, to provide Drainage and Water
Supply and Electricity and other utilities, Compound wall to
the area reserved for Public Open Space for Park /
Playground and utilities as per specifications in the FLP
within prescribed time and to hand over to Executive
Authority through Registered Gift Deed / Settlement Deed
at free of Cost.
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(m) In case of any failure to fulfil the conditions within the
prescribed time, the Development Authority / Executive
Authority shall develop the ‘Internal Development Works’
as per the Final Layout Plan [FLP] duly withdrawing the
mortgaged area and may sell/auction/choose any mode of
disposal of such plotted area without any further notice to
the owner/applicant for realizing the funds required for
provision of the ‘Internal Development Works’.

(n) No building shall be constructed in the layout area in the
plots which are mortgaged to Competent Authority /
Executive Authority, unless re-conveyance deed is
executed by Competent Authority / Executive Authority.

(o) After re-conveyance of the mortgaged area and after
fulfilling the above conditions the Executive
Authority shall sanction and release the Layout
Development Completion Certificate (LDCC).

(p) In case of failure of fulfilling the conditions by applicant
within stipulated time, all the roads and public open spaces
such as parks and playgrounds earmarked in the Final
Layout Plan [FLP] in accordance with these rules, which is
sanctioned by the Executive Authority shall automatically
stand transferred at free of cost, and vest with the Local
Authority free from all encumbrances. After such vesting,
the Executive Authority shall maintain all such areas
reserved for Public purposes for which they have been
earmarked in the Final Layout Plan [FLP] without any
deviation.

(q) The Government / the Competent Authority may also adopt
an electronic process of the application of the Land/Layout
Development Permission duly modifying whole or part of
the above procedure if required.

Maintenance of Land/Layout Development Application
Register

The  Executive Authority shall maintain Land/Layout
Development Application Register of all land developments,
layouts, fees and charges collected in prescribed manner
containing the necessary particulars including information as to
the manner in which Applications for permission have been
dealt with.

Duration of Sanction

(a) The Land/Layout Development shall be commenced within
One year from the date of sanction.

(b) The duration of completion of Land/Layout Development
from the date of sanction is valid for a period of 3 years
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subject to the condition that development shall be
commenced within a period of one year.

(c) If no development works are taken up and no plots are sold
the permit shall be got revalidated for another 2 years
before the expiry of the validity period and revalidation shall
be subject to the rules then in force and the application for
revalidation shall be treated as one for a new application.

(d)The Fee for revalidation for Land/Layout Development
Permission shall be 50% of the layout permit fee.

(e) No development activity shall be carried out after the expiry
of validity period.

Revalidation

(a) If the applicant partly do the development and fails to
complete the land development within the validity period
and if the development done so far is in accordance with the
rules, then the applicant may submit an application for
revalidation duly paying the fee as prescribed and the
Competent Authority may issue the permission for
revalidation for further spells of 2 years period on payment
of 50% layout permit fee for each spell.

(b) Application for such revalidation shall be submitted along
with the following documents:

(i) Original sanctioned plan;
(ii) Revalidation fee as prescribed;

(iii) Ownership documents or Affidavit for updated
ownership document after previous sanction.

(iv) NOC required from lessor in case the property is
lease hold, for time extension for construction.

(v) Documents in support of Land Development, if any,
having been done within valid period of sanction;

(vi) Certificate of supervision from the Licensed Technical
Personnel that the development is being carried out
under his supervision according to the sanctioned plans.

(c) The application for revalidation shall be processed and
revalidation or objection, if any, shall be communicated to
the applicant as prescribed for Process of Application for
the Land/Layout Development Permission.
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Revocation of Permission

The Executive Authority after consulting the Competent
Authority, may revoke any Land/Layout Development
Permission issued under the provisions of the Rules duly giving
an opportunity to the applicant to represent if any, wherever
there has been any false statement, misrepresentation of
material facts in the application on which the permission was
based and shall be communicated to the applicant in the
prescribed form for Revocation of Permission.

Penal Action against Licensed Technical Personnel

(a) The Executive Authority reserves the right to take action
and to debar/black list the Licensed Technical Personnel
i.e., Architect, Engineer, Structural Engineer, Supervisor
and Town Planner, if found to have deviated from the
professional conduct or to have made any misstatement
or on account of misrepresentation of any material fact or
default either in authentication of a plan or in supervision
of the development against these rules and the
sanctioned plans.

(b) If the Executive Authority finds at any time any violation
of Rules or misrepresentation of fact, or development at
variance with the sanction or these Rules, inclusive of the
prescribed documents, the Executive Authority shall be
entitled to revoke the sanction and take appropriate
action against such Licensed Technical Person and he shall
not be authorized to submit the plans, fresh plans till
finalization of the case.

(c) Before debarring or blacklisting such Licensed Technical
Person if found to be indulging in professional misconduct
or where he/she has misrepresented any material fact the
Local Authority shall give him a show-cause notice with a
personal hearing.

Documents to be kept at site
A copy of sanctioned plan shall be exhibited in a
conspicuous place on the property in respect of which the
permission was issued.

Checking of Land/Layout Development and Enforcement

In addition to the enforcement powers and responsibilities given
in the respective laws of the local authority, in respect of these
Rules:

(@) It shall be the responsibility of the Owner/Developer/
Licensed Technical Personnel to ensure that the
development is in accordance with the sanctioned plans
[FLP].
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(b) The Enforcement Authority concerned shall be wholly and
severally responsible for ensuring and maintaining the
right of way/width of the road and development
restrictions as given in these Rules.

(¢) The Enforcement Authority shall summarily remove any
violation or deviation in development.

(d) Any person who whether at his own instance or at the
instance of any other person or anybody including the
Government Department undertakes or carries out
construction or development of any land in contravention
of the statutory master plan or without permission,
approval or sanction or in contravention of any condition
subject to which such permission or approval or sanction
has been granted shall be punished with imprisonment for
a term which may extend to three years, or with fine
which may extend to ten percent of the value of land or
building including land in question as fixed by the
Registration Department at the time of using the land or
building. Provided that the fine imposed shall, in no case
be less than fifty percent of the said amount.

(13) Notice of Completion

(a) Every owner/developer shall submit a Notice of
Completion in the prescribed Form to the Authority
regarding completion of the work on or before the last date
as stipulated in the permission.

(b) The notice of completion shall be submitted by the owner/
developer duly signed by the Licensed Technical Personnel,
who has supervised the development, accompanied by two
sets of completion plans (as in the case of sanctioned plan
including one cloth mounted copy) and the following
documents along with the prescribed fee if any:

(i) Two sets of photographs of the land development from
all sides and also the Public Open Spaces and Amenity
areas duly signed by Owner, Developer and Licensed
Technical Personnel.

(ii) Two sets of photographs of the Rain Water Harvesting
Structures duly signed by Owner, Developer and
Licensed Technical Personnel.

(iii) A certificate by the Owner, Developer and Licensed
Technical Personnel for construction of roads, drains,
Street Lighting and water supply work, under their
supervision and in accordance with the approved
specifications and sanctioned plans as applicable.

(iv) A certificate by the Owner, Developer or Licensed
Technical Personnel with regard to the construction of
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Rain Water Harvesting Structures, wherever required
as per the sanctioned plans.

(v) Any other information/document that the Authority
may specify.

(14) Land/Layout Development Completion Certificate [LDCC]

(a) The Sanctioning Authority or the person authorized, on
receipt of notice of completion shall undertake inspection to
verify the following aspects:

(i) Construction of roads and drains as per the
sanctioned plan;

(ii) Laying electricity lines for street lights as per the
specifications;

(iii) Development of public open spaces and provision of
utilities and amenity areas as per sanctioned plans;

(iv) Rain Water Harvesting pits in public open space.

(b) In case, there is a deviation in the land development, which
cannot be compounded, the LDCC will be rejected and
communicated to the applicant in the prescribed form.

(c) If the land development is as per sanctioned plans and
these rules, the Executive Authority shall communicate the
approval of the LDCC in the prescribed Form within 15
days.

(d) If nothing is communicated within this period, the LDCC is
deemed to have been issued by the Executive Authority
provided the fact is immediately brought to the notice of
Executive Authority in writing by the person, who had given
the completion notice and has not received any intimation
from the Executive Authority within 15 days.

(e) If the executive authority fails to issue the land/layout
development certificate within the above stipulated period
the responsibility shall be fixed with the concerned officer
who fails to process the file and a fine of Rs. 1000/ per day
of delay shall be collected from such person and paid to the
applicant.

(f) The executive authority shall ensure that the development
shall be disable friendly and provide facilities for Differently
abled persons, Elderly and Children as per the Rules there
under and also as per the latest version of National Building
Code of India while issuing land/layout development
certificate.

(g) The Registration Authority shall register only the sanctioned
plots as per the Final Layout Plan and only upon producing
and filing a copy of such sanctioned plan. On the
Registration Document it should be clearly mentioned that
the registration is in accordance with the sanctioned Final
Layout Plan (FLP).
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(h) The financial agencies / institutions shall extend loan
facilities only to the permitted area as per the sanctioned
Final Layout Plan (FLP).

Limitations of Land Development / Layout Permission

Land Development / Layout Permission shall not mean
responsibility or clearance of the following aspects:

(@) Title or ownership of the site or building
(b) Easement Rights

(¢) Variation in area from recorded area of a plot / site or
building

(d) The site/ area liable to flooding as a result of not taking
proper drainage arrangement as per the natural lay of the
land, etc. and

(e) Other requirements or licenses or clearances required for
the site /premises or activity under various other laws.

Licensing of Builders, Developers, Engineers, Landscape
Architects, Real Estate Companies, Structural Engineers,
Supervisors, Town Planners, Urban Designers & Other
Technical Personnel

(a) The Licensing of Builders, Developers, Engineers, Landscape
Architects, Real Estate Companies, Structural Engineers,
Supervisors, Town Planners and Urban Designers & Other
Technical Personnel mandatory shall be in accordance with
the rules as prescribed.

(b) Architects shall be required to be registered with the
Council of Architecture as required under the Architects Act,

1972.
() The engaging of the services of a Ilicensed
developer/builder shall be mandatory for Land

Development.

(d) Any developer/builder undertaking development or any firm
doing property business in any Local Authority/Urban
Development Authority Area or soliciting property
sale/transactions or advertising as such in case of above,
shall necessarily mention the details of its licence number,
licence number of the licensed developer to whom the
approval is given by the said Local Authority/Urban
Development Authority, together with the permit number
and its validity for information and verification of
public/prospective buyers.

(e) Absence of the above or suppressing of the above facts or
in the case of other licenses and other technical personnel
who violate the conditions would invite penal action
including debarring of the real estate firm/development
firm/company from practice in the local authority area for 5
years besides prosecution under the relevant laws/code of
conduct by the Sanctioning Authority.
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CHAPTER - II1

ESSENTIAL REQUIREMENTS FOR LAND / LAYOUT DEVELOPMENT
PERMISSION

8. Restrictions on the Land/Layout Development

(1)

(2)

(3)

(4)

Vicinity of Airport

The Land/Layout development in the vicinity of the Airport shall be
guided by the following:

(a) In case the Colour Coded Zoning Map (CCZM) is prepared by
the Airport Authority of India, the guidelines issued along with
the CCZM shall be followed.

(b) The building heights and other parameters shall be regulated
as per the stipulations of the Airport Authority of India as
notified in Gazette of India Extraordinary (S.0.1589) dated
30-06-2008 and as amended from time to time by Ministry of
Civil Aviation, Government of India.

(c) The conditions as stipulated in the Andhra Pradesh Building
Rules 2017 and as amended from time to time shall be
followed while permitting the buildings along with Land
Development if any.

Defense Establishments

(@) In case of Sites within 500m distance from the boundary of

Defense Areas/Military Establishments prior clearance of Defense
Authority shall be obtained.

(b) In case of Naval Science and Technological Laboratory (NSTL),
Visakhapatnam, no building shall be allowed with in a distance of
20m from the boundary wall of NSTL, Visakhapatnam.

Electrical Lines

In case of Electricity Tower lines, the land below the tower line
to the width of tower base shall be developed as green belt and
on either side of green belt there shall be a minimum of 10m
wide roads or as defined in the Master Plan. Such area under
green belt shall be reckoned towards reserved open space to a
maximum extent of 50% of the required layout open space.

Environmental Impact Assessment Notification-2006

As per the provisions laid under the EIA Notification S.0.3999 (E),
Dt.09.12.2016 issued by MOEF and Climate Change, GOI with
reference to "“Building / Construction Projects/Area Development
Projects and Townships” complying with the following threshold
limits fall under category B and are required to obtain prior
Environmental Clearance (EC) from State Environmental Impact
Assessment Authority (SEIAA), Ministry of Environment and Forests,
Government of India.
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Area Development Projects and Townships

Projec

B Category

t / Activity with threshold limit

Conditions, if any

(A)

(B) (<)

8(b)

Townships and | Covering an area > 50ha | ++All Projects under
Area and or built up area | Item8(b) shall be
Development >1,50,000sg.m ++ appraised as Category
Projects Bl

(5)

(6)

(7)

(8)

Vicinity of Heritage Structures

(@) In case of Sites located within the distance up to 100m from
protected monuments as notified under Archeological Monuments
and Ancient Sites and Remains Act 1955 and as amended no
construction is allowed. Hence no plot shall be proposed within
this distance.

(b) For the Sites located within distance of above 100m and up to
200m from the protected monuments, the construction is allowed
only after obtaining prior permission from the National Monument
Authority. Hence prior permission shall be submitted for
considering the Land Development/Layout.

(c) For the Sites located within the vicinity of any Heritage Structure
notified as per the respective law, the prior clearance from the
concerned authority shall be obtained.

(d) For the development/redevelopment of any notified Heritage
Structure the stipulations as prescribed by the respective
authority shall be followed.

Oil / Gas Pipelines

In case of Sites in the vicinity of Qil/Gas pipelines, clearance distance
and other stipulations of the Respective Authority shall be complied
with. The OQil/Gas Authorities shall also specify the clearances
required stretch wise to Local Body.

Railways
The distance between the Railway Property Boundary and the edge
of the building shall be 30m as per Indian Railways Works Manual
or as per No Objection Certificate (NOC) given by the Railway
Authorities.

Religious Structures
(@) In case of Sites located within a radius of 100m from the notified
religious structure from time to time by the sanctioning
authority, the construction is allowed up to 12m height only.
(b) For the Sites located within a radius of above 100m and up to
300m from the notified religious structure as notified from time
to time, only non-high rise structures are allowed.
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Site and Land Use Pattern

Notwithstanding anything contained in these Rules, no Land

Development /Layout permission on any site shall be sanctioned if:

(a) the proposed land use does not correspond to the land use in the
Development Plan / Master Plan / Layout Plan or any
draft/sanctioned plan for the area or the zoning regulations.

(b) the use of Layout and building or place will be a source of
annoyance to, or injurious to the health of the inhabitants of the
neighbourhood.

(c) the construction of any building is for public worship, which in
the opinion of the Sanctioning Authority will affect the religious
feelings of any class or persons in the vicinity thereof.

(d) there is deposited refuse, excreta or other offensive matter,
which is considered objectionable, until such refuse, excreta or
other offensive matter has been removed there from and the
plot has been prepared or left in a manner suitable for land
development, redevelopment or building purpose.

(e) it comprises or includes a pit, quarry or other similar excavation
or any part thereof unless such plot has been prepared or left in
a manner or condition suitable for land development or
redevelopment or building purposes.

(f) it is liable to flood or on a slope forming an angle of more than
45 degrees with the horizontal or on soil unsuitable for
percolation or on area shown as floodable area in any
plan/scheme or in sandy beds, unless it is proved by the owner
that construction of such a building will not be dangerous or
injurious to health and the site will not be subjected to flooding
or erosion, or cause undue expenditure of public funds in the
provision of roads, sewers, sanitation, water supply or other
public services.

(g) it is for any land development or redevelopment of land or
construction in any area notified by Government of India as
Coastal Regulation Zone under the Environment (Protection) Act,
1986 (29 of 1986) and Rules made there under and it shall be
subject to the restrictions that may be imposed by Government
of India contained in the said notification as amended from time
to time.

(h) the required permission/No Objection Certificates of any other
Departments/Agencies as required under law has not been
obtained for any land developments and constructions.

Vicinity of important buildings

No private building exceeding 10m height shall be permitted within
200m radius from the boundary of the Governor's House, State
Secretariat, Legislative Assembly, Official Residences of Chief
Justice of High Court, Chief Minister, Heads of Legislature and such
other buildings as may be notified by the ULB/Government from
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time to time. Hence the Land Development/Layout shall be
considered subject to this condition.

Water Bodies

(a) No building / Land Development shall be approved in the bed of

water bodies like river or nala and in the Full Tank Level (FTL) of
any lake, pond, cheruvu or kunta / shikam lands.

Unless and otherwise stated, the area and the Full Tank Level
(FTL) of a Lake / Kunta shall be reckoned as measured and as
certified by the Irrigation Department and Revenue Department.

(b) The above water bodies and courses shall be maintained as

()

Recreational/Green Buffer Zone and no building activity / Land
Development shall be carried out within:

(i) 100m from the boundary of the major Rivers outside the
limits of Local Authorities and 50m within the limits of the
Local Authorities. The boundary of the river shall be as fixed
and certified by the Irrigation Department and Revenue
Department.

(i) 30m from the FTL boundary of Lakes / Tanks / Kuntas of
area 10Ha and above/other than major rivers.

(iii) 9m from the FTL boundary of Lakes / Tanks / Kuntas of area
less than 10Ha / shikam lands;

(iv) 9m from the defined boundary of Canal, Vagu, Nala, Storm
Water Drain of width more than 10m.

(v) 2m from the defined boundary of Canal, Vagu, Nala, Storm
Water Drain of width up to 10m.

Unless and otherwise specified in the Master Plan/Zonal
Development Plan.

(i) In case of (b) (i) & (ii) above, the buffer zone may be utilised
for road of minimum 12m width, wherever feasible.

(i) In case of (b) (ii) above, in addition to development of
recreational / green belt along the foreshores, a ring road or
promenade of minimum 12m may be developed, wherever
feasible 3.6m walking / cycle track within the 30m buffer
strip may be provided.

(iii) The above buffer zone to be left may be reckoned as part of
open space and not for setback requirements.

(iv) In case of areas along the sea coast, the Coastal Regulation
Zone Regulations shall be followed.
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Land use:

(1)

(2)

(3)

The permission for Land/Layout Development shall be considered in
sites in accordance with the provisions of the Perspective Plan/
Master Plan/Zonal Development Plan/any other sanctioned plan or
any other draft plans notified under the respective Acts.

The Land uses as permissible under the respective zoning
regulations shall be complied with.

The land/layout development permission shall be in accordance with
the circulation pattern and road widths as proposed in the plans as
at sub rule (1) above.

Approach Road:

(1)

(2)

(3)

The site proposed for land/layout development/redevelopment shall
have access from an established public approach road.

In case the public road is less than 12m in width and not specified in
any development plan/ Master Plan the applicant shall make it to
12m by leaving required area within his site. In case the access
road is proposed for widening in any development plan/Master
Plan/Perspective Plan/Zonal Development Plan or any other draft
plans notified under the respective Acts for easy movement of
people and vehicles the applicant shall earmark and leave the
affected area equally on either sides of such roads.

No plot in the layout shall get direct access from any National or
State Highway or Ring Road or Expressways or any road which is
proposed in the Master Plan or any other sanctioned plans as 30m
or more in width. The access shall be through a service road of at
least 12m wide which shall be proposed within the layout site.

Roads in the Layout Development:

(1)

(2)

(3)

(4)

In case the road network proposed in the Perspective Plan/Master
Plan/Zonal Development Plan/any other draft or sanctioned plan and
the road widths proposed in the Road Development Plan/Ring
Road/Expressways or any road approved by the Competent
Authority are falling in the proposed area, the same shall be
incorporated and adhered in the Land/Layout Development and the
width and the pattern shall be followed without any change.

Where ever Perspective Plan/Master Plan/Zonal Development Plan/
any other draft or sanctioned plan or Road Development Plan are
not available, the minimum width of roads proposed in the
land/layout development for National Highway shall be 60m, State
Highways shall be 30m and Major District road shall be 20m.

In case of Commercial and Industrial Layouts, the minimum width of
the road shall be 12m.

The minimum width of the roads with reference to the length
proposed shall be as indicated in the Table - 3 below.
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TABLE - 3
of the Roads with reference to the Length of the Roads
S. Length of the | Minimum Splay
No. | Road (m) Road Width (m) required
(m)
A B C D
1 Up to 250 12 3
Above 250
2 up to 500 18 >
Above 500
3 up to 1000 24 >
30 or more width
a Above 1000 as decided by the 6
Competent
Authority

Note:

1) The above is a guideline. However the hierarchy of the road
widths as per the planning standards and transportation
planning principles shall be followed in deciding the higher road
widths depending on the location of the site and nature of
development and the decision of the Competent Authority is
final in the matter.

2) Total length of block of plots shall not exceed 150 mts.

3) Culde-sac street not exceeding 50 mts length shall be of
minimum 8 mts in width.

12. Minimum Size of Plots:

(1)

(2)

(3)

Residential Plots:

(a) The minimum size of plots shall be 100sq.m which is getting
access from 12m wide road and the frontage (width facing the
road) of the plot shall be not less than 8m.

(b) The minimum Plot size shall be 150sq.m if the road width is
more than 12m and the frontage of the plot shall be not less
than 10m.

Commercial Plots: The minimum Plot size shall be 150sq.m and
the frontage of the plot shall be not less than 10m.

Industrial Plots:

(a) The minimum Plot area shall be 300sq.m and the frontage of the
plot shall be not less than 15m.

(b) In case of small enterprises such as automobile workshops,
garages etc, the minimum plot area shall be 50 sq.m
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Reservation and Allotment of Land:

(1)

(2)

(3)

(4)

(3)

(6)
(7)

(8)

The reservation and allotment of land for various purposes in the
land / layout development shall be as follows:

(a) In layouts of 5 Ha. and below: 2% of the layout area for
Amenities and 0.5% of the layout area for Utilities.

(b) In layouts of above 5 hc : 3% of the layout area for
Amenities and 1% of the layout area for Utilities.

(c) 10% of the layout area for Public Open Space.

(d) 30% of the layout area for Roads. In case of roads area
arrived below 30% the public open space shall be increased
proportionately so that the area under roads and open space
put together shall be minimum of 40% of layout area.

The area reserved for Public Open Space shall be handed over to
the Local Authority free of cost through a registered gift deed. This
area shall be used only for Parks, Playgrounds, Gardens, Nursery,
Recreational Open space etc. and shall not be utilized for any
purpose other than the purpose for which it is transferred. The
Applicant shall construct a compound wall as per the design
prescribed for this site and handover to the Local Authority.

The areas reserved for utilities shall be handed over to the Local
Authority free of cost through a registered gift deed. This area shall
be utilized only for community facilities such as Electrical
Substation, Government school, Government Dispensary, Ward
Office, Public Utility Office, Public Library, Water Reservoir, Rain
water harvesting structures, Police Station/outpost, Public Parking,
Fire Station, Bus Station, Septic Tank, Solid Waste Collection point
etc.

The area reserved for Amenities shall be used only for the
purposes earmarked in the Final Layout Plan [FLP] by the
Competent Authority for educational, commercial facilities etc. The
Owner/Developer may also sell or lease this area but only for the
purposes earmarked in the Final Layout Plan [FLP].

The stamp duty is exempted for handing over the areas reserved
for public purpose and utilities to the concerned local authorities
through Registered Gift / settlement deed.

Every open space shall have independent means of access.

In case, the area for which the Land/Layout Development sought
for falls in sanctioned Master Plan or Zonal Development Plan or
Draft Plan, if a portion of this land falls in the area
earmarked/reserved in such plans for a common public purpose in
the interest of general development of the locality, the owner of
such land shall transfer such percentage of the area of layout as
prescribed in sub-rule (1) free of cost to the Local Authority.

In other cases i.e., if the area so earmarked in the Land/Layout
Development under reference for roads and public open space are
more than such percentage as prescribed in sub-rule (1) he shall
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also transfer the entire area so proposed to be reserved in the
layout and he is entitled to receive Transferable Development
Rights (TDR) from the Local Authority for the part of his site which
is in excess of the extent of lands which he was to provide as per
sub-rule (1).

(9) The areas allotted for Affordable Housing if any, shall be utilized
only for the specific purpose and the applicant may sell or dispose
of these plots only for the said purpose and no amalgamation or
alteration of these plots shall be considered.

(10) Government/Development Authority / Local Authority / Developer /
Owner/Applicant have no jurisdiction to convert the site reserved
for public purpose such as park or playground, utilities, amenities
affordable housing and for some other purpose.

(11) In the case of Commercial / Industrial Land Development having an
area of above 3 Hectares, an extent of 5% of the total area shall be
reserved for general parking space; and if such parking area
exceeds 2000sq.m part of it could be utilized for the construction of
buildings for banks, canteens, welfare centres and such other
common purposes considered necessary for the industrial user, as
approved by the Authority.

Specifications of the Infrastructure and Amenities to be provided

The applicant shall provide the infrastructure and amenities in the area as
per the specifications approved by the Competent/Executive Authority
within time specified under rule 7(7) and transfer the private streets or
roads along with the land set apart for public open space i.e parks,
playgrounds and utilities area to the local authority through registered gift
deed.
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FORM -1

DEVELOPMENT AUTHORITY/LOCAL AUTHORITY

APPLICATION CUM SCRUTINY FORM FOR LAND/LAYOUT DEVELOPMENT
PERMISSION

To

The Metropolitan Commissioner/Vice Chairman/Commissioner,

Development Authority/Local Authority,

Date: dd.mm.yyyy

[To be filled and certified by Licensed Technical Personnel]
Sir / Madam,

I / We

s/o hereby

submit the application cum scrutiny form for Land/Layout Development Permission in

the Site as per the details given below in accordance with the provisions of Andhra Pradesh
Land Development (Layout and Sub-division) Rules, 2017, Andhra Pradesh Building Rules 2017

and the relevant Acts. The necessary enclosures pertaining to the ownership of the site and

layout plans drawn to the scale etc. are submitted herewith.

[1.Use CAPITAL LETTERS only 2. Fill in relevant information 3. Incomplete application

will be rejected]

I DETAILS OF APPLICANT [for correspondence]
1 Name in full
2 S/o/ W/o
Whether the
Applicant is Land
3 Owner / Developer Land Owner Developer
(Tick the applicable
one)
If the Applicant is
Developer whether YES
the copy of the
4 Agreement of Land | NO
Owner and
Developer is
enclosed NOT APPLICABLE
5 Door No./Flat No.
6 Road/Street
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7 Village Mandal
8 City/ Town PIN
9 District
10 Phohe

Mobile No.
11 e-mail
II DETAILS OF LAND OWNER/DEVELOPER/LICENCED TECHNICAL PERSONNEL
Sl. Address with |
No Name License No. mobile No. & | Signature

i email

1 Land Owner
2 Developer
3 Licensed Technical

Personnel
III DETAILS OF THE LAND PROPOSED FOR DEVELOPMENT

........................ .Hectares [........Acs..........guntas]
1 Site Area
......................... Sq. M [oiiiieeenn.5q. yds]

2 Survey Nos.
3 Village
4 Mandal
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District

Zone

Locality /
Nearest Land Mark

Details of Permission (if
any) sanctioned earlier
for the site u/r and
status on ground

Details of Permission (if
any) sanctioned earlier
neighbouring to the
site and status on
ground

Iv

CLASSIFICATION OF LAYOUT:

Type of layout proposed
[tick the appropriate one]

Open Layout

Gated
(with
wall)

Layout
compound

Whether peripheral road provided in case of
Gated Layout with compound wall.

The Peripheral Road is mandatory in case the
lands in the vicinity and rear side are not having
independent access. If the peripheral road is not
provided, justification for not providing the
peripheral road shall be furnished duly showing
the topographical plan to that extent.

Please show the detailed Plan showing the
existing and Master plan roads in the site and in
the vicinity duly marking the alignment of the
peripheral road.

OWNERSHIP DOCUMENTS (MAIN IN FAVOUR OF APPLICANT)

Details Reg. No. Date

Sy. No.

Extent

Copy of
Registered Sale Deed

Development Agreement
of sale cum General
Power of Attorney

General Power of
Attorney

Pattedar Pass Book / Title deed issued by Revenue
i of

Authorities in favour
Ol ettt ettt ettt ettt ———————————

Pahanies issued by Mandal Revenue Officer

Name of the Pattedar
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Ol et .

Name of the Occupant
1 o PPN .

VI LINK DOCUMENTS (in support of Main documents)
ﬁ;). Details Reg. No. Date Sy.No. Extent
1 If the sale transaction by
way of purchase
registered sale deed in
case of inheritance copy
of pahani.
Pahani for the
\VZ=T-] SPUTR
Name of the pattedar
1) o O .
2 Proceedings of the Tahsildar / RDO concerned in
regard to Mutation in favour of
3 Pahanies issued by Mandal Revenue Officer
Name of the Pattedar
1 o P .
Name of the Occupant
1) o TSROSO TR .
VII | OTHER DOCUMENTS
S Document
N'o Details Name No. / Proc. | Sy. No. Extent
) No.& date
1 Encumbrance
certificate for the
last 13 years.
2 Land Conversion
certificate from the
authorities
concerned
3 Legal heir
certificate issued
by the concerned
authorities if
necessary.
4 ORC issued by the
RDO in case of
Inam lands.
5 Registered will

deed / gift deed /
family settlement
deed /Partition
deed etc.
mentioned in the
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main or link
document
6 NOC issued by the
Collector for
alienation of land
in respect of
assignment to
freedom fighters /
Defence persons
7 No objection
certificate from
Tahsildar/ Collector
if the land under
reference is
recorded as
Government land.
8 Any court orders if
necessary
0S. No.
Name of the
pattedar
Brief history of the
case
VIII |LAND OWNERSHIP INFORMATION
(Based on I to IV, the details are tabulated as follows)
(If required submit this in a separate sheet)
Sy. No.
Schedule
S. No. Doc. No. Status Vendor Vendee / E_xtent of
& Date Plot No./|(in Sq. m) boundaries
H. No.

Z[S[0[mZ[SmZ[S[0]m
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Z[S[O[m[Z[S[0[m

IX MASTER PLAN DETAILS - LAND USE & ZONING REGULATION DETAILS:
1 Site u/r falls in the
Notified Master Plan of
2 Land use as per Notified Master Plan
3 Land use of the Proposed Layout
4 Whether proposed activity is
permissible as per Zoning Regulations YES NO
5 Whether any Master Plan roads are
passing through or abutting to the site | YES NO
6 If yes, the width of the existing roads
and the roads proposed in Master Plan YES NO
shall be mentioned duly showing the
alignment of them in the Layout Plan.
7 Whether the Master Plan roads have
been incorporated in the Ilayout YES NO
proposals
8 Whether the Undertaking is given to
handover the Master Pan roads free of YES NO
cost to the Development
Authority/Local Body
9 The extent of the area affected in the
Master Plan Roads (in sq. m)
10 Whether the site is affected by / close to any restricted area:

(tick the applicable one)

a | Water Bodies

b | Railways

c | Electrical Lines
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d | Airport

e | Defense Establishments

f | Oil / Gas Pipelines

g | Heritage Structures

h | Environmental Clearance

i | ORR Buffer Zone

Water Bodies:
Unless and otherwise
stated, the area and the Full
Tank Level (FTL) of a Lake /
Kunta shall be reckoned as
measured and as certified
by the Irrigation
Department and Revenue
Department. Hence the
FTL and the actual extent
of the water body shall
be marked on the ground
with the help of Revenue
and Irrigation
departments and the
same shall be shown in
the Layout plan.

i. Unless and otherwise
stated, the area and the
Full Tank Level (FTL) of a
Lake / Kunta shall be
reckoned as measured

and as certified by the

Irrigation Department
and Revenue
Department.

ii. The above water bodies
and courses shall be
maintained as
Recreational/Green Buffer
Zone and no building
activity shall be carried
out within:

1. 100m from the
boundary of the River
outside the Municipal

Corporation /
Municipality / Nagara
Panchayat limits and
50m with in the

Municipal Corporation /

Nature of Water Body:

River

(tick the applicable | Tank

one) Lake

Kunta

Canal

Vagu

Nala

Storm water drain

Buffer Zone to be left as
per Rule (in m)

Buffer Zone left in the
Layout Plan (in m)

Whether the Layout plans
are satisfying the rules as
required for Water Bodies?

YES

NO

Whether the NOC from the
department of Revenue not
below the rank of Joint
Collector has been obtained?

YES

NO

Whether the NOC from the
Irrigation Department not
below the rank of Executive
Engineer has been obtained?

YES

NO
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Municipality / Nagara
Panchayat limits. The
boundary of the river
shall be as fixed and
certified by the
Irrigation Department
and Revenue
Department.

2. 30m from the FTL
boundary of Lakes /
Tanks / Kuntas of area
10Ha and above.

3. 9m from the FTL
boundary of Lakes /
Tanks / Kuntas of area
less than 10Ha / shikam
lands;

4. 9m from the defined
boundary of Canal,
Vagu, Nala, Storm
Water Drain of width
more than 10m.

5. 2m from the defined
boundary of Canal,
Vagu, Nala, Storm
Water Drain of width
up to 10m.

(iii)Unless and otherwise
specified in the Master
Plan / Zonal
Development Plan.

(1) In case of (ii) (1) & (2)
above, the buffer zone
may be utilised for road
of minimum 12m width,
wherever feasible.

(2) In case of (i) (2)
above, in addition to
development of
recreational / green belt
along the foreshores, a
ring road or promenade
of minimum 12m may
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be developed, wherever
feasible.
(3) The above buffer zone
to be left may be
reckoned as part of tot
lot or organized open
space and not for
setback requirements.
Railways Whether the site is abutting
The distance between the to railway property? YES NO
Railway Property Boundary
and the edge of the building If Yes, whether the required
shall be 30m as per Indian 30m buffer zone has been | YES NO
Railways Works Manual or | left in the layout plan?
as per No Objection If No, whether any NOC
Certificate (NOC) given by | from Railway Authorities has | YES NO
the Railway Authorities. { | been obtained?
Buffer ~zone may be | If Yes, the distance between
proposed for the distance | the Railway Property
to be maintained } Boundary and the boundary
of the Plot as per NOC. (in
m)
If Yes, the distance between
the Railway Property
Boundary and the boundary
of the Plot shown in the
Layout Plan.
(inm)
Whether the distance (buffer
zone for railway property)
shown in the proposed | ygg NO
Layout Plan is satisfying the
rule?
ELe)ctncaI Lines I Whether there is any HT
o Electric Tower Lines passing YES NO
n case of HT Electricity through the site.
Tower lines, the land all

along below the tower

If Yes, whether the required land all along below the
tower line is proposed as green belt to an extent of the
width of tower base and on either side of green belt a
minimum of 10m wide roads or as defined in the Master
Plan is shown in the Proposed Layout Plan?

line shall be developed
as green belt to an
extent of the width of
tower base and on
either side of green belt
there shall be a
minimum of 10m wide
roads or as defined in
the Master Plan.

If so, give the detailed report.
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(b) I| Whether there are any other
n case of the other | Electricity lines passing
Electric Lines if passing | through the site? VES NG
through the site
whether it is proposed | If yes, in case the same are
to relay them all along required to be realigned all
the proposed layout along the proposed layout
roads or to be retained | 029~ whether  any | yeg NO
undertaking is submitted to
as existing on ground. this extent?
Defense Establishments Whether the site is abutting
In case of Sites within 500m tottrg)tle_ h t _tﬁ_efense
distance from the boundary gissfanlcse n;(fanSSOOmWII‘ro:': th: YES NO
of Defense Areas / Military site
Establishments prior )
clearance of Defense -
. . If yes, the distance from the
Authority shall be obtained. boundary of Defense Areas /
Military Establishments to
the boundary of the site.
(in m) [This shall be marked
on the layout plan]
The details of the NOC issued by the Defense
Authority may be given below:
) - Whether the site is in the
Oil / Gas Pipelines vicinity of Qil/ Gas pipelines? YES NO
In case of Sites in the
vicinity of Oil / Gas
pipelines, clearance distance | If yes, whether the NOC
and other stipulations of the | from the concerned | | ¢ NO
Respective Authority shall | Authority has been obtained?
be complied with.

If Yes, give the details of the conditions given in the
NOC. And also show the same on the proposed Layout

Plan.

Specific Remarks if any.

Heritage Structures
(@) In case of Sites located

within the distance up to

Whether the site is located in
the vicinity of any heritage
structure? YES

NO
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100m from protected
monuments as notified
under Archeological
Monuments and Ancient
Sites and Remains Act
1955 and as amended
no construction is
allowed.

(b) For the Sites located
within distance of above
100m and up to 200m

from the protected
monuments, the
construction is allowed

only after obtaining prior

permission from the
National Monument
Authority.

(c) For the Sites located
within the vicinity of any
Heritage Structure
notified as per the

respective law, the prior
clearance from the
concerned authority
shall be obtained.

(d) For the development /
redevelopment of any

notified Heritage
Structure the
stipulations as
prescribed by the

respective authority shall
be followed.

If yes, any NOC is obtained
from the concerned
authority?

YES

NO

And the details of the NOC and to state whether the

conditions are followed in the proposed Layout Plan.

Environmental Clearance

If the site area is
50Hectares and above, the
Prior clearance from the
State Environmental Impact
Assessment Authority
(SEIAA) is required.

Site Area

Hectares

If the site area is
50hecatres and
above whether the
prior clearance from
the State
Environmental

Impact Assessment
Authority (SEIAA) is

YES

NO

NOT APPLICABLE
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obtained?

If yes, give the details of the conditions and to state
whether the same has been shown in the Proposed

Layout Plan.

ORR Buffer Zone

All properties abutting ORR
mandatorily will have an
open Buffer of 15m from
the ROW outer edge.

Access will not be allowed
on to the service roads of
the ORR directly.

Open Buffer of 15m from
the ROW outer edge is
provided

YES

NO

11

Any other important
features close to the site

12

Whether the Proposed
Layout Plan is prepared
keeping all the details
pertaining to the mandatory
restrictions. Give details.

SITE INSPECTION REPORT

Site inspected by

(name of the Empaneled LTP)

(a) Whether the site is getting access

from a public road as Approach | ygEg

road?

NO

(b) Existing Width of the Approach

Road (m)

(c) Whether this Approach is shown in

the Master Plan?

(d) If yes, the proposed width in the

Master Plan (m)
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the approval of the concerned
authorities shall be submitted)

(e) The affected portion of the site area | (m) (sq. m)
(f) Whether Photograph showing the
approach road is enclosed? YES NO
3 Type of approach road Established Kucha
4 Give the detailed remarks regarding
access and approach road to the site
5 Physical Features within the site: (All the existing Physical Features within the
(tick the appropriate one) site shall also be shown in the Proposed
Layout Plan)
(a) i. Give the detailed remarks on the
existing water bodies in the site
and in the vicinity.
(The natural course of these water
bodies shall not be disturbed in the
proposed development. Hence the
proposed Layout plan shall
incorporate these existing
developments as per the ground
position)
ii. Whether the buffer zone is provided | YES NO
for the water bodies as per rules &
natural water bodies are preserved? | Give details:
b Electrical lines .
(®) (The existing electricity lines may be Whether there IS
. ) . - any HT Electric
realigned with the prior permission of Tower Lines
the concerned authorities, for which a ; YES NO
o : . passing through
separate permission is rqulred from the site.
them. Before issuing the final layout

If Yes, whether the required land all along
below the tower line is proposed as green
belt to an extent of the width of tower base
and on either side of green belt a minimum
of 10m wide roads or as defined in the
Master Plan is shown in the Proposed Layout
Plan? If so, give the detailed report.
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Whether there is
any other
Electricity lines | YES NO
passing through
the site?
If yes, in case the
same are required
to be realigned all
along the proposed
layout roads, YES NO
whether any
undertaking is
submitted to this
extent?
(c) Water supply lines
i. What is the source of water supply?
ii. If the ground water is proposed as a
source of water supply, whether the
report from the competent
authorities has been obtained?
iii. Whether any existing pipe lines are
available for supplying water? If so
give details.
(d) Oil / Gas Pipelines
(The existing alignment of them shall
be marked and the prior NOC from the
concerned authorities shall be obtained
and the conditions as stipulated by the
said authorities shall be followed and
the Layout plan also show the
alignment and the buffer as stipulated
by the authorities)
(e) Roads
Details existing and proposed roads in
the Master plan and Layout plans may
be explained.
f) Other physical features if any
6 Surrounding developments: North:
If any layout is developed adjacent to
the site, the same shall be furnished South:
duly stating the details of approval '
given by DA / DTCP & to enclose a
copy of the layout plan. This shall also East :

be incorporated in the topo plan.

Page 50




83

West:
7 Other information if any
XI TECHNICAL REMARKS :
S. No. | Description As per Rule As per Plan Remarks
1 Site Area
2 Approach Road
width
3 Internal Road | Road Width of | Road Width Other Requirements
widths in  the | length | the length as | of the
proposed Layout as per | Road per Plan Roadl as
[Residential] Rule per Plan
4 Public Open space
[Parks, Play grounds] &
other infrastructure area to be provided
(To be handed over to Local Body
through registered Gift Deed)
Site area for Parks,
Play grounds etc.
.................. %
.................. %
---------------- sq. m SPPPRPPPRRY o Pl 00
Social
infrastructure | %
................ sg. m TP 1o Ml 10
5 Provision for | To be provided | ................. %
services for over and above
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Septic Tank / STP,
Sump, OHT &
Electrical
transformer etc. if
any proposed.

the 10% of the
open space area

Provision of
Affordable Housing
(This shall be
marked on the
proposed Layout
Plan also)

Area to be
mortgaged in favour
of DA/ULB

(The area to be
mortgaged shall
be demarcated on
the proposed
Layout Plan and
the draft
mortgage
document shall
also be submitted
along with the
application.

The area of
mortgage shall be
the plots abutting
to main roads and
shall be a
contiguous area)

15% of the
Plotable area.

XII

LAND USE ANALYSIS OF THE PROPOSED LAND DEVELOPMENT/LAYOUT

No.

Particulars

Area
in Sg. m

Percentage
to total land

Remarks

Total land area

Plotted area (Regular)

Plotted area
(Affordable Housing)

Area earmarked for Amenities

Area under roads

a) Site area for Public Open
space (Parks, Play grounds

etc.)
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b) Area proposed for Other
Infrastructure

Utilities area
(Septic tank / STP, OHT,
Electrical installations etc.)

Other purposes

Total
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XIII | PAYMENT OF FEES & CHARGES:

Land Development Permit Fee:

Extent of the | Unit Total Amount Balance
Description land Rate (Rs.) Paid (Rs.)
(in sq. m) (Rs.) (Rs.)

Initial Land
Development Permit fee
(@ Rs...per Sq. m on
total extent)

Rupees....

Challan No. Date | dd mm | yyyy

2 Development Charges on
total extent.

(As per G.0O. Ms. No. 439
MA  dt. 13-06-2007 &
G.0. Ms. No. 275 MA dt.
12-07-2012 in case of
extended area)

3 Betterment Charges

4 External Betterment
Charges

5 Publication Charges
(inclusive  of  postage
charges)

6 Others

7 Total

DD No.
(crosse Date | dd mm YYYYy
d)

Bank
Name

Branch
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XIV CERTIFICATE BY LTP

This is to certify that the site situated in Sy. Nos. of
(V) (M), District proposed
for land /layout development has been personally inspected by me and found that the location,

measurements, boundaries, extent, width of approach road and abutting road etc., are in
accordance with plans submitted for approval. It is further certified that the proposals are
scrutinized with reference to Master Plan proposals, relevant Government orders, Rules issued
from time to time and proposals conform to rules as mentioned in detail in the checklist. The
proposals are also scrutinized with reference to Restrictions of building activity in the vicinity
of areas such as water bodies, railway properties, electric lines, airport, oil, gas pipe lines,
heritage structures, religious structures etc. and are found in order.

The information furnished in the check list is true to the best of my knowledge. I am aware
that I am liable for action in the event of non-conformity of any parameter to Master Plan

proposals and provisions of relevant Government orders / rules issued from time to time.

1 Name of the
> LTP

Address

License No.:

Phone:

Signature of the LTP
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XV

CERTIFICATE BYLAND OWNER & DEVELOPER

(1)

(2)

(3)

(4

(3)

(6)

(7)

I hereby certify that the information furnished in the application is true
to the best of my knowledge. It is to further state that as required under the rules, I have
engaged the services of Sri. Licensed Technical Personnel.

The Licensed Technical Personnel after due diligence, certified
correctness of information and the same are enclosed and form part of this application. In this
regard if any information is suppressed (or) misrepresented I am aware that I am liable for
action.

I undertake that I will not change the Licensed Technical Personnel till
the project is completed and if at all to change it will be done with mutual agreement and
another empaneled person will be appointed only after submission of the relevant agreements
and after receipt of the consent from the competent authority.

I/We (jointly and severally) agree to develop the infrastructural
facilities to the required standards and as per specifications prescribed by Executive
Authority/Competent Authority.

I/We hereby undertake not to utilize/sell/lease dispose of any plot until
all amenities are provided as indicated in the conditions of layout, and develop all the
amenities prescribed in the layout rules as per specifications.

I/We undertake to hand over to the concerned local body by way of
gift deed all the private streets or roads after development to the prescribed standards and
lands set apart for public purpose such as parks and play grounds etc. and utilities as
approved by the Competent Authority, free of cost by way of registered gift deed.

I/We hereby bind myself/ourselves to fulfill all the conditions
prescribed within the prescribed period from the date of sanction of the layout, failing which
concerned Authority will be empowered to forfeit the security deposit if any and the
development charges.

Name of the Land Owner (s)

Address

Phone:

Signature

Name of the Developer

Address

License No.

Phone:

Signature
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MANDATORY ENCLOSURES

XVI To be submitted along with the Application cum Scrutiny Form for
Land/Layout Development Permission

No. | DOCUMENT DETAILS Not "o/ | submitte | Not

required d submitted

1 Application for Land/Layout Development
Permission signed by the Owner, Developer,
Licensed Technical Personnel.

2 Self-attested Ownership Documents

3 Pattadar Pass Book

4 Self-Attested Title Deed issued by Revenue
Authority

5 Self-Attested Link Documents

6 Pahanies issued by the Revenue Authority

7 Latest Encumbrance Certificate issued by
Registration Department

8 Development Agreement of Sale cum General Power
of Attorney

9 Land use Map Extract

10 Licence copy of LTP

11 Licence copy of the Builder / Developer issued by
ULB /DA

14 Certificate by the Empanelled Architect/LTP

15 Certificate by the Land Owner & Developer

16 Payment of Layout Processing Fee
Rupees.........
Challa D|d | m 201
nNo. t |d[m

17 Payment of Fee & Other Charges
Rupees.........
DD Dat | dd mm | 201
No. e
Bank Name:
Branch:

18 Draft Mortgage Deed duly indicating the plots
proposed for mortgage.

19

PLANS

1 Location Plan (scale 1:2000) of the site and
surrounding developments / lands showing
surrounding roads, electricity lines of HTL/LTL,
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Existing Drainage, Sewerage etc. within 500m
radius of the site.

2 Satellite Imagery for the site and the surrounding
developments within 500m radius of the site.

3 Detailed Topographical Plan (scale 1:1000) of the
Proposed Site showing all the dimensions of the Site
and Contours of the Land at 5m interval showing
Nalas, Drains, Wells, Trees, Roads, Electric Lines
etc.

4 Proposed Layout Plans (scale 1:500) (1 Tracing
Cloth/Film + 5 White /Ammonia Prints) duly signed
by Land Owner, Developer, Architect

5 Plan showing rainwater harvesting pits (scale 1:100)

6 Photographs (4) & Videography showing four sides
of the site.

7 Mortgage Plan (scale 1:500)

8 Extract of Master Plan / ZDP

9 Previous Development Permission Plan copy if
issued.

10 Revenue Sketch issued by Revenue authority, if the
site is part of S. Nos.

NOCs

1 NOC from the Revenue Department under the
Andhra Pradesh Agricultural Land (Conversion for
Non-Agricultural Purpose) Act, 2006

2 NOC from Revenue Department in case of lands
abut Water bodies, Water courses & nalas with
sketch plan with measurements. (wherever
required)

3 NOC from Irrigation Department in case of lands
abut water bodies, Water courses & nalas with
sketch plan with measurements.(wherever required)

4 NOC from Railways (wherever required)

5 NOC from State Environmental impact Assessment
Authority (wherever required)

6 NOC from Defence Authority (wherever required)

7 NOC from Qil / Gas Authority (wherever required)

8 NOC from the Competent Revenue Authority in case
the land is declared as surplus

9 NOC from the District Collector wherever
Government Land is allotted

10 NOC from Highway Authorities shall be submitted if
the layout boundary is abutting to NHs/SHs

11 NOC from Forest Department if the site is abutting
notified Forest

12 NOC from State Archaeological Department
wherever required

13 NOC from Coastal Zone Management Authority

wherever required
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Andhra Pradesh Land Development (Layout and Sub-division) Rules 2017
APPENDIX - A
[See Rule 7(3)(h) and 7(5)(k)]
Deed of Mortgage by Conditional Sale
This indenture made this day .......cccceeeveennen . of two thousand seventeen between _

1Y o I S/ 0. resident at ..o
(herein after called the ‘Mortgagor’ which expression shall unless excluded by or is
repugnant to the subject or context, include his heirs executors, administrators and
assignee) of the one part, and ........cccocevvvernennn. , Urban Development Authority/Municipal
corporation/Municipality/GramPanchayat, ..., called the
*Mortgagee’(which expression shall unless excluded by or is repugnant to the subject or

context, include his successor in office and assignee) of the other part:

Whereas the Mortgagor is the absolute and sole beneficial owner and is seized,
possessed of or otherwise well and sufficiently entitled to the land and premises
hereinafter described in the Schedule - A hereunder written and for greater clearance
delineated on the plan annexed hereunto and thereon shown with boundaries thereof
coloured and expressed to be hereby conveyed, transferred and assured (hereinafter

referred to as the said ‘Mortgaged Property’).

And whereas the Mortgagor applied for permission under the Andhra Pradesh Municipal
Corporation Act, 1955 (adapted GHMC Act 1955)/the Andhra Pradesh Municipal
Corporations Act, 1994/the Andhra Pradesh Municipalities Act, 1965/the Andhra Pradesh
Town Planning Act,1920/the Andhra Pradesh Metropolitan Region and Urban
Development Authorities Act, 2016/the Andhra Pradesh Panchayat Raj Act, 1994 and
Andhra Pradesh Land Development (Layout and Sub-division) Rules 2017to make a
layout and form a new private street or road and building plots for residential / non-
residential / industrial purposes, and in the land bearing S.Nos.
............................................................ situated at
........................................... .(Village)..........eceevvveceeeeee..(Mandal)........cceeeeeee.... . (District).

And whereas the Mortgagee having accepted the same, has sanctioned the Final Layout
Plan [FLP] with NoO. ...cccooiiiiiiiiiiiieeees JiN File NO. o .
subject to the condition that the following works will be completed by the Mortgagor
within three years from the date of communication of the Final Layout Plan [FLP] and
subject to condition that on completion of the works to the satisfaction of the Executive

Authority, the sanctioned Final Layout Plan [FLP] will be released.
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Water bound Macadam roads/BT roads, Drains.

Providing street-lights along the streets of the layout.

Planting of Avenue trees.

Construction of Compound Wall to the Public Open space and planting of trees in
the park.

Provision of water supply.

Laying of storm water drain culverts, etc., along the roads of the layout.

Provision for Water Conservation Systems.

Now this indenture witnesseth as follows:

()

(i1)

(i)

(iv)

In pursuance of the Andhra Pradesh Land Development (Layout and Sub-Division)
Rules, 2017 relating to the approval of layout(herein after referred as rules) and
in consideration of the deposit and hypothecating of the lands as per the
Schedule - B given below by the Mortgagee to the Mortgagor pursuant to the
provisions contained in the said Rules, the Mortgagee do hereby covenant with
the Mortgagor that he shall always duly observe and perform all the terms and
conditions of the said rules.

With the possession of the lands in favour of the mortgagee if the mortgagor
completes the work as stated in para supra to the satisfaction of the Executive
Authority, with in the agreed period of three years from the date of
communication of the Final Layout Plan, the mortgagee shall at the cost of
Mortgagor be entitled to the retransfer of the said plots or land to the Mortgagor
without any further liability on the same towards the execution of works
contemplated in para supra.

It is hereby expressly agreed and declared that if there shall be any breach by
the Mortgagor of the covenants it shall be lawful for the Mortgagee to sell the
mortgaged properties or any part thereof in any manners as to the Mortgagee
shall think fit and the Mortgagor shall forfeit the right of redemption as against
the Mortgagee.

And it is hereby declared that the Mortgageeshall be free to complete the said
works with the amount so realised and the Mortgagor shall not be entitled to
question the unfettered right of the Mortgagee in any court of law.

If the Mortgagee has to spend additional amount for execution of the said works
over and above the sale proceeds referred to in the above para it shall be realised
from Mortgagor or the purchasers of individual plots in the said layout area in the
same manner as properly tax and the other plots not covered by the Mortgagee
will be under the first charge towards the said excess amount spent by the

Executive Authority.
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(xi)
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The Mortgagor shall separately convey the private streets and roads with the
amenities mentioned in paras supra and the sites reserved for parks and
playgrounds, etc., in the Final Layout Plan areas to the Local Authority free of
encumbrance at the his cost within a fortnight after expiry of the period allowed
for the completion of the works either by the Mortgagor or Mortgagee as the case
may be.

The Mortgagor shall not during the continuance of these present charge,
encumber, alter or otherwise dispose of the mortgaged property unless and until
the private streets and roads, and open space intended, for parks, and
playgrounds, etc., are conveyed to the Local Authority for treating them as public
as indicated in para supra.

That the Mortgagee shall be in actual possession of the plots and continue to
retain the same till the completion of the said works and the Mortgagor shall not
interfere with possession, interest, rights, and title of the Mortgagee over the said
plots in any way detrimental to the interest, rights accrued insecurity and change
over the said plots to the Mortgagee till the works are completed as agreed upon.
That the Mortgagor shall not sell, lease or otherwise dispose of the area
mortgaged and no construction shall be made in such area till the release of the
Final Layout Plan [FLP].

The Mortgagor does also hereby agree to pay the Government Revenue,
municipal taxes over the said property if any, till the final release of the Final
Layout Plan [FLP].

The terms and conditions of this deed are binding and shall continue to be binding
on the Mortgagor, his heirs, successors in interests, right as well as a title and
ownership and none of them shall be entitled to question the correctness or the
genuineness of the terms and conditions of this deed anywhere at any time in any

count.

SCHEDULE —-A:-

All that property bearing the Survey Nos. ..., , of
.................. .(village)...........ceecuveeeeneeeeee.(mandal)............... (district) measuring
...... . hectares....................Acres.................sq. yds. bounded by...

North:
East:
South:
West:
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SCHEDULE -B:-

The area mortgaged to the Mortgagee by the Mortgagor:

(i) 15% of the Plotted Area measuring
............ hectares.............acres..................sq. yds. Bounded by
North
East:
South:
West:

In witness whereof the said Mortgagor here into set his hand the day and the year first

above written.
Signed by the Mortgagor

In the presence of :
1. Withess:

Address

Occupation
2. Witness:

Address
Occupation

Signed by Sri in the office of the Local Authority for and on behalf

in the presence of :
1. Witness:

Address

Occupation
2. Witness:

Address

Occupation

R.KARIKAL VALAVEN
PRINCIPAL SECRETARY TO GOVERNMENT

SECTION OFFICER
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feahre Ao & Awiga foha ST T §;

5. “Saw A & o= whrar afena & S s & 9o s 9 #1339 & o
TESIAT 6T ST AT TaTe FT S TEHT STTHEA T AT a1l €

6. "Aiewr" ¥ FIE =7 AT FOAT Al g S Gl TSR #ie sae F e Fwr artolas B
AT &

7. “wemadt afem” & vEr G R et st € S 5 A | sfees f dentia s
ATAT 21 raferse sEerwo guT e qieT % =3t A sefea B sem =& 3 sfare &
TEERT AT fAaere et gierar & forg smafea ot o & e sefem B sosm;

8. 'ATE wTAT # Srufdree Saurew" & AN ¢ ¥ THF siavia sfEa 100 .. wfafes & 3w & afes
ATrte AR FXd & AT TAH Feal T TR (ST SrET IUHAL, ST TEhte & [AAmm a1
SUFHT, T R, EsE a7 2ae dFe A Ha«al, TEIari, T g, THhat, wiesi,
Freafammet, avr dfers weamst, grEmamE, geal, arvsas: TTaEre, el IS €&,
wefeamt o g afaet g st wae o 2;

9. "Iu-fafd" & wuriiw ek, ST g ST wfgg i g EreAtorT g, sraw sfeenTiaT arer e
F = st T T E q AT T AT a5 o, et R e
Aty 2

10. “SETOMT TR & AT % HTSEETY Y ST ST 5T TT TR AT ergdt &t sif s 2;
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1.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

"Saeefier Srafrse” T weATiRed, FTS FET AR T FATAAFT ATHAT T BISHT AL-SATATHAVIT,
T-A=H, - 3T, T-TREFeAT 3 ATiAte feda g St 1500 v ey aia
.37, & =AW FAI 5 719 g,

“HPIEHTU” T ST TaTe FT GEASET THET Sqaterd i UFh Ut Haf=a g i €;

BRI’ T TAT AT AT FH AT & S IS FAT FA F o0 AT FAT w=rar iy F o wrd
e o forT araEft T o waTe Fee i ST #ear € AT FAT €

“Og TEERK & T A Gieas S9TeEt 7 st iEnarst § sfrared Sgat w1 ot w7
T Ig ATYIYA, T T F2A 6 O F=dt ATt & & F A7 AT F &0 & =9 § 1500 v FAT
T 31ferh FAIIF Tod aTer -9 STasaoie ST AL-qA=hoi I 316 STqTerse T ST AT €

"o wEER" & ST STAFH STt F YHERLT F ATIFHAH FIA F forw faedy g2 qiaars

FT TITIAT T IUTEA & & & Feveqq [@=nor TR qrigt it TiasE T Jfew5a g arth
TEERT AT e # forw sraforse i1 7w qfvegs 3T us;

“Mue” & sqorer, ader Sier, araeft a1 % Sguer a9 99t AT GierEt F AR R U o o
HTAT 1 7 T Affase gff 9% 690 & Ui AEieree 3 qriee #Y ithT T T A T,
TS ST TAGT AT T 1= A7 AT T2 g fHoem «fnm g

o IRE®enT A" F =TT T I HHIHE ATIACE] SIE heh g0 U & TH, HteAreft &
T AT, FAT RS e wgfua atsar snfy sfea €;

"ER-EIR UG & FX, A, ATOTs s, HETadi, demd I7 T o7 i sareiT
TRERT | ET TF ST 36 Aq(AE AT HUZT FHAT A o aid (ohell e |,
FHTSIT AT AT AATEHE, T SAATHI, AT(OTSTH AT HEAWTT FHFetad 7 TRE | a0 T T390
ZT< a7 Tt srfafRa s & 3 sraforse w1 wargor A of s &;

U FATASE” | S-FAF 0T Aaferes o7 it Teft &7 FeT-Fwhe |7 fo=1 srafaree afwa 2
3T e dad (A= AT, I TAAFRNT ATIACE, TTE[ ATIAE ST FFTEAFHT A0 AT
T &A1TE AT o7 2

“gaur e’ T ST FeAET e F o fgidt w ared e fear o st F e w
T orgdt T (R ETRT START 61 915 &S S T3S &

"ReTRa SaTes TRE" & THRT ITTET % S{ad F1 % 3T T T A 52 & SAqHd Ta4T &
form, GRS SoaTat S weTRed, oA, F iiT FiEses Tl ST o R SeuTes o Scaariid
Ao 2;

“glaer” & tET w1 T gt ¢ SEE 2w sfore way e st g o,
ST, HAGOT, TAHHT, TEHERLT, ITAT AT e e 3 sar 2;
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23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

"SR & = Rt qEn/ererEr su-fateat & fRe F s F forg sutafeet F e smforse
ST AT SAITArse JEHERTT F FATAST A [Araer giaemstt ax a9 U AT i €

“qET” T T REE F IUTEg T oA g5

“YEEA" F ST STE AT T WeTs, TAFLOT, ATAAT B [T, SUgor, ;v WS, FHe,
TN FATHT, T, ARTS, IALTS, T A, THER T e & "atera ad GrarswarT € €;

“Ffwa” o THT sraferee AfET 8 ST ST ATHeA, T AEHIT AT &1 Tal &, Tt 6l qhrs qoT
el ATrerat & ATt T g o M o 25

"R T I=F ATTHIT T2 e AraRET & ards &9 § e w3 & o 3 smaferee #ir
STATAT AT TgA AqATId S IATLF THHRAT 0T 2,

"SI A9 QUTEF" T AN AL, T UH IT AT SATIHY AT & ST TA=H0T
a7 g2rg, AT s adis ¥ saat €

“Frenferas” & AT 37 AT & S 3 eaferee F ATeAw F AT 7 AreAw § Fmar g e sad

AT g2 AT etera aresft 1 97 2;

"SI R & et = et &y & o i e s Sgfeeae Sedee, T
AT, ST A9, ATSHT &7 ST qId o (s TSA0 3T 79 o &= | st Wt
AT IHHT AT o 919 F e S, oft

"qrlt i giaeT (THemas)” & UHT e qfwia g el i SO 5" dOite i T
T 71 MW 2 7 afva #re o= stfeaca a1 T8 7 TRt % G0 WTTeehd ls oAi<h AT ATHHIT ST
AT T THERIOT AT T2 % 00 7 TR A7 a9 % 09 39 TS & (o0 e = a1
w2 # aft stqe s RS smferse 999 ame, S|TT=are [@Eaondl ar wie a7
S e Ft e A=t qFe? FIT Aee & Afoe doesnt § T, g av
AT A T AT 6T TfereT &

"sretfas Ae=fe<or I safdre” & #r$ vET srafdree srfssa § S gew shta g avaae ey
AR & el 72t B o wear ¢
“gfET T Y= T@E" T UET TET AT AEqcd ATHUT § ST UH S TeE F TgEad & o giae w7

TATHT & AT TATIOIT FaT g eSS &g o o =g = g0 =gF #5 0
Sfeacd AT ATHFHIT AT ¢,

"R UG | AFFT S AT T IHh IATEA o B (o STqvTd =Y, T, FATAT 37T
Tl AT I AEENT TAT AT 8 & AT et §Ug 1&g a1 gt ey e gy fEfdtase et
AT AT | Feld HLAT, ISTAT AT Z2TT ATHIT g

"HERCU" F FS AATIAF TIHAT (S T BIE AT FH [ ITAN, T FAhd T 90 IoATar §
afvafed w2 % s % for garfora st At ;
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36.

37.

38.

39.

40.

41.

42.
43.

44.

45.

46.

47.

48.

"qARH F AR ST AT HT AT AFIFha 0 T=Tef IT IS T AU ITIGT T IcqTad i
o T =t Frelt & w7 # qfRatad w s Jiear Jteea g, e g7 3arait & gaeT G ST
THT AT Tl [T ST FehaT,

“gAfdwRE" § St T WA s o= saEaaTe shoefiet g T € @gr IHT e O @l
HTETETT AT A0TSR oAt T QAT ST 2

"FEU A TOT (ARITTR)" T S AT(ATE, S ATReH, HES, TGl AT FEHH A9,
FARIATHT TaTAT o 9 I AfOrse T TR Faed, Fotet [T 3T Tgaw gTeT [rehT AT 1T 6
FO H IR T AT THATSAT T =eqT e AT 25

"srafiree S ufdree” T v S AN UET S ufirse WEERwor v, S A= v
srfa e JeeReer & forT U A5t 8, | TS STuforse oiiv sretsha off i 2;

" R & (e e AqfASe % Fiqw A qIAT U AT IS, daar st ax
AN AT ¢, gaT § IET goll TeThede, gid, o0 qiEee, Teel 1 gaer, Tery 1 gadT,
Arerreita, Fawareft, AT T9 IS, Tad FF TUUFRET Ted TTavT FEITAr T TI7ET +
TN o T HeeATHS AT Aigd Twfeud qiaem § e aw [Aftw sratore st ;

“TATeET AUTAE” | AT T 0 Oy, FEresEE difery A1 AutE, SR, FRS, T
ofTe 3T FTS o7 THET AT F THeAHT FAT Tufrg Afema

"I T =7 Rt § SUTag SET af i g

"Sifor Seur" & TEERLOr A7 Ao gieyr wr ety % e qfvegs % forg wer wereor fBar ar
THALTE AT ATETAL T HUZI 6 TLATT 16 ATAY FT AL HUF AT &5

“QEEEHTU” & S[E AT(AL & TATHT Foean! qAiq At FFHeor dquieree S a1 &7

AT Aq19rce it Awraeor eraferee o Sfasia T =horag sqferee, I O T g
TR AT ATMY, FETFT AATACE AT AT TH0 TT FETHLHE ATACE, H THFEHT T

o "fAwTr s Frea sratore off 2, i 92T o g s afina §;
“VaT TSI & A, Foagd, &ea, e, 92, S e et af e €,

“3q AFAT” T ST T AZSTH T AT AT T 3T TR SIaTd TR TR 37 Ao 2
T T 7T Afeqed & Tl &5 § IoqeT TqTeaah STIILTE, qTosad AATE, qIeTaHh Trere,
G ST TS AT FAT AT I—ATETE T AT, TeAT 7 TRrE, qOg ATAT o g2rs T 4T
TS TTE, S FO A9190E, F 7 T3 safere, el smfore £ grese so=ha S
e sraforse s -sraforse, =6 sraforse, T afmr emfore ot afma ;

“gers FET T Wtda srafere & s A "eent o yaw S9 w0, witied, T,
ST, A AT T FHT T T/ GraeT § JHF HLAT AT 25

“Refiaeor” & 9 AwHor SA9fg AT ST AT A T FaeT § qiafad waar Afwd g
STET ag AT AT ST==he T ITT Tl H2AT ¢ AT FIY GIH, F-Feld [HIAT TAT G 3T
o 3o &
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49. “wrifasear & Y 7ol 9, 9v 0, G T, WEST, qrasiad I AT G o Arasttae e
AT YT=ee &, et &9 F [T 7397 A1 w0 gHET qemr ST F GHE STIRT 6
T, T, HIGT, T TG AT ATTF a6 6 [GFT HLd IT Ivg, Teh IT9 | AL I T ST
T § A AT ATHIT g oo A Braral, T, SaTashe a97 UHT 9T o777 FHERT 98 S0
o a7 ARt & § g 9wa g, ot € o “amt e orssl i IR SATRedueE ' 9Et i
HSTATT T&T AT A TaFA AT AT,

50. “sesdfter frg” T Tl ST AT 5T AT FRT T S T Afreweor gy S He v

qULAT o ATTAT & ST 3T ATIASE THERT AT F Tl AT TATAT AT GIHALT T2 S1E AT
F frue ¥ forg g vt §;

51. "SiqLer " F U &1 T 3 AAACE T FA Hl giord Graem i AT THSH Y, T
fraer gfaem v sreerfa amt a1 sramr & a7 9 § aftagy iy 2

52. "qfEgA" | 318 ATIAte AT A7 AT AT ITATRA SAAF ITATRA AT ATTATIT I Teh €I & FAL
o1 97 Tt wtafir =1 & g 7o Ofa § f@Aftee =0 & afafza o sreerea afiag ot
ST e, FET FELT ST FIOTT AT T el o forT Fage st &;

53. "IuET" 7 Y sratorse F witae, warataw a1 Sfaew steron ar gee § w9iaeor i afaa s,
TR AT TERAT AT g FSrEe I Sraae i farfashTeas & \ar 1 F° 3Tl &;

54, "IUIEAT " T S AT G, TREg THER 3T e TaATet v Iuersy FI i e T
AT AT BT TToq Feed | AqTrse Foa a2 =i [ e o 2 9 afvra Gt sfeaae g
sferaua e sfna g

55. “FIH FFE AT F FFl HT TINT Fd g0 FFAEE H FURATdT FId 0 Jo Moo giwar
AT 2

56. “srafdrse SfA=r” & =¥ zoeh siaeta afvafera &, 3o a9 T TaTIETet atga yers =fw A =aieat 1
THE AT TAH AETHT TET TAT I AETH T SO0 AT &, ST 316 AT IeT+ Fd &, AT

e

57. “srafree it wASGAT T VAT ArATHFHAT FH AT B e e S eratorse #1 yeye e,
Ferdl, TOSTIN, TTF, 1 T 3 Fvem o2 5o 33 G smr =ik Sed e =
AT rerfHawar i F-920r | et & gaad aiar &t oo grm;

58. “aqfrg A AT & TAT ATh AT ATHAT FT THg AT € ST ATAL ITqEAT & #q F T
ITATSIH I TAT TAAFRIT AT ST AL F FULO 3fT AT g [Tl IAhT ATt rord
FLA F forg Hrg A7 I eafaar & greaq 7 ey & oo wierat, e, yweher a9r safdy

e wfaemat & aafors v som § e 9§ o9 gu E;

(2) == wAh O 9r=al =T 9&T & o qIATud dal (a4 ¢, Tq ST TA a0 (J3e0) Ate=as
1986, ST (T e iz fAe=mn) sfafHew, 1974 S (F5u0 e =i g o afaf=aw

1977 ToIT a1 (JFUW Ramor siiw fe=) stfeeas, 1981 # afvarfua 8, % o< T St gatera stfafaast
HE
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4, FfAST IqHATAT b Fdeq. TAF AT Icq=hdT,-

(F)  ITH T IO HT U TS A TEFFT ST A TIE ATETE FAiq Ja Mmoo, 47
ArsfrT oiie oo ahEweng i & fiF srerr-ae et 8 wetia F39 o a9g-a97 1@
TAT ITTErRon gTer fAasr AT Stferg=mT % STqame g O T sraforst v Siierga sraforse o= arai a1
AT HIgHATA T HIUT,

(@) TN T U e qufiee 9 Ul T FEeaET Gt oAife g Ioaret F fRataret av sie
TATTHAT ZIET IUAsY FTS T AT & AT T IRt gy 7ar [efoa sugesra s arrft #§ qvh
ATTATE AT ASTTeeh HF R STOre & {7 =TT U Bo § IH STerm,

(M) AT S EeEs AUt F IHF € AIT g TEL H ASId HT, 9 FHr a8 Ica+ gaT af,
3T IH FAT R e sraferee 7w, 2016 F AR MIe™ Fam; &7

(@) 1o aRET & IO FH IR i ST ST St Fi stw & ahE § gud w9 & derhia
TR S THT THF T2 T [ g Raengame sae e s,

(2)  FIE AUTATE AT IHH FIT AT AT(AE HT ToAl, Gor ATASIH T, qATAT AT TATLAT | T
e, T STTUT 3% o T,

(3) =+t sruforse SeoeeRat TR SUTeRAT B T WA FRI ST S AT(9cT TG F forw T Rt
£ sufataat & ARt G s,

(4) FE =FT GRW T F FH T 7 A9 w9 Raw @ ey fwe wr gieg G fEEr G
AT AT T T TF AT SARKAT T FATEF HT VAT il AT AT GHIUE AINIT Agl HIT | AT
T AT UH AT HT AT Sd 92 AT o TAHERLT i sqGeqT HOT T TIFhd AT(ASE Fl
AT 3T ZIRT AT TS T aTeT 0 AT TS HAGIT SATHHLT Hl HIUT,

(5) U W TAhAT SO FTEAHATT % ST IawT STIT9TSE STk Ty q{9ree waeT (FReaistaer) wiet,

i, fReat, Yoy, A % e, aw a= Jrow, afeaay, wat ofe F o wgEd ar @ s vE
STITee T TATHIT TTFEFHTOT TR TAT AT STaforse SETor fEdT AT 97 A7 T8 § STeR;

(6)  =A WAl F AT B A AE F UF a9 H G THT AATH FHeATT T AT T ST
TTferReor i Aeiert § == et | o AR s g sferse #r ' w gus w9, g oo
STATE T A= ITAT | HAG FLA H HETAAT ¥ [AAH00T A T ATiera erafarses 3sm™ aret
ST2raT AT TA=eh! il HIOAT ARG FOT| SAT-ATFHHONT TIfIre 7 STl aF T g TRET F a7
T, STATRT 3T FAEE Fh ATaT arAHATad % A0 A9erd B Smuam o srforse s
TTTEERT0T GTRT TT THGTd ATTree S el AT ST I (3T ST,

(7)  =A et & afegfa g are § UF a9 % da7 5,000 39 He? F AfqF S5m arer a9y T
T AHETT T HEATT T TR0 Al AR | 24 [HA|1 | To7 [Atgd STl g7 aferee i #d 97
B I FAT, TUF 70 70 sraferse iy SeRT-erem T qrt § SUg FEA H HgTAaT HEAT AT TA=Hh! w0 ST
FEATHET FEN ST SATHAVTT ATTATE AT Tl T T9 T TRAT F G G, ITATRA T Fee Fh
FIET AT F T Faem B Sroem 9w eforse s arigeror g 7o et srafore
FUEHATAT AT ATHHLI KT FIT 23T SITUIT;

(8) =7 f=wi F wtegiea g it aiE § U a9 F siaw qdl ge ofiT Weie T T fi
AN H 39 A0 § 797 @i A= g7 9ferse 7 #d 92§20 HAT, TIF o0 T A6 Hl TT-
AT AT § UG FA | ASIAAT HIAT TAT TAAHVT AT T AR TATACE ISTH ATAT TIAT TTredd
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TAAFDT BT AT AT F| AF-7amaofig sqaforees 7 Jgi 96 999 R IRE & 387 q9riad
ITATA AT FYIES HLh AAT ATNHATHI F FT (S a7 STusm| 9 sraforse w2 SrfeerorgmT
o7 Ao sraforse wrgaratsti AT srforvor st faar srosm

5. T, 9 A AT TRAAT HATAT F Feded.- (1) THEL, a7 3T TAATg T G 397 §
= =T & e i Aidtedd & O It g A a4, 936w, a9 #6iY J9dry 9 add Gy
FT TeTeAar & AN FeaT Wit qAtq F1 ToT HM, oEd Fefafag atewrT arfe g ST w37
Tqi=ra AT qATEHIT T Uicw & 70 o T8l i oraia

(1) et A wemer

(2) arfior e WA

(3) THTIA TH TATH HATAT

(4) F w=TeT

(5) FT IO A A

(6) T =T TGUIT AT TS/ RF=0r AT, TR T T

(7) T w7 TR o ergdt AT e, s g

(8) &1 1T HTAHTII  ATHIV AT ForsT, A ohe F1T

(9) T gLy FATIT AT, FHTURA ZTT

(10) & STARTUET (HEH) gL, THEHH FIT

(11) THTEETETes, Hremars

(12) = oo faero=

2. TH Feald AL qIHTd T 95F 39 a0 & AqIAT FT AL FIA ST [ATGATHRA HLA 6 [oI0
TF 9 § FH F FH TS 9 g1 TG0, a9 3iT FTaarg aRad" §3rea a1 fSerwsi i1, afx sweasas 2y,
TSI T FRIT| AT 7 Td i a9 H ASTRL0T TohaT ST

6. gt R W & wdeq.- (1) = e SATer T AR T € e S5 F Tl %
Ty ReAtarfed & o g6 3T, -

(F) BT AT TIYUT AT Fl GATEA  forw =2t a7 e [ g o 7o ot O
HATAT ST AT SATHFHO FIT faeq Td 219 AAferee Farerd qrars e  Aarad &7 a9 § &6 § 50 UH

T SATATET TAAATRT HAT AT ATHE ITTT FHId T qATE &,

@) == At & At & e ® gy e F S qorenfar F ary v § 59 qutore e
w7 ey A quT Torei S AT, e sata soterse & e i i oft g

(M Trd S safores yege i ST Tedr ot Feear Aifd U sarid 3 g4y % gy { T
T i 7o 1 FA FTA H TSAT AT T ST ST FT ARG FAT 3T Irg, GHL T,

(F) T AU A HFEL H ATHATT S A HT T A1 97 ToAl T 2 [t &~
TAAT T THE F7AT,

() =TT AT 377 sr=r qureriRat s wfereror 39T 3iT IRt erar Awir AT W7
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(&)  FET ST ST AR BN GHE FATT 6 (o0 ST AT Tae{ I TTA1, T T &0 AT T T
Tl T T et anraelt RETa T TR b T&T9 FHeT,

7. A AT, T SR S AT F Feded.- (1) Sava fernr et frafater & areay &, -

(F) T FFREE % AT AHE | Fgraar IqAsd HIUIT, 3T

(@) e 3 o ge T T et T 5 SaE duRA g 3 W 4 I 6 H 7 IA F
ST | TETAE IATHT 6 AT FHFEE 5 T AT F1 Haee geArea g

8. FIY FATAT, TRT T & Hdeq :- T FATAT FH=T 7 5 ATETT .-

(F)  Furee & fAafawto ug e F forg v A= sraer i a=hemas T8 9,

(@)  FU g 9T FAEE F ITIRT T TETET &9,
(

M) AT IIEERTREAT AT ST ATIEEd USHEEt 51T Seariad uree &t qorar = & o saRmeers
AT I,

()  FHEE T TOCET A0 TET ST F G T FAE FSTART Fd 0T FOE 6 qoaqT | TEE=E
IATHI 6 ITART & AIT 6 (T FHT ARTEeF g ST Fam)

9. e =T F .- foe Ao g O % AreH | - (F) S SUiorse 97 et s fore
H FS 93T T ATl HHAT H AR (e o TorT SR AT 7917 [Feiia Fa,

(@) TH AT | T (92 il GIE I [Saeor Al g1 Soil 431 & (o0 SA=ars aarus|

10. A iR THHfT SoIt ST FATET F Tdeq .- T i TATHONT FHSAT #q HATAT THAT T 5
AT 7 -

(F)  ATIASE H FSAT T&T FLA aTel AT 6 (o0 AAHTAAT FoId I LTSS FTU; T

(@) TH ATTACE F FoAT G&T Hded AT HAAT 6 (0 AT FioqST AT T TETT HIT

1. TSET AR 89 OSF &1 | g4 A & s af~a & wde.-

(1) IT5F a1 99 T & | gz, w7 agdt Fere e RfEde semae s ar Rees ar
AT T o Heere % ATeaw & Merered e 3

(F) = FIEEF GEAG FUCACE TG K A H FU(ACE FAT A1 6 TA 93T, T qgradr qqg i
AT Tl Afegd TULTRAT % THeT ¥ 5T 7 99 AT &7 % (o0 T Aiid 3T 3| Aq(q e
O AT FEAT S 29 It i sferEET & ae § uw v i sty F fiaw agdt G gere @ r
TCE SIE AT Taree S ¥ T gy F=aaT id o J9eT g,

(@) TF AT TG % GAg H T A ST O T Fd THT LA | ST AT ST T
AR T AT FTA TAT T A 3T 3 ATIAE Tl T § AT ST 3 TG0 T S

At F THTE T FAFd FA & T 39 eaferee F A "eewt F i § FHY, ST,

THHH, TEAT ST ATHATH STANT 9T T &I,

() T AT ST O | T AAT ATAT U SAATACE FULHATSA AT TAAHT SR 6 AR TTATT
HeFeT BT SATTLACE T FH FTd § TS TS HGed 01 ATHHT HT THIT AT ST ST ATFLACE e Torredt §
ATATE FAT ATAT AT STATTATIE FAATE FAZFHATAT o U0 & a2 7 faega Antaets Agiq sy
T,

(=) AT TATe Tt gy =9 Rt o I & frareaae wy giRfeua w;
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() T F gl FroEr fowmT wr ag gRtea wwa % o A 397 & 359 g i grewe S |
AT TEHERTU FrAeT AT A2 F TFH THE & (17 &1 Fogdl YA & TG &, 1T AT §9 757 &3
H T T T HIEET 1 § 319 AU THERLU 37 e g erfud F2 & o a&egm €;
(@ 29t & forw yeemr s e givemd i w3 % forg v aw F siaw vy A &
FTEY ITIFT N AT TgATT T e AT FIAT ¥ Ire AT U =T o qfafady a7 a9 vg
TTH ATSTAT TS AT & ATeAT | /AL 0 AT ST (R STANT ol TISIAT) H LTI FHAT;

(@) ST ST T AT % gLl TS AW i 7 gt w & o e A & 200 7 e
AT AT A7 5,000 7 HieT & ATeeF &5he & A€ areAl T FrSFT AT ATIOITST, HIEATIF AT I -
e atEe % fore e aremT & 39 sraforee & qeeer, W, e ywewer F o v et
oy fafeed T smar g;

() T3 St S, S §9aT, SRS e & (GRhi ol =T a7 & =Aie F FoT aanhd &l
FH H FHH 5 AT Tl AT 9 TR AT TA=600T e  forw smefarg #3;

(F) AW ARAETEY smeme 97 et giear & 50 . |, (3v srfgew) it @ F st o arer orgd i
T % THE % ATAT &5 TATEqaHhy S[THAT il AT Fl GH FATT 3 UH TTEART HFHL
oo T T FATI=T FEAT;

() TF AT(ATE F THGT § AT T FHAT & a7ar AR AT Sq 92 AIATE F TR T
TIEET AT THHHLIT shl SHTEIT HLAT,

(@) T 95U AEA A F A ey Fa 5 2 qiafad |7 afege F S Auides TEHERr i [ee
TSl % 7T T ST ATSE=T HeAT; 377

(3) AT FAT ATAT 3T AATACE o SATATAT 6 TSHL0T 6 el § Teh ATSAT [E FLAT |
12. Far ARz a1 SEr e a1 SUEHR F wwied.- 797 Fufa, ST afrge a7 S FasFe an
ST,

F) = At & srfigEa i ave § uE aw F ftaw v agdt REm By wthe F P
e F A orer § =g et &0 319 sierss Te6eheor a7 Haer ieereit S @ F % oy

9 11 % @< () F A8 STIFT G4 6l TgaTT TFT e Hl GhHT T,

(@) AT F GIAFRIO, THERLU, STAT ¥ e 92 U [GHTEr § 7 9 &7 o« 99 § UF 9%
AT AT 3 ST T QAT T 3 Ao a1 TRreaTiersT Tomed & e a7 w2 At
F fRers e Trog oY e 3w afe & |1 aerwel weh SUATIeHE ST FAAT |

13. U9 AR 99 TS & § YT 99 AT AT e e F o g=a F Fdew.- (1) ST e+
forw ST =7 At & sl o § e o et o ° €, Yo ST 1 T & § I 9= Ar agit
e faramT 3 s " % e a5t g S e AT § T & H gt A F v aEa w2

14.  F0g YUY AT NS & Feded.- Fea g Tgu HIAT qrE —
(F) = Wl F FAFEET & T ST TG HEA et o7 wguer s qtadt & a9y a6y
T S T At g fafed a1 o w3,

(@) =T S eraterse yEEweer o e giveret i araa e, a3t ar, eafw agurn, et w
for v Rt o,
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(M) 3 qfrse TEHERTT giAETe A1 3=t SreniEat # oo fAfga watawefrr aret siv aferaet w
AT AT S ST HHT T SAUTET BT, ST AT HAT;

(=) 3 eraferee ST gieree A1 IT= Sttt & o fAfea watawefr st % wrateaas wy aw
HF0 F 7 TFH 918 5T TG00 Fe=r set/sguer s afafagt & qreaw & q@ieaarn o7 396 g
HiwTex o T AFHET AT Fhed HeAT,

(3.) 3T ATTACE F THERIW, TAAHI A ITATL 6 (T THAT T ATATERT 6 TANT 9T 5T TG0 =07
FIET AT TGO =07 AR F T=qral F7 [add A7 2 B /g % & 394 (o0 [Hearad 71,
IS ATAEE fafea e,

(@) T M g 3 It & wiead T F s I50 [EEr aret ar yguer e qmtaat ©
HTEAT F HIA 2T FLAT,

(B) T TGUO FHAT AT ST AHTAAT | qTeq AT o A& 92 39 FIAT % FAieaq 92 ariueh (e
FATE FXAT AT IH TATAL, AT 30T AT TRATT FHATAT HT TEIT FLAT TAT T A0E A0 arferawme e §
T 7T ST,

()  wiAfed 5 =9 | SAf8F 31 T FT TT&T FIT aral Eara & [@arHe Sl & o7 Ao
TEERLO ST e giaemst it argdr daret 7 Gy A, arisas ar BREr o g geEt
R T TTaE e F aTel T A 1 a9T0 TG 6 oIT qRTeels Hgidi fil TR FeAT;

(@) == RAIE F G w1 AT w3 o 3 sraforse % ergdt vt R F 'we e %
T STHERT ST M9t & Taia<ui i Tgq@l I a9d-H8T 98 ANa9 (#Eid TaTed HedT; A

() AT F FAASATT TAAT T TSTT T T ST &1 I ANGLT TG FHLAT |

15.  wTE e, sk SFRoET WRE T G=Ea a9 98k GE § wdeq A S@arda.- (1)
AT HaT 3% 99T -

(F) =T AT ST IO T SATEEAT 6 G | Bg AT 6 HIAL 39 Aq1CE THGT T 7 A 31T
TOAITA 3 SATHATL B AATAYE TG TTSTAT AL FLAT L IEhT Tk T T5F LA AT HH T[T TATHA FTT
T(ST AT AT T TT TATHT GIT TTEFT SATHHLOT | I SATHITS FT,

(@) Ao STt TAT AATTATE FTATEC!, AT 0T, TEINA Y AT I AETEIT TA qigd a9t =2 7
TIFRA BT ATACE FT F-EIE 6 HUGIT ol AGeAT FHIAT| I HISTAl AT, a ATMOMoEAH TEE, AL,
ATEATE T THERT TeATs F Jaferse T Guger Jaor g% ot et se srforfRa s G s =rehar &;

(1) =T A ATAT/AATTATI ATTATE TUGHAT F TIISAT T AT TG FLA it TOITAT AT FeAT
3IY GTE-ZTT ST SIfOree 69 3 digd 319 Tferee & Yaed § T ARIEry it gHe a9 & o ==
TS AT ATAT ST ATTAE FUZUHATA o T[0T o (T Ueh TOTAT AT e AT,

() T FEAAT FHE T 1 GHL T, TS T ITASH FIAT ST AGIT FL-HT L AT HIE
T AlGd T8 ATAE TAET H THIH0 HT A2 a7,

(3.) =7 Wt it ATEGAAT AT TG § TF a9 6 HaC T HAA1 % TSI FHl GHATEE Fd gU Iurareai
FATAT 37 HHT T HIATAIT GATLAT FHEAT,
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(&) IoFvEFT F, ST qET a9t S0, q99g-a97 97 @A ET w5 o v v i stsewr F wreaw ¥
BT ATTACE ITTIRATA T I T TG FHIAT,

(B) ATTATE IeqIhatelt &l [A=er 3T T F2T Fehe T HATT T2aT FRIS, ITT Ai¥ Sraat, TF TGTAT 5 1,
22T e, Fell o Tereh, T Sfe AT HEE o qrastiae S, 9t aforse femi wa I ar fe § T
Heh AT IAHT (AU T L TIAT =T WIAT % e @R T T ATATE FT SAATACE HT AAT-3TAT e AT
o T T ST 1 T (T ST ATTEd ST FA ATl AT ITAFa Sai9ree HIghal i €17
3;

(ST) v ATHREET FeTs we o wateg T % A areRit agEt giee 3 M A ey
AT FEAT AT SRTIATE AT AT STaferse Ja 9T ST (afase §Ug Fed aTa oTqierse § &

THAFUTT FTHRIAT T ST T e T IATET & SId & AT AT a1 qrgrei § F0r, Wi, o,
offerT, FAET AT SIH T T T qA=woN ST T T30 FIA & (o70 TqIASE FAT ATAl AT TA=AFD]

T AT AR IUTsd FAET; AT HAefiwor srafore % @ & fow R gv @1 & gfea g, S @@= %
Sforse o WeToT 6 forw AR T & qiad g eiw ot sraforse & seTer % forw ey v 7 qiwd g,

(F) o TRETERT AATIee F T raferse [Heraor gl T TTIAT FIAT 3T A1 Jeqeshataq &l (AT
ZAT o =] aiEFe T srafereet feraor aREFens sraferee e i § 39 qefera Ave & foro ==
F T Y| UHT AT hT SITIAT TRET 02T IT AR § 7 G F Al STUIAT o6 TF g ol ST S19 A riies

SRS AT IHh AT o forT g7 ST 3T 3 el # =ave] TREwen s srafarse yreq 2 % 997 Afag =g grm;
(1) afvEFena srafare e gfeer a% =ve afiEwen sfiree 1 qriera wsrw i aiaeT gt
FEAT AT ST TS TG00 F==7or FrE/srguor Aoy st g e e s

(%) T 3 TETS FHATAT T (Haer 37 FoF Tt 6 T T SUEia U o el F T FAATE FAT Ivg AT T
WETIO ¥ Y T (AT gy i sraforse sRgshd a1 TS eheor it |/i;

(%) SAterse FAT ATAT ST ATTATE HUGHATH T I AT Farer FT Freqor 3T,

() fFe-afafas see a% st | |Afesat, wAl, FAl, qH, FFpe AT 3fT TSt FTSA T A0 HIg
FIAT ST Fqreegas i gRtaa #7 F O aem & =T 2=+ 9% 37 aeRl F H-119 GShesiad
FTES ToATe AT S FHEITor weiie it TTaT 1 T o T,

(%) STHEEAT & ", AT ey sfi e fRafa 9w 7 #7a gu 3T an asfeus faaar an
TodATg H T JTC qhi, HI, TT 3 IU-Tfordt it 96Te & Tafase T 2 €9 F §Ig FAT,

(V1) HEF AT AHIE F TS AT gl AT & [HHTAT T2 TG T TS0 ATHAT | 37 ATACE HT H&T AL FLel
F forg afvags area giagmsaT saagrd 9ol 8, JETE 7 § WSO #:3d & o7 sr=griaa ror sereor i
ST AT TH THE §IF 0 T AU FT 69U A7 e =T [ grr 7o et qaEa
e 9% AT ST,

(T) TRTATAY, JATHT 37T TR F FITASE AT TAF T F TAG FIAT 3T STGT TF THT BT ST THEHT IThi
ST aRI=T | AT,

() ToF T M0 S AEEwi SAqieres w7 9agT THend agrs S| H9ee Wie, Jq wafaar
T AT VT A LT T FIATI VH AT F T I TEHERLT il SATAHTAT & AT AT,
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(3) FAEAT THERII FEGT AT AAAT AT Graremar a1 fBdod $Seor et #1797 Aesoia
AT FT TRAGT HAT,

(&) TRmTor 37 fareawr sratorse st qeg" TwT-gwg 9T et Hutr oiw Freaw sraforse yeaee Fam,
2016 % ITSET  ATHATL HLAT,

(A7)  I9ETE HEET & AE-T19 g 6 A= 37 Ty Terh RAfadt & SAqer & Aeqe= aHarT a3
U B TR, ATARE IcATE, STITrse & farehiad THeraor § JaTal il fqaterd HeT,

(@ & Fut & far TEEAE gre F SUEET A AEg ® F qHT AT e e FeE g
ST T IATHI, FAT H FHIIES FT AN FHIAT AT ST Tl THT BT SHeb ATHHTILAT 6 STef I o7 ST
T AT THT FTAT AATTAT S AT TAAHT &5 ZIT 6l S ATAT AT TgAl il TIceTge ITAse HTT
ST 9l &,

(F)  STEFT AR e siava et st ot €, 1 stfiga #2d gu #i F9a-9899 7
gty fomE waeT gy qeE-auy W Sy Anedft fErat s w0 vguer e a1 R S
TRomfeiaert =1 9Te F¥d gu 319 atoree o At stamat & 3t=a ST & forg o 71 st &9 % agantt
7 TRET SATHFTOT 6 HIEAH 8 S1F AT THER ATl 3T FTEa ATaanr & a1, T i
LA AT THL TAE TRAGT AN AT TATELINT AT HT IATH FLA o6 (10 (A qohd. THERIT i
SATEHTAT 3T 99

(F) SE-HEEE, gew Staw Fre, i Fie, AFRiEaE Sreed 7 S AEEng-
Sforset o St FRadiareor % forw #rg erer |gf=ra s,

(@) saterse % agaefier 9 % forw sEfore sifaa Suw afza smferse & st whrard ar smforse
ATETTe T weret AT #ide afat v fie w=ih % = § syt

@ = e % e AR Of & seor srafret F Faer F o sl % sETe wmesaE
TAAT 3T AR TAE=AT 7 RATT, TATAT 37T STq2eror w7 A7 et st srfSrepaor & wreas & 7T,

(W) ATTF Fofe § gt ferer & AT-87 319 ATFACE Teerd HAT3Ar 6 TATAT S AL % forg ftet &t
TTeT IUSY FIAT 3T Ag GATSAT FeaAr o v e 3 a3t st + forg [feat 2 saforse yaeas
ToT =7 AT & e = Fw F oo arerhrt Foat ® o araeas (et v s of e F
TLATA AT AE e 6l AT,

(@) TET-1 F srqferse gEeneor, ove a1 fAearer gl st w21 % oo s e 79 F o
e AT o siava FemfRafa T yguer A= A sguer A afate & e 9w e
Tfea wiatew 5 Hifesw o= & srfere srforse g,

() TSR AT FATEAT=ar T g & HF T FF q1S & Td TR 6 TG0 & (0 Aead HIAT,
(TF) Sawadt au % 30 FTUAT AT ITHh TA AAFT AT (HIL0F, TLATICRT TTHA HI AT ATTEFT TR T
TE=T-4 H ATTUF FOTE T AT Toqa HeAT,;

(@) ars RO g av % 31 7 a9 agdl fFww o F warh |aftEe ar amw d=mrEe av gt
e foramr sfiw getaa T sgror =T S A g s |fata i Gt o,

(M) =TT R stasta "feaT Tt sie wdarerent ot 8, # Iu fohu 1w sraforse & gre-g & |@9gor &
o s e AT e giae w1 gt e Goatas afiage & S St sofese & g9 §
TtoreroT;

(@) Tg FEAPAT FAT & THEGT FT TATAE ATFTd GLAT ITHRAU AT A4l, Tareq She, g &
FEA, FCATAL, T S 3T 9T6F 316 T9feree & Tgead § o9 a9ft et il IUese F00 i Frdaa
FTT ST START giie=a & so;

(FT.) TR T ITSTET HIETSEr AT ATehe HIETAT Sl AT ST % ATHIET 8 T GEA10ad Fed ol o
TISET § T 0 T SITee o FAZUT, TAFHLOT AT ST o (oI SIS FAZ g TATIUT THAT ST
GARIEERERIE I
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(TF)  FET FATT AT T A RAAT F ITAET T SATATAT F7A | SAAFRA Tgel ATl SAHAT & (77 I &
AT e F foro sufafd samr o amaee BT w2 qur a9 7 sutafast F sqaw v uw gt
AT R i orfaraat St steenTfRat a7 v R #r s w3, s

(T AT, T ST F= AT F AT | AR ANTERAT HT oI FAT oY At & dJeg |
AFITeE ITq= A ATAT Hl AR 3T,

i. FALT T HATT,

i FH FITACE IAA FAT,

il e AT T ST T A ZTIT;

iv. st 7 g AetweiE, S Aefmoi (=T 0 o 5g99r7), T
AT A Bl TREFHT AT & TG H #q T TR,

V. T FAIET, FTHA FAMEET, FTANE ICATET AT FHATT FTLT FAMEA/ATANE I HT
STAET HeeT,

Vi. STANT EU YA AT(ACE HI F€ FTATHAT FRT 3 FAT TT G134l AT ST HawT

T AR STIFT AUed ATl AT § AT 3i¥ 36 2 5a Mmoo dafaree & o
7 U fesat § ST,

Vii. ST 9T TAERT AT AT SAAT-TT (Al H ST AT,

viii.  STTerSE FAT ATAL, AATATE FUTEH, T FARTHRATAT AT ATTAE HAZOT ATTHIUT Tl JIFHA
TS IO, T

iX. ATTASE T FH ATAT T TATHIT TRRTIT T AT FwTT T ISR FoheT o= =3 T
T Aqferee Teree = for ATiees ST e qT THTE 1§ FHATI

(TS)  FEATEEAFT T T AT ST G2 % [0 7w 23 H gerfafafdse gaa €67 q97ed 209 % 7
oA AT sTafrse & Wwr T HT TAT AT U FIAT 97 (647 S1T;

(THA)  ATIATE THERIOT AT | Faed ATITSAT, T-[AARITTRT, TT-Sa e 20, T-agaeiier s
AT-FioaT TAFASE ST T THERT0T ATIACET AT AATACE T 5F FATETFT I T T ST 2 01 ATATT &
ST 3T FATETHT 0T ST T AT 1 H «f T AT T A 6T ST a9, srarareet 1
TATHAT [A=H0 AT [AYART 60 S F TATE 60 [ AMRT qTh A7 S T T ATIAE AT 6
SUTErT A& =l T 2T |,

(F) AT A Gl AAGT TIAT TAT A=A TATATT AAT TIAT %6 AT-GAT TAT SF-ITATL 0l TATAAT
& o0 ST= 3T f9eeior F3AT &% el Fel qaed gl Sl % Ja-@ad AT Tq-3TAT g AaeTFH FIATS
FEAT,

(F2)  AAAT TIA F AT-GAT AT AF-3TATL il FATSAAT 7 i it =rfa & gaia=or v g areft aafq v
el o ForT =& 9or Tt SO ATl F ST AT © 7 F segriad ST

16. T IO RAEEer A 71 wguwr FEEe af@f F wdew.- (1) T wgwer e € ar gguor
Fer=ror =fate g -

(F)  AuAr-eraT srfAeTiaT ® T (Rt F Aareaw ¥ oo ® =9 At # gads R S quw
Tefara FRTeaTierRT e Ao 4t T ergil A fFranT F yuarh ae F e s g ad s w w0
F IT 1T 27 AT F TR i aefier i ST
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(@)  trse JEERTr s AEaTeer eaet # T o | ST AT |1 % e e Attt watatr
HTAHT T AL FEAT TAT 9T FT ITAT FAT;

(M ®rr T AT e e g Siied R e e & aww 1 F s oA ®
AT TEATE T TLEAT FHTAT S UHT T FHIAT ST ITq THAT AT,

G L D e 7 n 1 o T S e s M 1 5 0 1 e e o o e e e e e e
SATHHLOT ST TS AT e o, T 7 I/ AT f@aanr, @ Jiser affa a1 ggei e
T S e gafera srfrereont o o=l &t e § 7@ ST ST $ve oue A=, ate w4 2t a9 w o
T TqTE T TR {3 ST,

() T e ar R gierT s=ras a1 s arteeTer g arieehd T s st i O 2
# a5 fam & ety F fiae afee Sy wAr SEH gereEeds o= adt dfed aqgAr 1 3w 2 §
TRt s aTadE SR Tt g ity 2

(=) E e f Eteererar agafaat S fEfemr=rar  arr awsrfes g,

(@) FfE T TFEERTOT AT T Y=o i # T AT oat & FqE A | AT @Al §
T TT5F TFUOT =T 1€ 51T G2 (F) F ereftT S 3o wrtee e v [Metfara ar w7 B S e,

i AT, T e AT e # g {3 e ver . witew eta a1 = 92 G
STUATT; 3
()  TATHIO F forT smarae T SIieq 9%, T SAaa I [OTHIIT & ST 9T TLAT F o T4 3T 39
AT AN TEd gu o qiaem & y=rad | [t & a6 3waet, Wi, agafa a1 9=qiawor SqrTied §
fafAtace wraat a7 a|t &t 01 FT AT &, ST T qut o6 o7 STTEenTe T T8 307 e,
(2) TS YU FIET AT AT Tgu HEEr FETT SeEE g A H7 G ATEL @ F T9Aq
3 o & FToTt &1 S@ag F3 & T9AT TTAHTL Aqacd HLd AT AA 0T FHded F TH1L HT T
(3) T WrEAftHAl F wrer ®, et Fmteafq, Ferd aguer R e, T aguer [ e ar
s e St afa g #1E v GRT T8 far @ g, 7w Gfafese e % o Fesi sguor =
T & et w9 |
(4)  TfRata, v wgur [ a1 A yguer s a6ty sa w8 st awsr s g o §
q HH TF a1, AATATIRA AT ATIHAT ATHT TAT TATATHRT ITATT TR 47 qrigsh # e
AT 3T = AT o Tefie ST EAT-1 37 g=1-2 # fafAfdee a1t #7 sIume Aidies Ha |
(5) =T yguer Ao A Ar yguer e atafy aREweny smforee veor givgeat § sraforse
ICTET BT TH o TREFEHT ATIACE 6 FErd T T e & forg s Mt v fHaer
Gl
(6) =T wguOr HIF ATE AT TFUO RAAT AT FRT ATIATE F AT T THAAA Al fAatad
St
17. RN SR a7 @reasT AfFT X eu & RAfFwafarst ar sie et F wdew.- (1)
e T et S fem, w9, wrRad TN ot F et fRtar aT vE Searet i e § v arer
e TATHT frse Taee TorTett i =T & for e fRerrat 1 sraesss et agradr 9y Fru|
(2) ¥ SF-FrEmofiT TSR aTt § o Soaral # T a7 Aaee wE arer U aeit aie s ey
I IR o HILT IAT g ThTONT SFTTTACE KT ATTH T FIA 26 (o1 TOTAT ol STGEAT FT|
(3)  TATEET AU UT T F fAfAwatareat ar sie wnfaat v fAavm st g auw Soaet o
aeft Q=TT STARET % TR Y ST T O4qT A0 AT I TATESART IATRL  dohe & AT TAT
AR AT ST F FAEIT0T F o7 U 918+ AT TA¥ ITeTse FAru|

(4)  ua At ARt aie et a1 feem FafRE g o soamet w i aued @ 39t A
LA o HIe § AT Rl SATTRTL &F S0
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18.  Fu =L uT ¥ A7 . ¥ siew safRuw N et iR A safire srarfa =it @3=
¥F Feq.- ST FT TAN FHd qTAT AT S 919 qemiiad F=er sqead Lo g4 7 ar GhAt F fiaw
sraterd aeft SR THTeat 3| WohTe SeaeT FaeT Sqode SUF GINT STaT S8 o70eqT & %7 ° &7 5 yidqerd
T yiaeamas #3a % forw == Rt f sterEmT it e & g 7 F Fiae sgaer #3

19. 319 YA THETT AR MEeT agr f et & Prg amde.- (1) W Fo9qeem w19 sEed
FrTT 319 STforees THERT ST o Fiagrat it SATIAT & o7 STFT qiH ITee F S TS 31T
AT T ST S TTEA F TH T 7 terg=a 7 % forw scawardt g

(2)  FEET FT TETAF THI-HET W I GGG H Feald TGO FAAT TS FIRT AT Twetent ariaeft
frgrat & el fowm #omeT g A 0 U S st yaue qadt A % STE qraweT w7
TESIT= FYT ST TEahT SATIAT FT

(3)  Hf=em F waTerd g TS wguor Ao i Ar wguer FEEer afufa & sraeas aHE g B
ST

(4) T IO AT A€ AT yguer s AR g S| i THEnRIr Si7 ove qiaemst &
TATAT o TATILOT GTAHT T AT T SATTI

(5) AT F TATAF FT IR qHI-HHT T heax 1T TG00 =07 91 g7 9er aniaefi frgiar
AT HAT-HHT IT T FahTe AT g0 THRid AT S8 A(AT Jaed Hadl AqeT 6 AqA 36
ST STHERTOT ST oTTer el & T & (8 T dqFa T 6 il

(6) BT AATATE THERIW ST AT AT F TATAF T T TGN =07 Fre/aguer fAg=rr afffy
ST T WIS &1 T a9 30 e T T&T 3 | AU HE T qq Hem|

20. vddT @A ¥ 39 Aqfre yaEgT F qEEE M f A qTAT FIATEEAT.- TAAT e H T
STTErRont & Faed 3w a7iae fAwatateg sfafiea @<t  afga = 15 7 sfeafea % aam g

(F)  T9d I T T F HIAHT & TAAT ST THERLT €T H Faferse qaferse A [iear srafarse
T HIZW HTA % foIT U IUIFT (Ahedd SEeTe % UF Sqeer €219 AT AT S[TuaT| SEmesasy 3
T FTIAT 2 & forg 25 fhanfies % Jiae T2ret & d= qaad fH &5 § T G FT 78919 f ST
ST T | SAATACE SATATE FHT IS TH FFTEART 0T T T2 03T S0

(@)  THT W IUersy 7 g u At 39T 7 AR siw sraforse sraforse % forw el s wur we
T Fee o 4T 3T S

(M T T SUtATe SHTuAT ST AT A Terdt § Ao Fhe & Tdithg Fed a°T Thehi ol
et # =T TgIeai & = T Fafd TRt Tafarse S 0TS, I T aae, 9T it aiad, 9% & & &,
22T U, A Fls AT AT HRIST ATACE F T T THT THeh ST T2 T [ 517 T M0 F2a1
H e o fAder 34Tl

(F) T FEE g, TEdT ST R GHT FA qTer G 9hewi w0 Ittt & o1 3|t
Tererd o IS il A A T4 &g F Ar-Ary greent aAt Afafy qEr sz F wveaw q, 2t F 3574 ¢ i
Tied TAT IY IUFA AT d1e AR, SATEAT FHLT|

(8) EITT e 39 Aidte YaU qAT0 GagHT a9 R TG G I Thed F 3 THGT THAT
I HL T |

(@ Y guEgeeE & AR e T s yweweor giaems £ woraer F o g9t  w
IYFT T T TZATT T ATered FM| T [ grer vt gieemo worfi 6t S wadi s = v
ATFATH ITANT F2A 6 o7 HIET JTTT TOTAT T SATATAT ST HFAT

21. Fafre ¥ Iot yEEHor % g weEe - (1) 1500 & Arer/frar. am sfess & Shenfift /19 T el
T AR AAALT AT F207 ©FAT H FEqrd Tl T STUAT ST AT START T a7 Fad cdeT S8
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AFAT o ATETH T IT AT Feq SeF JATT FA & (77 hIe T2iw & FT H T T So11 A1 IATET HA 6
form 2t o s
(2) oA FAI T Tafereat F ITART Hide a1 a7 fEe w91 #§ gg-Srweenr & forg fFHar smom

(3)  TATHT TH&T AT AT FT TATAF AT I FIET ATHAIGE ATHHIIT ST q1 2 Tifad o AreH
TEEHLOT STHAT ATSAT AT F STAFAST F FST HI AT TATIAT FAT AT gl, o TR, 757 sguor =+
e AT IO =07 AT T AR F o7 T@7-1 |/ e Toqd w0l

(4) SRS § S GrAET B AT T 6 (0 UH AEEHAT D0 A I T TG0 A i ar
T =707 AT SHHT TEEA FIAT T AT TaA7 % 33T AqAIT TG HT

22. e it guE-dwT - =7 et % SR & O amaeas seEEar gt s
ATt oY s wefara wTfareRTon gTer weger qur w47 f[Ete sfsen g Retafeg Ry au-

=T § giora it st
w9, [ERIEE IR Rt &
afggmsr Hf
Il & 9uy-
T
(1) STE AATAY TEERTT FIAGT T T FA % 07 ST 200 AT | 4 ok
TEAT AT

(2) 0.5 3Is SEeAT ¥ F T [FFat & T IugEd qa9qg F | 199
foro amaT = wareeTsT weor giaer # wrfa ww % oo s
0.5 3 AT aAfdek i SEEaT arar a9t T ardesn ger
AT &= T 907 T Graerslt AT THd A7 Graemai o
TITIAT T & [o10 ITIFT EIAT il TgAT|

(3) SE AT THERLT HAYT T FEAFT A0 BT HAGTH F | 9 ok
T ST St 1 AT

4) S FAFTRoii, =600 T, T8 AT, T A1, 73 | 2 99

TEFeaT qaT [AtHRT 219 Uil 7 &a 9% TAFELT F o
A F T Safory Iea=AshaTsil T aTeT AT |

(5) TIFFd ATAT T8 H UHA Fh {7 THEROT AT AU | 9 of
Fraeelt 7 Taed Ar=ared areal § qsd HeAT|

(6) gfaAtor T fFeEe quiEr A OSR-AAT WSO, HURT ST | 9 o

Tfaga getea FT

(7) 100000 & afer seEwear ater gt e [EEr g 39 | 2 99
TS TR0 FrLTat i TATIAT FHEAT)

(8) 100000 & &9 SFHEAT a7l T AT e 79 g 39 | 3 99
AT THERTOT LTl Hl TATTAT HLAT|

(9) T FIEl F AT TAT AT THER G # FAT UH | 3 of
Faforse qforeat F Aqrg-ATy Fenfea Aoy sforee F Fae= F
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oo 0.5 & a1 3|9 Aferes it Seear aror a6t s [t
T A7  foru gieafera a7 weher 9o 7 =omaEm

(10) | == ot % erefier srestTar srafore o fvem % o 0.5 0= %7 | 379

F i Ty Ty AT i SeEEET R g At e 3T
S0 T T T ETIAT

(11) | T AT TRFT FT #AT T AAH ITHA FHEAT AT 52 24T 539

23. ST WOT GATEHIR R~ (1) Haterd T AEhTe A7 69 T &7 TATHA F T [amrgi 7 T0F

AT T = el A afegE=ar # aRE § g2 99§ €Y Uh AT T AT qiid H T5T
T o Aot dae ot givT-

EX R 9T e
(1) (2) 3)

1. 5T & gt T /e e A F | ey, w3
GIEE)

2 TS TEHE & T AT T &@FE @90 | ey, g2
Tk T & sege Uit 1 s wiatater

3. TS LT o TToTed [T T U gfafafer T, I

4. AT, A ST AT T HATAT, AT TR | ey, 2
T U TiatATer

5. gLt TashTe |, AT ALY 1 U STieier qEET, T

6. TTHTOT T T, ATeq AT 7 U =i qEeT, Iad

7. FET ST A A AT O At T, T

8. T Yy A S AT wgwer HEEer afata w5 | geer, 1w
T Tiatarer

9. AT SRR S a1 T TR T | gy, gy
=T U Trarte

10. TS T {A TR IS LER

1. LRIEIR AR EIRIE R AR e RA RV IR I I e

12. STRTUTAT AT/ Ag 4T FHETAT o &1 T a3

13. AAfrcE AT ATAT/STATATE [AAFIRAT AT 3 | T8
AT TaHA F U F:H FA A e W
TR s AT e TrEmd F1 uE gt
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14. T[T AT Frs 1T &L IT IURTE AT FIAHET e arer | 9577
IREAR IR I RIDIE]

15. AT TAFHT IR AT TH A1 R

16. GRCERRERLE qa T

17. ST AR F e A9, FU FEnT &Y 9w | 9w
e =81 T ww wiatater

(2) = =W F Trarease 7 gataa asft i, s qutore yeg qeeft T F T a9 wEia o
THTAT F ST = AT F @ s g S 6 o st Sar e & o e aeT
qATE & o o107 T Tq0T AATGHIT T T4T I A1 H FH & HF TF 5% R

(3) =TT e it wfdat sraeas Fw1¥ATE ¥ o7 Ygur fREEr S s R atafy A snifva
ST

24. afiF .- (1) Fiaem = y=rers g o a9 30 7% w6 41 299 93 = [ § ey e
it Rre seqa i susth

(2)  FTE T FEE =T IV OH ST arus [ T Tgu I e Ar aguw gt s

AT T AT §F 1T &7 F gy e o & wart ai=e av wgmrferfes e i gor § w9 artersr
TOTEA o Ao AT ATATierERT WoTHa Ak AT ST & oed qelt vy et & amwa § a7 F

AT [Tt TATLT ATIFET H T4 a9 & 30 A AT IHH Tgol AU HT |

(38)  FaTRufd, Y® ST WEUW HIEr A A7 wguer I g, =W FEEt F Geraae oiw
ATITAT T T AT ST FET 92 it T Fars fi gafeng artus RAeE & Vo # 33 w0l o7
T a9 % 31 JATS T Fatd T FHF=07 91 37 erg it o 5oy &ir weqa S |

(4)  F YEE AT AIE, I H T FEE g 39 FEt F G 6 Raia 9 uE a6
Tt fare ST Y STt S ergdy AT #Erer T siT q=tawer, a9 Y Serary IR HIre T w AT
fererfRert & |rer wew a9 31 e | Uger sufua i S

(5)  TATAE, A 3T STeATY TRadd HATAT FIT Fea i (A=t afafa it s & < arius e 1
RGIERIETAER IR I
25.  geleAT & RQ1E T - Tt 1 AU THAFLO0 AT FlAeT 67 AT 94T qH TIT T HE FHEAT g

T AT H, T GAGT T TART AfeaiT 7867 VI & =T it R s [ 7 SR =T [
FIRT FHTEAT 30T SO 32 e o TAT AR 0 AT, A FlE &l, ST AT ST
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aaAT |
[ 15 (), (T=0),16(1)()(2.),16(4) 3€]
TR AT Wt & forg f[AfRde
%. U« 999 & forg 7eEe, -

(i)

(ii)

(iii)

(iv)

(vi)

(vii)

(viii)

(ix)

(x)

gty et & w1 sreed § forwmT g 21 sraforse yeeeheor o e qieremsit St ST #:334 &
T ST T ST FIAT STTUAT ST TH TAT 1 AT 6AT ST

I 92O T ASTATIE, TAT AT AT % qr-ar2r =7evrag S F =) T & 3td yore &
Ty AfHeRfeud o et fg sroan ot Remme o a2 s & 1 g2 #1989 9=
ey o fFo S &t 3o § e e awor wre it g1 AT, UH 90 ity 99 w29 F
TEITE T AT g

W[ TIAT T FAT SATEATH hT STqFrsT JEEReor FALmsi w7 TINT 7 & forw Frar srosm - srera
AT THERTI FIAGT T ATSTAT AT T % AT A F T § FATS AT

T AT T LT AHE HATAT, AT TR ST Fea 1 TGO THI507 7€ & AWeeft Fgiar &
SATATE TATUT T STTU3T|

Framm o w3 T, S T aut § ATgEw § ST | ¢, 9 AqqgEr § QU U Efeeet &
ATAL | I [T ST

92 T FHH FH 20-25 FUL TF qAq9 % O [=@E T F g2 0 AT A 7T 3T
FEIART &I et o =7eorag O & "gff aeor a9 e B smo

I 9207 = T4t |7 100 Hiew, arera 7 200 Hiew, TSHE,  AETE ST, qrasad ST ST
S AT Tt & 200 Hex qor et av gars wg & 20 BT Y g aw g gy, e
AT |, 0 9207 T4 H T A TEHI0/aT /47, SET A AT 2f, & AT THo 7
ITH FX @ % e [Aamaaa/garssg 7 10 & 20 &l it & F siex woriua T s oasar €1
FEr fafaaw S, a9, wgeyet sraretT &=y, deaaefte qri-9v &= o 1 100 ot & T2T
TS AT % HETHAT 6 37a¥ I 207 I % 7w srqafa T2 &F S|

T T 3T S TIPS o oiverd T FAwqmeor & forw woreft &1 J9r2 s forwmr i gfer 3o
AT § 9T AT STuaT)

T o ST fad & STTereh il SeATTId &THar aTel 16 AT THERT qAT FEamr Fierem & e

I forTe T aRT ST J910 @1 STTOAT| SHEAT AL STE SAqTAC THERLOT a7 fReqreor gl +
FA & 6 e FHAT STOATI FRT SO T 0T ST AT T HA(&q T Tgu007 fqg=rr
TS & TLHYT | JTHAT &% qTHAT A1 9% Fhar ST

Sg-Ffrata st #7 Aoem aag-awg 97 77 getaa Sa-ffeatta smfirg yeem [,
2016 % srqame T ST aREwens Saferst 1 YU qu-qaT 97 IATHAEST TREwenT
ST o= TOTAY (VG 3T HH-9T0F F=eq) =27H, 2016 F Fqare har sroam - S-srafargi 1
T e THT-HHT T FATHLAET S-7a1rg (Tererd) a9, 2016 F Fqae Hhar S|
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(xi)

(i)

(ii)

(iii)

(iv)

(V)

(vi)
(vii)

(i)

(ii)

(iii)

(iv)

TS TEHEHTT T 1A T 21 AT 3 ATATAHTA AT TTH ok ATTITA 6 G AT FT 7@ 6 g
T W EAA I SIE AT(9rS F forw sreoms sereor gt exvfoa i srosfh)

TTEHT A0 1 9 giaam & e % forg amee -

AT T ¥ A-EETET AT AT G 3fT &Y S Tl ATgAl (PN &2, safegd
STTRAT TAT STATIT TYLEAT 6 T T R o6 (o1 =T ITIH TLATSIT AT ST

AT 3 e qefidt w1 qow e qRfEm w9 % o agw si/siatier ae o ot g aa s
STOR(T AT AT Haee & HTLOT &[el FOT hl IS F THT ST Toh|

I 90T e 9T A 990 F U A S arer sy i aidedt w2 o eratorg Aderr
qieeT, Af9erE T@d & U Fiad giasT 9T Tgu Aidied ST Aigd TRt e qefiadr
@ & T AT = g g FT T=EE O I, THeRr @7 Aved w1 aar-srar
TET

I T T T ATT AT AT ATIAL T HIAT T ATOH 6 1T gHFie, T GLET ITERT 3T 77T
qieremd, S off sraferd g, S e SR St |

YIS T FATEST IAeTst (ATEHTd; FHEH 6 (70 e/TgTT i Freremsit) STEt STATRErs i
EST I T TATAAL, ST T & T0T 60 1q &, 70 STawrer SAae”qT 7 TEe4m gl

i WTOT ST 9T FHIHAT T Y = Figd T et B S

afiags argt it T 3T TETE AT s F O qrererr R ST =7 TR ST /A A A
orrer TATATEE AT &0 T F2 o oI 36T ST

S AT F=TAt A A Ao Oof @1 9 I 9 F & fafAce ¥ forg weve-

ATTAT FT IF A ITH A & (70 I AL 7T I AT AT AT LT FHFEIFL T TN T
TU IqeAT IYAl # Hgd AT SITORI | Srfere aut arer ey, gt Wt HFFedl T AN Jal AT ST
THAT, H ThfeTs IUTT TIATT SO |

STIFATST T bt AT T T w1 faad & ofd # &7 & &0 10 a9 g1, srfo vt = fHwior araeft
q 39 99T TF &F (AT STUAT & T T3 FFOeast AT a0 1 Sl iy % o st

TEERYT IAETT TG T FT & S0

ATAYA S 6 A B & T3 S 9207 T I HIAEA 20 9t 6 {1 3 % oo sfa
HEgAq oY avfiwer F ary 40-65 &Y #ET Agr w1 weAad’ sravor fEwr G s g g
T o TATAT & T TTHT o Fg1d &l (S99d e o forw It=a e arferat &1 fFmtor frar sroam)
T T TIT F QT T S 6 TATT I AT AT ATLET Bl IAqH FIA % [0 STaq e
e e Stroam A straor Mafortea fafReer & sEm grm, i -

(F)  sifaw s § 1x107 Fi/FET § FH F IrnAar QUi qied 60 F€t i et g v

QrTrara Frgt & <6 sra<res fugr & 72a g
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.

(@)  sraree e & ad & Faw 15 Tt fF uw A awa gri

(M) AT T % T TEidser ureat At gl § Tgraar T 7 qUEd F w9 w & o
45 Tt T U FeAfa® T gt

T fAaTer & AFEE.- G 90 TETEAr § TgU FHETH F AR 6 B H A Ed T

ﬁ;q Eﬂ-@’ STQTT_C[-

(i)

(ii)

(iii)

(iv)

(ii)

THA ST ATl T T A0 | [So1e T WiHT BT 1w & qagt S agmE, 9 99 &5 |

afara g1 ST T 319 T9iere TaEt § [Heras®, adqel S 9 § Wi 7 gnl Hearess oafxr #ir

TH FIA AT Tqe! A 6 TFI H LHA TAT A8 AT Tt erfaat § g= & forg ot Toe 5o
TATE ATt o [T T I BT Srosm

AT AT &7 F MR T QA I - AT TOITer T |t o=t smforg
TEEROT AT & ety eryer fAfda sforg a1 wawars amiE (S9 F vE, s,
uTferer, S, eraferg 9«1, Yo IeATE T FiedATers) F HEUT qTer AIAY AT A F T wqw g
T IO TAT F (o ~gAaq a7 fAfEser, v T e sEes gem S 1.5 e 9@ o g
A ATAT TATSATEAA (TASIdTE) - = Srar-fRiafes areaw a7 395 au9qed g a=m
g (et s anfera Mg 6 90 |t 3 T E0ft T THHT Trrear urie 1x107 &¥i/FHe
H SATe Tl gIT| ST |0 T ATIHARH &L, [(H A0 TIAT1 & (Fa TN 97 ITAH FE TS
TRt sroraT onTfara Ft o STaeiers aed & ST § 7 | F° &1 Hie $i= g

et % HUgw i eved a@fgd T weuw F oo wrawme o Sdsr et e,
FT=-11 # RAfdE A i1 T #F79 F qe91q [@aihd a7 ITART § A0 S0 S99 T
AAtATE @red | o w7 fRar Srowm Rl o g § Meares i ger araraeer § faaw awl
T sToEm

g AT A4S H g ATl A Hl el AT, &, F&l, HA AT qrend § Ta97 FLd & el o0l
AT il SATTIAT| ST TG 6 T I 16 AqAT F qr W g & 7 |, qoeq mee
STeT T FaTAd ITTSERTOT GTT STItera Foham S|

S AT Al % forg Ads.-

Tt s sreor orer iy wTiOT e | 9, &5 § iR ST [UrET F AT A U R S
Y 372 Afaey # wasl % foru e & v Sruwm s wwor wuer iy aidfyr % 50 Hew ¥ sEw g
S OTEAT T Y H AT A AT FTH, AT ST AHA-T4 Aa(e & S0 Aaed €7 F
AiTex forar STue arfe a8 g g1 a% & - stor, = €8T & sfes dgiud 7 21

et oft s (T oo s s @) & oo qfir 9= et § o S5 a9 99 %
STANT 9T IHAT I[OEAT I AT HIA 6 918 G THAT STt JiAedd TS & o0 bse
oA &g Meteted fafRder @mg g, e -
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(i)

F.4. dmfiex ariTe 10500:2012, H@=w 2.2
(2003-09) Fiwfw @ar (R,
froa f FEa<

(1) (2) (3)

(1) | FEEE 0.01

(2) | F=fEw 0.01

() | &HFw (Cré* F =T H) 0.05

(4) | 0.05

(6) | RIS 0.05

(6) | 0.05

(7) | 0.001

(8 | f

(9) | AT, U F ®TH 45.0

(10) | drw= (pH) 6.5-8.5

(11) | =T 0.3

(12) | T Frar (Auiets F &7 ) 300.0

(13) | FiT=e 250

(14) | Pt 500

(15) | Serfers A (HeU=seu= & =7 #) 0.001

(16) | ST 5.0

(17) | A% (THA4 & &7 H) 200

TRt ary urerar H Al F R A, -

T AT T I GG FHT FH T, T DN ATEIAT T T e, AT I A0 I a8
U 3T TS AFET( I TATT 6 o0 T8 ST TOTAT Aigd S T2 39 FF507 Jorredt geama
T @M G 207§ I B G@T o T T SRR FA 6 q1 ArAsied yorterdt § fSar
T o 9T 97 = o sroem
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(ii)

(iii)

(iv)

9.

gy wor w0t u¥ e aret {99 S w1 g, e fewes Jier (Tasue) & 25 siaea 7
Ttersh gl gl

Tt s wIeor Tt w7 SUgOr T & 9T S A9Or 9 F ITART AGEIAAT % SATHTE AT qT e
it s A1 A Soares # AT ST s, g W= S A Ser (F6m) fedr s
e WY AT | AT sty w9 & Aeht % foro a8t grer srosm afe st SwART A g gwa T
g1 ar ToF M &t st & STTosf|

I T B T ST T8 AT T g qurEr & At w1 & [idiedd i ot aiaedt
T UTECAT ST &5 % o0 Feai Tguer =77 a1 g fofed aei % dqar grill

I 9 S« )X AU % g aMde- @R e e Aefeieg ARkt F oo

FAETIA AT FFTAT SITUIT, FAT

(%)

(@)

()
(¥1)
(=)

(%)

(@)
()
(1)
(2)

AT w7 ¥ R @ aeHTer urel, S g9 AT seatasd arad & it 8, #v
AT ST,

TTE UH ST & g o 3eent ste 30 &HT 7 Sferew Tl 7 21 A 9, I A0 &9 % *A% g
T A A

=R et # = o i F AT oA G & g ¥ e g

g % orovas ® w9 FA & oy aate geed § qreraer R S,

T WU HEEr et AT WEuwr [HEeer qetadt o 9wee ' 9 9wer e At HE\ 7+
T A g & fAwtaa B s

T X0 S I TATEd] <@ * g AMEE. — (1) G 9307 o i Gh-01 3@ w0 § w5
UEE AUT & forw Y STusft eiiw drertiors Aty 37 s@vd ST et & <6 g, 87 -

T ST I 1 AGEAT 3T TATEAT M TATT T@AT, AR Hed TgAT AT qaH SULT 92 Al
UL AT AT T % THATT o ST T ST T HT AT,

TTEATTATE AT HEor JOrTedt 7 Wiefiedy FAT,

AT T H 3T T AT -5 1 Al F2AT;

HTAHT & AT G FI0T S HUGT TOTAT T STALEAT 3 TATAT HIATI

UEE a9 AT FEI-TH AiAIEL F I8 98 T2 A T ST % ITAN I G99 T&T AT 74T TR

0 ST & a1 § Ag AT FA 6 18 of O AT STor & S 3ds oY e oer
FEraroor, AATEE AT % e | g o gaT fewar gt i 1€ 2

.

TETET & ¥ for Ry wream=i g wEE - TRl U a9 R S agl ® A arterer g

HEferd T e A7 Igu = S 9fd F dqHeT § 309 A F sfaw e & o EeEE fi
zA-TAfore TgfaaT TS SO AETedTierRT Ao Sasiawmauiiy Sta® Aqf F7 STIRT a9 &
T TEEReT gEgry w1d HOT| T-SasTamaui g TH=H AT GIHET FT AUSOT AT SITOT $i
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Trg [TAFIT & T SATee € & S ST AT ST T-SasTaame o a9 FT ITAN, TS a1 a1

TETET U¥ IULH ST it AT FIA % forw R SIrue) qgrey S § aAty i ure A /oo B FwieAarsay
% HTLOT HEF I Tarar AT ARTE ¥ Ty IO A 9T0 0 atrg Fr faer dart St § Sy wwor wyet §
o SO

A, IO AAAT AT B 4K AL TG FEAT - S AT F AAGT 20 PIg i A1 &77ar T FT A g
IqT U 3T ITIFT &9 & SN2 FohT T0 9207 SFAT T TITIAT % 918 SFH AT STar9ree 981 STt S &,
Ig g7 Y QAT AT AR AT FeATeried faemedt &t Si= % & 918 dgieil @l Sl A0
(i) ST @A MY AT TEHERTOT G STTTACE I FH FHIAT [oeh a1 A0 AL =T 1 A0+ (i)
* ATATY AT=B1ET H AGTAET &l TET STTUAT
(i) I Er=H T F HUG ST ARHA/ITAN | TG0 T 6 o107 318 i sawer a7 S
A | HATIT ST TS AT | =BT ad (AT ST
(i) = (i) F ATAR ATAFT IUTAT (STATE AT T G IR AT H) S HG0d -5
T et i eniterd 3 % Torg Fie-ar ai o Hepdor Faf # sr=arad|
(iv) == w2 a6 TiEeeiia T F 79 w7 F T ST #9751

s Il
[F= 16(1), (@), (2.),16(4) ¥€]
B FIFAT ¥ THEHI AT MG F qAF
®. GIE F HEH.- (A THERLT AT H T TTFHAUNT ATAE F THERLT g TRenai § 7

TUH % ®F H HO(ET THS G| FH9ee SIT F g qTel TGO T AhA & 3297 F FeAfated #1 9ra
TR ST Srerie

(F) T U GEAT AT ST STAAL FT AN % THEH § T3 =T T@@ra 641 ST Sigh
AT T, AT AUSTIIT &7 THT gall AT ATRU| ATS VAT AU G | THaT AT 21 a1 e
e 37 e gieeT a5 aga ar dichag Al § e oY qar S agrd w1 UHEd wie
¥ AT o T AT AT ITAY FLAT ST AR

(@) e, wiErEaAr, Hawi, TeAT & @a< ST AT & S 6l aThT S H3d & o0 a9 qagn=an
TLAT ST

(M) EEA % FAHSTS AT TEALETT 6 HIHA |, AT AU T a5 Y [&AT STUIT A AIfAT v s4qme
TEERLOT T T FAEATAT A w207 =t 6t faem § ot Fz &t saeer it Srosft, [esr g9
& BTH-3Ta gl ST 9% T TEHERT TohaT ST,

()  TEHERIOT T F AHAT 03 T THRAT-T4 Aafrgi i Fad e 9% ger f&Ar S[Tusr &Y &4

T THET TEL B TRAT SO =T AR AT, SR feharett & wreas & 9SS fie-
THHHIT AT g ATASE el T T 6 ST o e 591 & a7 foma 99300 1 aeEius
ICITEA, Hg-TEHERTT o TolT AT SATUAT| G 20T SIAT H hae THT THRATA 6 AT TS ST0|
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(=)

(=)

=)

()

(=)

ST SATETY o A1 AT &5 IUrsel FHITAT ATUAT| AT ST FSTer AT 319 F=raet 7gt, 50 a3t

AET, forEsT arerar quriE 107 SH/AES F FH g1, HT ST AT AR F 1 F 2 gfded g
BT ST (e AT dg! 9819 H U FLd & ([T Sl A GO AT T 5T gl

afaslt g Surer it MEted w7 |7 widedd H ST THEROr §457 A qgdt a4 97 T A
#¥ gar it fem ® srer i waer i € At =7 & s i s

THY F9TU T F forg mre w15 § Meares w aRErfer T srosm

sfaw IcIT" @Te, THA-HHT 97 Ateged 3 [ seer & siqsta fafAfay gt % eEme
BT

GTE FT AT AN GATHT FIA gq @18 e & ou Fafeteag [t & @
STTUSTT, 3797 -

Rfex 3w @re (TwdEr 2009) | iR W IRF @@
(Tt 2013)
(1) () @)
st (Frm/fm) 10.00 10.00
=i (Fram/fam) 5.00 5.00
Frfr (Fre/frm) 50.00 50.00
e (Frm/frm) 300.00 300.00
GIGINERIED Y 100.00 100.00
et (Frer/ ) 0.15 0.15
et (Form/fmm) 50.00 50.00
seart (Fer/fmm) 1000.00 1000.00
o s <20 20:1 F
fr=r (pH) 6.5-7.5 (1:5 =rer) arferpaw 6.7
THT, T FT Tfaerd, Afawad 15.0-25.0 25.0
Ve T (ITH/EHT3) <1.0 1.6 7 %7
FA ST FHTad, AT FIT 12.0 7.9
wfderd, =AaH
FA AT (TF & &7 §), 9T 0.8 0.4
ZTT Siaerd, =IAaw
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F wiehz (fr2a5 ¥ =7 #) 0.4 10.4

T 3T Yiaerd, =aaq

F TIFATHT (Fo3T F =T H), 0.4

AT T Wiaerd, =Aaq

T ML T H AT TF

ey EECEIERRIRIE]

T STRTT 0 T 77 90% amdt, 4.0 | F7 T 4 90% dTHA;,
At smuE wAl § AR | 4.0 fnft ardue me @
oAt TR BT AT AT

TeTgsed (STUATH-1 % =7 #), 4.0 8.2

i

*JULIH AT Fohewol AT T AU AT e (AW IATR) FTOITANT @ BEAT 6 forw wi fHar
SITOATT| T, SERT SUART G FEAT RT ST & T3 et o6 forw foham S =ehar 21

q. il et & forg ams. - onfea et % fvew & fetofag st w1 9o B
STTOAT, ST

F.4. ATIEE w1 (Froer =1 a8 )
AT agt | qrEsiqs dax | i foem
S

(1) (2) (3) (4) (5)

1. efea 3, R/, stesraw 100 600 200

2. |fefm m (R),  fnnse, 2100 2100 2100
afershas

3. | = (ph) 7 5.5% 9.0 5.5% 9.0 5.5% 9.0

4. | dWIAFA AT (TH % ®97 H) 50 50 -
fn/ef., srfermaw

5. | T Fesdr ArgereE (TA F w7 H) 100 - -
/e, atereray
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6. St TETEE St /T (270 . 30 350 100
< 3 fae) srfershaw (Fmm/etT)

7. | waaEE dtwfise g, S, 250 - -
srfershae

8. |wmdtw (Uuw ¥ ®7 #), /=, 0.2 0.2 0.2
st

9. |9mT (umstt ¥ w7 #), fEwwH, 0.01 0.01 -
srfershae

10. | #H=r (F&t F =w #H), R/, 0.1 1.0 -
srfershay

1. | F=fimw i 5 =7 #), fe, 2.0 1.0 -
arfershas

12. |31 ®EIH (= & =7 H), 2.0 2.0 --
fn/eh, srfereras

13. |a@mar (Ffg ¥ wT #), fwn, 3.0 3.0 -
srfershae

14, | S=ar ((S=ua % =7 #), fon/E, 5.0 15 -
srfershae

15. | e (asms & =7 ), f/e, 3.0 3.0 -
srfershae

16. | 9TEATsE (HUua % &7 H), O/, 0.2 2.0 0.2
srfershae

17. | Fase (Hue & &7 #), /T, 1000 1000 600
srfersRae

18. | wimTEE (T ¥ w7 ), fwn/, 2.0 1.5 -
afershas

19. | FAifers AR (fet=s o= F =9 1.0 5.0 -
®), fern/efy, srfaeram

e © A Tdel Sa-fAwrat & ontaa eresht w1 aga a6q=, 9810 9 a1 et £t 7w $6
FA AT T 6T | Iuerey Qe 5o it 77 9= 3= =9 8 e g srowm |

T. SEHIHTOr & WA © 216 AT QTere/ et e § T Hi/arT SRt § g arel Scasid #
fAeaferfaa ATt #7 ST T ST, erere
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Qe IS AR
(1) (2) (3)

AT 50 frarm/oTes AT FT o7 e o % 3faq A 9 ¢

LS Eina) 50 fRarm/uaues AT T 1 e o % 3faq A 9 ¢

T2 200 fm/ramgd | FIEE FT A S F ST 7 g

GiE 100 forr/oeug3 | FE T A AL A F AT AAE ©

50 frrm/uTes AAF F7 7 S shaa A a8

T AT FraT 20 forrm/oATg3 HTT 7 A AT 5 AT AH &

TATH 4 fomr/aees HIAF HT 7T AT HCF AT AT A8

AT (A2 F T F o | 400 fam/umugs | 76 FT A4 S8 5 T A A9 A ©

TS 3K TAEH2)

T ST AT AL T 0.1 T=sft AEF FT 1 6-8 = & T | gl FIAT

/oS Fo U quqegar I FA & o

oo FRqear 9=r gq 17 HEted
TAYHTLT Feq & fRemfadern 1 gasf o

H+Aa=+37h A" 0.05 Twsii/uAuw3 | A1 &7 o2 30 f7ee =¥ 8 =< & i+ Fgl
ot AT fore T T & 2

TSI 3T 9 A 0.05 Twsi/muws | 7 w7 o 30 fie 3w 8 = ¥ i wat
ot AT o T T & 2

Tas g+ 0.5 wwsfi/uaugd | wres T o 30 fiee v 8 = % i+ Fal

PP ot TAT fore T ww A g

S+ AfE

e ; Tl 7Tt § g e 1T 11% SAF IS a9 i 0 1% 2

()

T 0T ITHTOT HEATAT AT T EHITIG FohT S0

(=)
T sTom

UL IcaSiT STl AT ITH FIA 6 (70 FEHHLT 77 % d79 ITH T & (Sofed U T7

AERTHT T ST arer Tfre 7 et =g e % qr qHa s aiih § ad ol
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() FARIAIE TATIRER F AR I &7 AT o 36 TG ©F F qH1e T ST

(@)  =fx wefiweor e § RO argett B SiEar awg-awg 97 FamEentad aRewen srafarg (vee,
AT 3T HwT-urda "=ew) w2008 # aerfatafee diwmi & sfew g 9 = ww
TR FeaT STaforee ofterd, WETor 3 fAraere qfae Fr S st

(T) ATHE-IF W T F O®T § Had UASTHl, TAUHUAUH, S, STAHE, HIFAr, TAus,
Hruesht, STETUE Sl ST S8 95 9% e 7 g1 0T Fohar s

(F)  AITE T H T2 Fheg T 7% T SATAF Al g

(® R wvear seiEo-a § g4 e 39 T & e & st & dftw saea v |
950" &. % [T qITATT T ATH FA *F (o7 A< 2 (27) Fehe T 4T F G soore =7 & i
7E 9|

()  I=HRTr 59 (S8 AvEY) UH qTIHTE, Sqemeor 989y e ey & qry afefora fBro s i
ATAT 3T TAgal TEl el ST Frae (Fet) e i 3% & FH a1 ST 9 A7 JSaad uT ITht
ATq & a9 & 5% & FH 2

(F) I H FFAT ATAT T HT TG Fea 1 F TGO (HIAT e G107 FHI-997 9T AT ARraeft gt
F Ty FRaT ST

TEY -1
[Frasr 15 (=), 16(1)(1), 21(3) 3€]
3 AIFAL F TR/ gAEAF/aneaT A e & fog
3 Ay yeu AawT & siata ITies I8 F39 & forg smaee

4T A,
....................... ED
qEET qiua
TS TGO A0 Fre/sguer = atef

e,

H/ZH 9 STOTrY T TEERLT, TAAH, e i e % fore 2 srafars A=, 2016 F st

T o T UaeameT sraad FedT &/F7d gl

1.

ITHAGT F qATAF  FRT AIE EATHE
[REIRTEIGETuI )

TATATL T TqT
TIATY .,
e .
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0T
3 | e ATTFRET A q=_H
(TEERTOT/etre AT o gegr & y=ed &
oo st wari e ar st g
TTTerEd STrerTy)
4 | GEET T ST FA ST =W F o anted | 0 sqfry wEesr
TTFErERTE (FAT e 7) i
jii.  emge
iv. SR T B R Raee
5 | = awaTeSt A wioEt g w7 i, e FF (T wrfere)
ii.  OFTECOlt TR FT THIT
jii. T % U e
iv. TR WTEEREOT ST
TATAT SATHFL F &= FT

gRSET ® fAeer sfie erofera
T

vi.

6. | 3 rufre 1 g/ gTEw/aET

Tfafa THERRT a1 &if F1 /=T
F) AR T S AT A
AT

) oTrterd o ST aTer srafere i /e
M) R B § [T Soar
srafere i grar

THERg  daforg F  fom swEnfar
FTAFH (ITATE ITTT)

MTem & ™U #E-9aa (3R o9
*)

=) frerTers &t gr=m

T) fRerrere = forT ofterer Sentoer

TTERONT IO % HErer &Y [EEr
¥ foro v e aTer sUT

I § FELT FHHET T GLEAT 6 0
o ST 3T 3T

I 9T TEEROT/ AT/ </
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e gfaer d9f =i (@aw G
§T0)
7 | 3r& Fafrg w1 Agem
AT TIel it HEAT
wtafas fuere st arer srafarg v amr
2K RE B O K L L G R R AR B EA R R LT
HTAEUE T AT (T FY)
TATAR % AT (AT #9 FHT SFT
I AT AT FE-TFT AT A AT
THATANT TG &l I o TorT o 7T 397
8. | TS T LA
TEATET L.
TEATH o
e
T
TEY-11
[faw 16(1)(s.) ¥4]
TTfa ST F F forg o=
HIET |,
EGIED
IS 4.
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[EGIED

I ; SATTHT e .

ST TgUOT I A g fReer qfeta g TEqE A e w3 % 9eArd ED)
IEREICEICIEE AR E R H 8, UT qqidrte SEERor/qaamr/ered/ Aaem gieer enfid s
TATTId e o ToIT ITferd Fohar STrar gl

g TR STH AATACE o TEHERTOT, A=, e i e & forg gt & y=ree gq &= o srar
El
g ITTARTE = Sfeatad [Mererd UF orat o =0 M|l § g7 ToTHiase THT ordt oY 3= Ha¥i & daiiq
=T 13 1 # gt amet F srerdia g1

ST YUl =T Fre/aE e e wguer HEsr atata T R off w0, witeer % siawa
] ForefY e iy w7 foraT st wear B o e forfRra e & st

BT ATTACE Tarerd 9/, 2016 % IS T Iocr=d g+ I T (F2&707) ATe=a+, 1986 (1986 FT 29)
& TSTCHE ST AT gl

e (e i)

T TS TGO 9707 STS/H 757 &
sguor =T wfat
(ZEATHAT 3T TEHTH)

y=9-111
[T 19(6), 24(1) 4]
giaeT F yaras g0 @ R s vyega g s # forg arfts Raré o
1. ST/ T ATH
2. STTHEAT

3. % A9 et Hlex o

4, ERIEIRAEEIR AL R G
AT H.

Bzl

AT

5. T AT HT 719 S Tq1

6. e T ATTFTT F7 19
AT 4.

Bzl

e
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EY/ANT H qiaTel it TeAr
9Te¥ # T SATHIT TRAT 6 HE@AT
/AT H FAATA/TATAIAF ATST 0t HE&AT

T AqTorS T 7ATAT

gta fad et e & &9 § IO 319 sraferee fi ety
AT Hifesw 27 o

(& =T

TTatas "uted 219 sqferse £ 7w

(& =T

wtafew sufea st saf<r smfore

[

THEHA BT AT il ATAT

&t

o7 ¥ U¥ A fR o S sraforse it wrem

&t

e s garae a7 Fi Reufa

T T2 ATTACE T TAFRIT 3T AT

BT/

FAT S/ ST/ eI faat § & 92 319 AqAree il JS0
T ST g, Ats gr

%

= faAt ® = 92 saforss  werewr it weeg Afq A afaeraar

%

oS /AEaTTT a9 § 5 a7 sraferse 7 97 srarg o o
STETIOT A T Tferaar

%

Tferdt § = F 39 A99rse &1 A9erT F9 AT He it Tiaeradr

%

Tert ® T srarE 9hE F o agforse w7 fAuer #a AT
e it wfaeradar

%

FAT ST AATIACE T &TT T TAHFA Ta&T H HSTA AT ST1aT &

=TT

TfT 27, a7 &d 9% AT FT TIFRLT FLd aTel TEAL 0l
gfaeradar

%

ST AT AT TS ATHL HTE0

FAT AET/AE H ST At T TT-HT TTHY U a1 Srar &

=T

7f3 BT, T Tufrse & a¥-a% AT GUg 0 ST # onfAer aret it
qear

orTierer frT T = i Hear

erfaer fFw o arforfSas SeamaeTeH, greet, YEawrel, dferE
TS /FTATAT SAT S AT A SETeT qreal i Jear

A & ATeAw | A-TT AT SO U e # ertAer srare
T ¥ srarert i< it Jioeradr

I ATe
FHEATEA (AT AErHaA/es e

ST qre_
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%
%
%
7f% 7T, a7 SUger # sqAr e wrafAw gy
TRt ® AT AT ST
9TET | eI, TR, AT, aTEeel it s St awrs o S B
T AFTHAT &
Tt & TS T AT T FTEETAT &Y
ATATead STEEAT il Fieraar
FEEAr | T | URae | g d | wedi-
fGag | fraw | F6
T
ATATIRAT
ST
&
wtareraar
T AT %
HREEICEUIRIEIIH o
T & | AT AT ST ’
. . BT
FAT qHIE FHATAT GIT FAT g2 ATl ATE AT TART 6T
STaT &
AT TeAF AHTE FHATL hT AT AT HIET A F [0 SlaEl
eewre/faafear arefera & st ‘
AT gete/faatear arsfea § Feay T
FAT HYW FT Q& T 70 10 g/t $er
AL THHTD
[ESIREEE IR E E  ER L
QTET/AT | ATIATE FETT F207 T AT 3 T HEAT  oHdr oA Hied |
T ATIACE HETLIT T
[EEIEREIURILAEE
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e Fhie oo F fom
TATA/E gU FEl/EAT

Z gU HTq/ AT e o FHeny
1.1 =9 HieZ 7% & faq
29599 Hrew & fae

5 = Hiex ¥ a8 Hieew

o Tf2a oree

/ST s

sraferse sieTeor Rt &t argare e
(T )

ELk:

EAEA

SEHEAT

@ gu foat it 5e

T T faT T Fel sraa

FOTArse WETIw FAgra it For AT &w7ar 77 Hiel |

FTorees HER RUr # wiafeq arsfas &7 F WSTa o
Fafarss

TR & Srferse & HUFOr At AaTIAr aqrg
T forw o faet i "

[ERLEIR: 1T

e faaw

HATE | T A

qTqTg | UH qT

Fefrwfy

T WSO T § THna STfrte ®y g, wier S Fwrer oAt
H ST Fi%eh 1@ ol graer g

(afe g av frawr F)
2 foet it g

frer faat i 5
FTer faet it g

feTeor fuT & 3 sraforse 3ot T e g | AT Smar
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o D
IqT FTEE L0k 77 Ffaera aars

ST ATTACE I ETT H ISTT I T Traeraar
TN T | IoT AT Afaeraar

%

%

T A0 £ AT TR TERT T T Ioerd FE the-TE ¥/l «TeT
FAT B AT AT T T ISMAT F@T & AT TR CULEL
TR H | 9T TAT T FSAT 1T & (a2 27 91 T Ioorm wY)
TR sl #1 afae AYFIACE T TR FIA H AT T
TART T 0 ATEAT FT YT ST {eAT (FIAT feF w4 a1 s
STIE)
T TS
T
T &fu =
o
THT WEY
FATITT HUTEH
FEIFET
I SHET - AT
Ffares % qfaes i ararar AT KIRCEL I E QU L
Sferee T Tiaera
ghafes
wHae feEm
EES
g HOar
EES
T HOUE
EES
FAT-HAT
e faet afvaee e T srrferse oy wra [Tt
st wivaee fom T g smfares A oA %
SRT i T2 Sferse ofrers St
FAT BT ATICE T THSRIT (T AT & CURE




38

THE GAZETTE an@z(TRAORDINARY

[PART II—SEC. 3(ii)]

7f3 7, v wiafae sEereor 3 1w srafore i 7 Sy

sraforse yEeRew & forw s e & o Iuersy gfe

(EFAT H)

TS THERLOT % T ada e § wopara i

TATAALA BIE ATTAT THERIT Fiaemd

fAmTomefie e sraforse yeeR iy

STET/ANTE T HIHT F THEHT0r qiereaq it g4

qATE TE SRR F EE

FAT{eeT STHERTOT A TS FoAT ATHAT 1 AT
Ieae form 1o sifae Soume & 9T
T TS ATAT
T A H STl T A9 qfores fiy
AT

FHT e STEERIOT %1 T Fodl AT &l /=T
Ieo T T e Seume i 9
FHT T2 AT
T A H STl T A9 qqfores fy
AT

Frar-fAe STEERTOT T TS Foal qrdT i /=T
Ieae o o sifam SouTe & 9T
EEIRIEEIEL
T T H Tl T A9 qqiores Fiy
AT

sraforee stfAa S STHERTUT A TS Fodl ATHUT 1 AT
Ieo 3T T eifaw Sume S 9
ST TS ATAT

A0 T H el U AT 19 i
HTAT

Ut | Forr wreni e S B asimeor, e,
TSI AT s, 77 St (Braer §)

THERYOT T T FodT ATHIT T ATAT
Ieo T3 T eifam Sume i 9
Y T 7T

T TFA H T T QAT Srqforse iy
HTAT

TEERTOT Y TS Foat GTHAT

" |3 A7 Argfaa ggaefier srafarse
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I auforse smemfia fam@ @@= A emqfda sgeefier
ERIR

S

I Aqferee fAeTe gieeTd

T TAFT3 F I Uty HeraT ¥l T Tear

T (AT F I SUeTey FTESTshT 0T T T GEdT

srferse 3 e Bq SUeed UH Tl T & &0

srqtorse & e % fore adam § yoaa i #1 S

TET/ATE | HAST TIA/AT0T e i T BRI
Meeaw aamae & T ..
EERREIRE Kol 5.t
TS/ TISTHT & g0 5.t
[ERIGRE R Rl B
AEcaqut T wxet AT Uiagriees s o 38 ER: 1
FAT A ITE FAT T & § I=qr & gifagt
FAT 7 ST HATHIT &7 § wgar g EIGEL
e f2 o & Srer T eraforee i arer e
FAT 90T T I ST AT & EUGEL
AT T T T 7 FTET I § CARE
P AT AT T & RUAE
AT T T TG AT AL ITHIT (FTCE F2) ITASH FASISIL, FFIFL TATE
T T I T ST CURE
(@f2 =t A fHawr gome #:3)
FAT ZF T I SF ST T 37 SITavt 8 IR
T 7T, T TLOT T I THT TS T gohel il ST
FHA 6 1T e ATHT
FAT T 0T T ATHT ST & gi/agt
T 3 fReery =Y =raeT iy TE B ERE

(Tt 2T, qT Tl ter offe deva

)

BEIEEE DRI ICEIE]

AL

(atz g, ar TRt =Ter ofte Home

%)

10.

AT oTEX § B A1t Yae Tgiadi § U AW & forg

=T
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FEATSAT TATE TS © (@t gf, ar A =ter ofte goma
F3)
11. | = % oo & & gure ymEeae oo g JEqTEl, ISTT AT FEHT & "oy H
faaor Ho e
AL HATT FTAFATT
FATAT ¥ e : CURE
ftegin 10 Fpssior sy (Fraor sy Bt
CUREL
12. | 9= " AT F7 fa@wor TISTAT HET F
13. | Torat wfer steaat =1 [Meriwor fFam = € i Far =98 59 gifagt
WW%E@WWHWT@% (ﬁa,ﬁmmﬁ)
14, | =t H AT @@, safdre & gt e, afeee,
THERTO ST [A9ar qfgd @wew & forg swar/Ramaarar
£ e sererf<e T fFaer g
15. | = I YTAETEl T AIAT A § 0T [wmT g0
HEHH 1 ST Tl HISATSAT T HET H Ioold e
16. | 3| Fqforse | Fataq qaeaT ¥ Fueq F foro Gt et
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[ 15 (3%), 24(2) 4]
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th April, 2016

S.0. 1357(E).—Whereas the draft of the Solid Waste Management Rules, 2015 were published under the
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number G.S.R. 451
(E), dated the 3" June, 2015 in the Gazette of India, part IL, Section3, sub- section (i) of the same date inviting objections
or suggestions from the persons likely to be affected thereby, before the expiry of the period of sixty days from the
publication of the said notification on the Solid Waste Management Rules, 2015 in supersession of the Municipal Solid
Waste (Management and Handling) Rules, 2000;

And whereas, copies of the said Gazette were made available to the public on the 3" June, 2015;

And whereas, the objections or comments received within the stipulated period were duly considered by the
Central Government;

Now, therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986) and in supersession of the Municipal Solid Waste (Management and Handling) Rules, 2000, except as
respect things done or omitted to be done before such supersession, the Central Government hereby makes the following
rules for management of Solid Waste, namely:-
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1. Short title and commencement.-
D These rules may be called the Solid Waste Management Rules, 2016.
2) They shall come into force on the date of their publication in the Official Gazette.

2. Application.- These rules shall apply to every urban local body, outgrowths in urban agglomerations, census
towns as declared by the Registrar General and Census Commissioner of India, notified areas, notified industrial
townships, areas under the control of Indian Railways, airports, airbases, Ports and harbours, defence establishments,
special economic zones, State and Central government organisations, places of pilgrims, religious and historical
importance as may be notified by respective State government from time to time and to every domestic, institutional,
commercial and any other non residential solid waste generator situated in the areas except industrial waste, hazardous
waste, hazardous chemicals, bio medical wastes, e-waste, lead acid batteries and radio-active waste, that are covered
under separate rules framed under the Environment (Protection) Act, 1986.

3. Definitions —(1) In these rules, unless the context otherwise requires,- (1) “aerobic composting” means a
controlled process involving microbial decomposition of organic matter in the presence of oxygen;

2. ‘“anaerobic digestion' means a controlled process involving microbial decomposition of organic matter in
absence of oxygen;

3. '"authorisation' means the permission given by the State Pollution Control Board or Pollution Control
Committee, as the case may be, to the operator of a facility or urban local suthority, or any other agency
responsible for processing and disposal of solid waste;

4. “biodegradable waste '
stable compounds;

means any organic material that can be degraded by micro-organisms into simpler

5. '"bio-methanation' means a process which entails enzymatic decomposition of the organic matter by microbial
action to produce methane rich biogas;

6. “brand owner” means a person or company who sells any commodity under a registered brand label.

7. “buffer zone” means zone of no development to be maintained around solid waste processing and disposal
facility, exceeding 5 TPD of installed capacity. This will be maintained within total and area allotted for the
solid waste processing and disposal facility.

8. “bulk waste generator” means and includes buildings occupied by the Central government departments or
undertakings, State government departments or undertakings, local bodies, public sector undertakings or private
companies, hospitals, nursing homes, schools, colleges, universities, other educational institutions, hostels,
hotels, commercial establishments, markets, places of worship, stadia and sports complexes having an average
waste generation rate exceeding 100kg per day;

9. '"bye-laws' means regulatory framework notified by local body, census town and notified area townships for
facilitating the implementation of these rules effectively in their jurisdiction.

10. “census town” means an urban area as defined by the Registrar General and Census Commissioner of India;

11. “combustible waste” means non-biodegradable, non-recyclable, non-reusable, non hazardous solid waste
having minimum calorific value exceeding 1500 kcal/kg and excluding chlorinated materials like plastic, wood
pulp, etc;

12. "composting' means a controlled process involving microbial decomposition of organic matter;

13. “contractor” means a person or firm that undertakes a contract to provide materials or labour to perform a
service or do a job for service providing authority;

14. “co-processing” means use of non-biodegradable and non recyclable solid waste having calorific value
exceeding 1500k/cal as raw material or as a source of energy or both to replace or supplement the natural
mineral resources and fossil fuels in industrial processes;

15. “decentralised processing” means establishment of dispersed facilities for maximizing the processing of bio-
degradable waste and recovery of recyclables closest to the source of generation so as to minimize
transportation of waste for processing or disposal;

16. "disposal' means the final and safe disposal of post processed residual solid waste and inert street sweepings
and silt from surface drains on land as specified in Schedule I to prevent contamination of ground water, surface
water, ambient air and attraction of animals or birds;

17. “domestic hazardous waste” means discarded paint drums, pesticide cans, CFL bulbs, tube lights, expired
medicines, broken mercury thermometers, used batteries, used needles and syringes and contaminated gauge,
etc., generated at the household level;
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18.

19.

20.

21.

22.

23.

24.
25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

"door to door collection'" means collection of solid waste from the door step of households, shops,
commercial establishments , offices , institutional or any other non residential premises and includes collection
of such waste from entry gate or a designated location on the ground floor in a housing society , multi storied
building or apartments , large residential, commercial or institutional complex or premises;.

“dry waste”” means waste other than bio-degradable waste and inert street sweepings and includes recyclable
and non recyclable waste, combustible waste and sanitary napkin and diapers, etc;

“dump sites” means a land utilised by local body for disposal of solid waste without following the principles
of sanitary land filling;

“extended producer responsibility” (EPR) means responsibility of any producer of packaging products such
as plastic, tin, glass and corrugated boxes, etc., for environmentally sound management, till end-of-life of the
packaging products;

“facility” means any establishment wherein the solid waste management processes namely segregation,
recovery, storage, collection, recycling, processing, treatment or safe disposal are carried out;

"fine'" means penalty imposed on waste generators or operators of waste processing and disposal facilities
under the bye-laws for non-compliance of the directions contained in these rules and/or bye- laws

"Form'' means a F8orm appended to these rules;

“handling” includes all activities relating to sorting, segregation, material recovery, collection, secondary
storage, shredding, baling, crushing, loading, unloading, transportation, processing and disposal of solid wastes;

“inerts” means wastes which are not bio-degradable, recyclable or combustible street sweeping or dust and silt
removed from the surface drains;

“incineration” means an engineered process involving burning or combustion of solid waste to thermally
degrade waste materials at high temperatures;

“informal waste collector” includes individuals, associations or waste traders who are involved in sorting, sale
and purchase of recyclable materials;

"leachate'’ means the liquid that seeps through solid waste or other medium and has extracts of dissolved or
suspended material from it;

" local body” for the purpose of these rules means and includes the municipal corporation, nagar nigam,
municipal council, nagarpalika, nagar Palikaparishad, municipal board, nagar panchayat and town panchayat,
census towns, notified areas and notified industrial townships with whatever name they are called in different
States and union territories in India;

“materials recovery facility” (MRF) means a facility where non-compostable solid waste can be temporarily
stored by the local body or any other entity mentioned in rule 2 or any person or agency authorised by any of
them to facilitate segregation, sorting and recovery of recyclables from various components of waste by
authorised informal sector of waste pickers, informal recyclers or any other work force engaged by the local
body or entity mentioned in rule 2for the purpose before the waste is delivered or taken up for its processing or
disposal;

“non-biodegradable waste” means any waste that cannot be degraded by micro organisms into simpler stable
compounds;

"operator of a facility' means a person or entity, who owns or operates a facility for handling solid waste
which includes the local body and any other entity or agency appointed by the local body;

primary collection'" means collecting, lifting and removal of segregated solid waste from source of its
generation including households, shops, offices and any other non-residential premises or from any collection
points or any other location specified by the local body;

"processing'' means any scientific process by which segregated solid waste is handled for the purpose of reuse,
recycling or transformation into new products;

"recycling” means the process of transforming segregated non-biodegradable solid waste into new material or
product or as raw material for producing new products which may or may not be similar to the original
products;

“redevelopment” means rebuilding of old residential or commercial buildings at the same site, where the
existing buildings and other infrastructures have become dilapidated;
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38.

39.

40.

41.

42.
43.

44,

45.

46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

""refused derived fuel"(RDF) means fuel derived from combustible waste fraction of solid waste like plastic,
wood, pulp or organic waste, other than chlorinated materials, in the form of pellets or fluff produced by drying,
shredding, dehydrating and compacting of solid waste ;

“residual solid waste” means and includes the waste and rejects from the solid waste processing facilities
which are not suitable for recycling or further processing;

"'sanitary land filling "' means the final and safe disposal of residual solid waste and inert wastes on land in a
facility designed with protective measures against pollution of ground water, surface water and fugitive air dust,
wind-blown litter, bad odour, fire hazard, animal menace, bird menace, pests or rodents, greenhouse gas
emissions, persistent organic pollutants slope instability and erosion;

“sanitary waste” means wastes comprising of used diapers, sanitary towels or napkins, tampons, condoms,
incontinence sheets and any other similar waste;

""Schedule'' means the Schedule appended to these rules;

"secondary storage" means the temporary containment of solid waste after collection at secondary waste
storage depots or MRFs or bins for onward transportation of the waste to the processing or disposal facility;

""'segregation'' means sorting and separate storage of various components of solid waste namely biodegradable
wastes including agriculture and dairy waste, non biodegradable wastes including recyclable waste, non-
recyclable combustible waste, sanitary waste and non recyclable inert waste, domestic hazardous wastes, and
construction and demolition wastes;

“service provider” means an authority providing public utility services like water, sewerage, electricity,
telephone, roads, drainage, etc;

""solid waste'' means and includes solid or semi-solid domestic waste, sanitary waste, commercial waste,
institutional waste, catering and market waste and other non residential wastes, street sweepings, silt removed or
collected from the surface drains, horticulture waste, agriculture and dairy waste, treated bio-medical waste
excluding industrial waste, bio-medical waste and e-waste, battery waste, radio-active waste generated in the
area under the local authorities and other entities mentioned in rule 2;

“sorting” means separating various components and categories of recyclables such as paper, plastic, card-
boards, metal, glass, etc., from mixed waste as may be appropriate to facilitate recycling;

“stabilising” means the biological decomposition of biodegradable wastes to a stable state where it generates
no leachate or offensive odours and is fit for application to farm land ,soil erosion control and soil remediation;

“street vendor” means any person engaged in vending of articles, goods, wares, food items or merchandise of
everyday use or offering services to the general public, in a street, lane, side walk, footpath, pavement, public
park or any other public place or private area, from a temporary built up structure or by moving from place to
place and includes hawker, peddler, squatter and all other synonymous terms which may be local or region
specific; and the words “street vending” with their grammatical variations and cognate expressions, shall be
construed accordingly;

“tipping fee” means a fee or support price determined by the local authorities or any state agency authorised by
the State government to be paid to the concessionaire or operator of waste processing facility or for disposal of
residual solid waste at the landfill;

“transfer station’ means a facility created to receive solid waste from collection areas and transport in bulk in
covered vehicles or containers to waste processing and, or, disposal facilities;

""transportation'' means conveyance of solid waste, either treated, partly treated or untreated from a location to
another lecation in an environmentally sound manner through specially designed and covered transport system
so as to prevent the foul odour, littering and unsightly conditions;

“treatment” means the method, technique or process designed to modify physical, chemical or biological
characteristics or composition of any waste so as to reduce its volume and potential to cause harm;

‘“user fee” means a fee imposed by the local body and any entity mentioned in rule 2 on the waste generator to
cover full or part cost of providing solid waste collection, transportation, processing and disposal services.

"vermi composting'' means the process of conversion of bio-degradable waste into compost using earth
worms;

“waste generator” means and includes every person or group of persons, every residential premises and non
residential establishments including Indian Railways, defense establishments, which generate solid waste;

“waste hierarchy” means the priority order in which the solid waste is to should be managed by giving
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emphasis to prevention, reduction, reuse, recycling, recovery and disposal, with prevention being the most
preferred option and the disposal at the landfill being the least;

58. “waste picker” means a person or groups of persons informally engaged in collection and recovery of reusable
and recyclable solid waste from the source of waste generation the streets, bins, material recovery facilities,
processing and waste disposal facilities for sale to recyclers directly or through intermediaries to earn their
livelihood.

2) Words and expressions used herein but not defined, but defined in the Environment (Protection) Act, 1986, the
Water (Prevention and Control of Pollution) Act, 1974, Water (Prevention and Control of Pollution) Cess Act, 1977 and
the Air (prevention and Control of Pollution) Act, 1981 shall have the same meaning as assigned to them in the
respective Acts.

4 Duties of waste generators.- (1) Every waste generator shall,-

(a) segregate and store the waste generated by them in three separate streams namely bio-degradable, non bio-
degradable and domestic hazardous wastes in suitable bins and handover segregated wastes to authorised waste pickers
or waste collectors as per the direction or notification by the local authorities from time to time;

(b) wrap securely the used sanitary waste like diapers, sanitary pads etc., in the pouches provided by the
manufacturers or brand owners of these products or in a suitable wrapping material as instructed by the local authorities
and shall place the same in the bin meant for dry waste or non- bio-degradable waste;

(©) store separately construction and demolition waste, as and when generated, in his own premises and shall
dispose off as per the Construction and Demolition Waste Management Rules, 2016; and

(d) store horticulture waste and garden waste generated from his premises separately in his own premises and
dispose of as per the directions of the local body from time to time.

2) No waste generator shall throw, burn or burry the solid waste generated by him, on streets, open public spaces
outside his premises or in the drain or water bodies.

3) All waste generators shall pay such user fee for solid waste management, as specified in the bye-laws of the
local bodies.

“4) No person shall organise an event or gathering of more than one hundred persons at any unlicensed place
without intimating the local body, at least three working days in advance and such person or the organiser of such event
shall ensure segregation of waste at source and handing over of segregated waste to waste collector or agency as
specified by the local body.

(&) Every street vendor shall keep suitable containers for storage of waste generated during the course of his activity
such as food waste, disposable plates, cups, cans, wrappers, coconut shells, leftover food, vegetables, fruits, etc., and
shall deposit such waste at waste storage depot or container or vehicle as notified by the local body.

(6)  All resident welfare and market associations shall, within one year from the date of notification of these rules and
in partnership with the local body ensure segregation of waste at source by the generators as prescribed in these rules,
facilitate collection of segregated waste in separate streams, handover recyclable material to either the authorised waste
pickers or the authorised recyclers. The bio-degradable waste shall be processed, treated and disposed off through
composting or bio-methanation within the premises as far as possible. The residual waste shall be given to the waste
collectors or agency as directed by the local body.

(7) All gated communities and institutions with more than 5,000 sqm area shall, within one year from the date of
notification of these rules and in partnership with the local body, ensure segregation of waste at source by the
generators as prescribed in these rules, facilitate collection of segregated waste in separate streams, handover recyclable
material to either the authorised waste pickers or the authorizsd recyclers. The bio-degradable waste shall be processed,
treated and disposed off through composting or bio-methanation within the premises as far as possible. The residual
waste shall be given to the waste collectors or agency as directed by the local body.

®) All hotels and restaurants shall, within one year from the date of notification of these rules and in partnership
with the local body ensure segregation of waste at source as prescribed in these rules, facilitate collection of segregated
waste in separate streams, handover recyclable material to either the authorised waste pickers or the authorised recyclers.
The bio-degradable waste shall be processed, treated and disposed off through composting or bio-methanation within the
premises as far as possible. The residual waste shall be given to the waste collectors or agency as directed by the local
body.

S. Duties of Ministry of Environment, Forest and Climate Change.- (1) The Ministry of Environment, Forest
and Climate Change shall be responsible for over all monitoring the implementation of these rules in the country. It
shall constitute a Central Monitoring Committee under the Chairmanship of Secretary, Ministry of Environment, Forest
and Climate Change comprising officer not below the rank of Joint Secretary or Advisor from the following namely,-
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1) Ministry of Urban Development

2) Ministry of Rural Development

3) Ministry of Chemicals and Fertilizers

4) Ministry of Agriculture

5) Central Pollution Control Board

6) Three State Pollution Control Boards or Pollution Control Committees by rotation
7) Urban Development Departments of three State Governments by rotation

8) Rural Development Departments from two State Governments by rotation

9) Three Urban Local bodies by rotation

10) Two census towns by rotation

11) FICCI, CII
12) Two subject experts

2. This Central Monitoring Committee shall meet at least once in a year to monitor and review the implementation
of these rules. The Ministry of Environment, Forest and Climate Change may co-opt other experts, if needed. The
Committee shall be renewed every three years.

6. Duties of Ministry of Urban Development.- (1) The Ministry of Urban Development shall coordinate with
State Governments and Union territory Administrations to,-

(a) take periodic review of the measures taken by the states and local bodies for improving solid waste management
practices and execution of solid waste management projects funded by the Ministry and external agencies at least once in
a year and give advice on taking corrective measures;

(b) formulate national policy and strategy on solid waste management including policy on waste to energy in
consultation with stakeholders within six months from the date of notification of these rules;

(©) facilitate States and Union Territories in formulation of state policy and strategy on solid management based
on national solid waste management policy and national urban sanitation policy;

(d) promote research and development in solid waste management sector and disseminate information to States and
local bodies;

(e) undertake training and capacity building of local bodies and other stakeholders;and

(f) provide technical guidelines and project finance to states, Union territories and local bodies on solid waste
management to facilitate meeting timelines and standards.

7. Duties of Department of Fertilisers, Ministry of Chemicals and Fertilisers.- (1) The Department of

Fertilisers through appropriate mechanisms shall,-

(a) provide market development assistance on city compost; and

(b) ensure promotion of co-marketing of compost with chemical fertilisers in the ratio of 3 to 4 bags: 6 to 7 bags by

the fertiliser companies to the extent compost is made availablefor marketing to the companies.

8. Duties of Ministry of Agriculture, Government of India.- The Ministry of Agriculture through appropriate

mechanisms shall,-

(a) provide flexibility in Fertiliser Control Order for manufacturing and sale of compost;

(b) propagate utlisation of compost on farm land;

(c) set up laboratories to test quality of compost produced by local authorities or their authorised agencies; and

(d) issue suitable guidelines for maintaining the quality of compost and ratio of use of compost visa-a-vis chemical
fertilizers while applying compost to farmland.

9. Duties of the Ministry of Power.-The Ministry of Power through appropriate mechanisms shall,-

(a) decide tariff or charges for the power generated from the waste to energy plants based on solid waste.

(b) compulsory purchase power generated from such waste to energy plants by distribution company.

10. Duties of Ministry of New and Renewable Energy Sources- The Ministry of New and Renewable Energy

Sources through appropriate mechanisms shall,-
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(a) facilitate infrastructure creation for waste to energy plants; and
(b) provide appropriate subsidy or incentives for such waste to energy plants.
11. Duties of the Secretary-in-charge, Urban Development in the States and Union territories.- (1) The

Secretary, Urban Development Department in the State or Union territory through the Commissioner or Director of
Municipal Administration or Director of local bodies shall,-

(a) prepare a state policy and solid waste management strategy for the state or the union territory in consultation
with stakeholders including representative of waste pickers, self help group and similar groups working in the field of
waste management consistent with these rules, national policy on solid waste management and national urban sanitation
policy of the ministry of urban development, in a period not later than one year from the date of notification of these
rules;

(b) while preparing State policy and strategy on solid waste management, lay emphasis on waste reduction, reuse,
recycling, recovery and optimum utilisation of various components of solid waste to ensure minimisation of waste going
to the landfill and minimise impact of solid waste on human health and environment;

(c) state policies and strategies should acknowledge the primary role played by the informal sector of waste pickers,
waste collectors and recycling industry in reducing waste and provide broad guidelines regarding integration of waste
picker or informal waste collectors in the waste management system.

(d) ensure implementation of provisions of these rules by all local authorities;

(e) direct the town planning department of the State to ensure that master plan of every city in the State or Union
territory provisions for setting up of solid waste processing and disposal facilities except for the cities who are members
of common waste processing facility or regional sanitary landfill for a group of cities; and

®) ensure identification and allocation of suitable land to the local bodies within one year for setting up of
processing and disposal facilities for solid wastes and incorporate them in the master plans (land use plan) of the State or
as the case may be, cities through metropolitan and district planning committees or town and country planning
department;

(h) direct the town planning department of the State and local bodies to ensure that a separate space for segregation,
storage, decentralised processing of solid waste is demarcated in the development plan for group housing or commercial,
institutional or any other non-residential complex exceeding 200 dwelling or having a plot area exceeding 5,000 square
meters;

@) direct the developers of Special Economic Zone, Industrial Estate, Industrial Park to earmark at least five
percent of the total area of the plot or minimum five plots or sheds for recovery and recycling facility.

Q) facilitate establishment of common regional sanitary land fill for a group of cities and towns falling within a
distance of 50 km (or more) from the regional facility on a cost sharing basis and ensure professional management of
such sanitary landfills;

k) arrange for capacity building of local bodies in managing solid waste, segregation and transportation or
processing of such waste at source;

0] notify buffer zone for the solid waste processing and disposal facilities of more than five tons per day in
consultation with the State Pollution Control Board; and

(m) start a scheme on registration of waste pickers and waste dealers.

12. Duties of District Magistrate or District Collector or Deputy Commissioner.- The District Magistrate or
District Collector or as the case may be , the Deputy Commissioner shall, -

(a) facilitate identification and allocation of suitable land as per clause (f) of rules 11 for setting up solid waste
processing and disposal facilities to local authorities in his district in close coordination with the Secretary-in-charge of
State Urban Development Department within one year from the date of notification of these rules;

(b) review the performance of local bodies, at least once in a quarter on waste segregation, processing, treatment
and disposal and take corrective measures in consultation with the Commissioner or Director of Municipal
Administration or Director of local bodies and secretary-in-charge of the State Urban Development.

13. Duties of the Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory.- (1) The Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory shall have the same duties as the Secretary—in-charge, Urban Development in the States and Union
territories, for the areas which are covered under these rules and are under their jurisdictions.

14. Duties of Central Pollution Control Board.-The Central Pollution Control Board shall, -
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(a) co-ordinate with the State Pollution Control Boards and the Pollution Control Committees for implementation
of these rules and adherence to the prescribed standards by local authorities;

(b) formulate the standards for ground water, ambient air, noise pollution, leachate in respect of all solid waste
processing and disposal facilities;

(c) review environmental standards and norms prescribed for solid waste processing facilities or treatment
technologies and update them as and when required;

(d) review through State Pollution Control Boards or Pollution Control Committees, at least once in a year, the
implementation of prescribed environmental standards for solid waste processing facilities or treatment technologies and
compile the data monitored by them;

(e) review the proposals of State Pollution Control Boards or Pollution Control Committees on use of any new
technologies for processing, recycling and treatment of solid waste and prescribe performance standards, emission
norms for the same within 6 months;

) monitor through State Pollution Control Boards or Pollution Control Committees the implementation of these
rules by local bodies;

(2) prepare an annual report on implementation of these rules on the basis of reports received from State Pollution
Control Boards and Committees and submit to the Ministry of Environment, Forest and Climate Change and the report
shall also be put in public domain;

(h) publish guidelines for maintaining buffer zone restricting any residential, commercial or any other construction
activity from the outer boundary of the waste processing and disposal facilities for different sizes of facilities handling
more than five tons per day of solid waste;

@) publish guidelines, from time to time, on environmental aspects of processing and disposal of solid waste to
enable local bodies to comply with the provisions of these rules; and

G) provide guidance to States or Union territories on inter-state movement of waste.

15. Duties and responsibilities of local authorities and village Panchayats of census towns and urban
agglomerations.- The local authorities and Panchayats shall,-

(a) prepare a solid waste management plan as per state policy and strategy on solid waste management within six
months from the date of notification of state policy and strategy and submit a copy to respective departments of State
Government or Union territory Administration or agency authorised by the State Government or Union territory
Administration;

(b) arrange for door to door collection of segregated solid waste from all households including slums and informal
settlements, commercial, institutional and other non residential premises. From multi-storage buildings, large
commercial complexes, malls, housing complexes, etc., this may be collected from the entry gate or any other
designated location;

(©) establish a system to recognise organisations of waste pickers or informal waste collectors and promote and
establish a system for integration of these authorised waste-pickers and waste collectors to facilitate their participation in
solid waste management including door to door collection of waste;

(d) facilitate formation of Self Help Groups, provide identity cards and thereafter encourage integration in solid
waste management including door to door collection of waste;

(e) frame bye-laws incorporating the provisions of these rules within one year from the date of notification of these
rules and ensure timely implementation;

® prescribe from time to time user fee as deemed appropriate and collect the fee from the waste generators on its
own or through authorised agency;

(2) direct waste generators not to litter i.e throw or dispose of any waste such as paper, water bottles, liquor bottles,
soft drink canes, tetra packs, fruit peel, wrappers, etc., or burn or burry waste on streets, open public spaces, drains,
waste bodies and to segregate the waste at source as prescribed under these rules and hand over the segregated waste to
authorised the waste pickers or waste collectors authorised by the local body;

(h) setup material recovery facilities or secondary storage facilities with sufficient space for sorting of recyclable
materials to enable informal or authorised waste pickers and waste collectors to separate recyclables from the waste and
provide easy access to waste pickers and recyclers for collection of segregated recyclable waste such as paper, plastic,
metal, glass, textile from the source of generation or from material recovery facilities; Bins for storage of bio-degradable
wastes shall be painted green, those for storage of recyclable wastes shall be printed white and those for storage of other
wastes shall be printed black;
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@) establish waste deposition centres for domestic hazardous waste and give direction for waste generators to
deposit domestic hazardous wastes at this centre for its safe disposal. Such facility shall be established in a city or town
in a manner that one centre is set up for the area of twenty square kilometers or part thereof and notify the timings of
receiving domestic hazardous waste at such centres;

Q) ensure safe storage and transportation of the domestic hazardous waste to the hazardous waste disposal facility
or as may be directed by the State Pollution Control Board or the Pollution Control Committee;

k) direct street sweepers not to burn tree leaves collected from street sweeping and store them separately and
handover to the waste collectors or agency authorised by local body;

(0))] provide training on solid waste management to waste-pickers and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and fish market on day to day basis and promote
setting up of decentralised compost plant or bio-methanation plant at suitable locations in the markets or in the vicinity of
markets ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and by-lanes daily, or on alternate days or twice a week
depending on the density of population, commercial activity and local situation;

(o) set up covered secondary storage facility for temporary storage of street sweepings and silt removed from
surface drains in cases where direct collection of such waste into transport vehicles is not convenient. Waste so collected
shall be collected and disposed of at regular intervals as decided by the local body;

p) collect horticulture, parks and garden waste separately and process in the parks and gardens, as far as possible;

(Q transport segregated bio-degradable waste to the processing facilities like compost plant, bio-methanation plant
or any such facility. Preference shall be given for on site processing of such waste;

(r) transport non-bio-degradable waste to the respective processing facility or material recovery facilities or
secondary storage facility;

(s) transport construction and demolition waste as per the provisions of the Construction and Demolition Waste
management Rules, 2016;

(t) involve communities in waste management and promotion of home composting, bio-gas generation,
decentralised processing of waste at community level subject to control of odour and maintenance of hygienic conditions
around the facility;

(u) phase out the use of chemical fertilizer in two years and use compost in all parks, gardens maintained by the
local body and wherever possible in other places under its jurisdiction. Incentives may be provided to recycling
initiatives by informal waste recycling sector.

) facilitate construction, operation and maintenance of solid waste processing facilities and associated
infrastructure on their own or with private sector participation or through any agency for optimum utilisation of various
components of solid waste adopting suitable technology including the following technologies and adhering to the
guidelines issued by the Ministry of Urban Development from time to time and standards prescribed by the Central
Pollution Control Board. Preference shall be given to decentralised processing to minimize transportation cost and
environmental impacts such as-

a)bio-methanation, microbial composting, vermi-composting, anaerobic digestion or any other appropriate
processing for bio-stabilisation of biodegradable wastes;

b)waste to energy processes including refused derived fuel for combustible fraction of waste or supply as
feedstock to solid waste based power plants or cement kilns;

(w) undertake on their own or through any other agency construction, operation and maintenance of sanitary landfill
and associated infrastructure as per Schedule 1 for disposal of residual wastes in a manner prescribed under these rules;

(x) make adequate provision of funds for capital investments as well as operation and maintenance of solid waste
management services in the annual budget ensuring that funds for discretionary functions of the local body have been
allocated only after meeting the requirement of necessary funds for solid waste management and other obligatory
functions of the local body as per these rules;

(y) make an application in Form-I for grant of authorisation for setting up waste processing, treatment or disposal
facility, if the volume of waste is exceeding five metric tones per day including sanitary landfills from the State Pollution
Control Board or the Pollution Control Committee, as the case may be;

(2) submit application for renewal of authorisation at least sixty days before the expiry of the validity of
authorisation;
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(za) prepare and submit annual report in Form IV on or before the 30" April of the succeeding year to the
Commissioner or Director, Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Charge of the State Urban Development Department or
village panchayat or rural development department and to the respective State Pollution Control Board or Pollution
Control Committee by the 31 May of every year;

(zc) educate workers including contract workers and supervisors for door to door collection of segregated waste and
transporting the unmixed waste during primary and secondary transportation to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal protection equipment including uniform, fluorescent
jacket, hand gloves, raincoats, appropriate foot wear and masks to all workers handling solid waste and the same are used
by the workforce;

(ze) ensure that provisions for setting up of centers for collection, segregation and storage of segregated wastes, are
incorporated in building plan while granting approval of building plan of a group housing society or market complex; and

(zf) frame bye-laws and prescribe criteria for levying of spot fine for persons who litters or fails to comply with the
provisions of these rules and delegate powers to officers or local bodies to levy spot fines as per the bye laws framed; and

(zg) create public awareness through information, education and communication campaign and educate the waste
generators on the following; namely:-

@) not to litter;

(i1) minimise generation of waste;

(iii) reuse the waste to the extent possible;

@iv) practice segregation of waste into bio—degradable, non-biodegradable (recyclable and combustible),

sanitary waste and domestic hazardous wastes at source;
v) practice home composting, vermi-composting, bio-gas generation or community level composting;

(vi) wrap securely used sanitary waste as and when generated in the pouches provided by the brand owners
or a suitable wrapping as prescribed by the local body and place the same in the bin meant for non-
biodegradable waste;

(vii)storage of segregated waste at source in different bins;

(viii)  handover segregated waste to waste pickers, waste collectors, recyclers or waste collection agencies;
and

(ix) pay monthly user fee or charges to waste collectors or local bodies or any other person authorised by
the local body for sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the timeline as specified in rule 23 for setting up and
operationalisation of sanitary landfill is over;

(zi) allow only the non-usable, non-recyclable, non-biodegradable, non-combustible and non-reactive inert waste
and pre-processing rejects and residues from waste processing facilities to go to sanitary landfill and the sanitary landfill
sites shall meet the specifications as given in Schedule-I, however, every effort shall be made to recycle or reuse the
rejects to achieve the desired objective of zero waste going to landfill;

(z)) investigate and analyse all old open dumpsites and existing operational dumpsites for their potential of bio-
mining and bio-remediation and wheresoever feasible, take necessary actions to bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation of dumpsite, it shall be scientifically capped as per
landfill capping norms to prevent further damage to the environment.

16. Duties of State Pollution Control Board or Pollution Control Committee.- (1) The State Pollution Control Board
or Pollution Control Committee shall,-

(a) enforce these rules in their State through local bodies in their respective jurisdiction and review
implementation of these rules at least twice a year in close coordination with concerned Directorate of
Municipal Administration or Secretary-in-charge of State Urban Development Department;

(b) monitor environmental standards and adherence to conditions as specified under the Schedule I and Schedule II
for waste processing and disposal sites;

(©) examine the proposal for authorisation and make such inquiries as deemed fit, after the receipt of the application
for the same in Form I from the local body or any other agency authorised by the local body;
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(d) while examining the proposal for authorisation, the requirement of consents under respective enactments and
views of other agencies like the State Urban Development Department, the Town and Country Planning
Department, District Planning Committee or Metropolitan Area Planning Committee, as may be applicable,
Airport or Airbase Authority, the Ground Water Board, Railways, power distribution companies, highway
department and other relevant agencies shall be taken into consideration and they shall be given four weeks
time to give their views, if any;

(e) issue authorisation within a period of sixty days in Form II to the local body or an operator of a facility or any
other agency authorised by local body stipulating compliance criteria and environmental standards as specified
in Schedules I and II including other conditions, as may be necessary;

® synchronise the validity of said authorisation with the validity of the consents;

(2) suspend or cancel the authorization issued under clause (a) any time, if the local body or operator of the
facility fails to operate the facility as per the conditions stipulated:

provided that no such authorization shall be suspended or cancelled without giving notice to the local body or
operator, as the case may be; and

(h) on receipt of application for renewal, renew the authorisation for next five years, after examining every
application on merit and subject to the condition that the operator of the facility has fulfilled all the provisions of
the rules, standards or conditions specified in the authorisation, consents or environment clearance.

2) The State Pollution Control Board or Pollution Control Committee shall, after giving reasonable opportunity of
being heard to the applicant and for reasons thereof to be recorded in writing, refuse to grant or renew an authorisation.

3) In case of new technologies, where no standards have been prescribed by the Central Pollution Control Board,
State Pollution Control Board or Pollution Control Committee, as the case may be, shall approach Central Pollution
Control Board for getting standards specified.

4) The State Pollution Control Board or the Pollution Control Committee, as the case may be, shall monitor the
compliance of the standards as prescribed or laid down and treatment technology as approved and the conditions
stipulated in the authorisation and the standards specified in Schedules I and II under these rules as and when deemed
appropriate but not less than once in a year.

(&) The State Pollution Control Board or the Pollution Control Committee may give directions to local bodies for
safe handling and disposal of domestic hazardous waste deposited by the waste generators at hazardous waste deposition
facilities.

6) The State Pollution Control Board or the Pollution Control Committee shall regulate Inter-State movement of
waste.
17. Duty of manufacturers or brand owners of disposable products and sanitary napkins and diapers.- (1)

All manufacturers of disposable products such as tin, glass, plastics packaging, etc., or brand owners who introduce such
products in the market shall provide necessary financial assistance to local authorities for establishment of waste
management system.

2) All such brand owners who sell or market their products in such packaging material which are non-
biodegradable shall put in place a system to collect back the packaging waste generated due to their production.

3) Manufacturers or brand owners or marketing companies of sanitary napkins and diapers shall explore the
possibility of using all recyclable materials in their products or they shall provide a pouch or wrapper for disposal of each
napkin or diapers along with the packet of their sanitary products.

“4) All such manufacturers, brand owners or marketing companies shall educate the masses for wrapping and
disposal of their products.

18. Duties of the industrial units located within one hundred km from the refused derived fuel and waste to
energy plants based on solid waste- All industrial units using fuel and located within one hundred km from a solid
waste based refused derived fuel plant shall make arrangements within six months from the date of notification of these
rules to replace at least five percent of their fuel requirement by refused derived fuel so produced.

19. Criteria for Duties regarding setting-up solid waste processing and treatment facility.- (1) The department
in- charge of the allocation of land assignment shall be responsible for providing suitable land for setting up of the solid
waste processing and treatment facilities and notify such sites by the State Government or Union territory
Administration.

2) The operator of the facility shall design and set up the facility as per the technical guidelines issued by the
Central Pollution Control Board in this regard from time to time and the manual on solid waste management prepared by
the Ministry of Urban Development.
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3) The operator of the facility shall obtain necessary approvals from the State Pollution Control Board or Pollution
Control Committee.

4) The State Pollution Control Board or Pollution Control Committee shall monitor the environment standards of
the operation of the solid waste processing and treatment facilities.

) The operator of the facility shall be responsible for the safe and environmentally sound operations of the solid
waste processing and or treatment facilities as per the guidelines issued by the Central Pollution Control Board from time
to time and the Manual on Municipal Solid Waste Management published by the Ministry of Urban Development and
updated from time to time-

(6) The operator of the solid waste processing and treatment facility shall submit annual report in Form III each
year by 30" April to the State Pollution Control Board or Pollution Committee and concerned local body.

20. Criteria and actions to be taken for solid waste management in hilly areas.- In the hilly areas, the duties and
responsibilities of the local authorities shall be the same as mentioned in rule 15 with additional clauses as under:

(a) Construction of landfill on the hill shall be avoided. A transfer station at a suitable enclosed location shall be
setup to collect residual waste from the processing facility and inert waste. A suitable land shall be identified in
the plain areas down the hill within 25 kilometers for setting up sanitary landfill. The residual waste from the
transfer station shall be disposed of at this sanitary landfill.

(b) In case of non-availability of such land, efforts shall be made to set up regional sanitary landfill for the inert and
residual waste.

(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the streets and give strict direction
to the tourists not to dispose any waste such as paper, water bottles, liquor bottles, soft drink canes, tetra packs,
any other plastic or paper waste on the streets or down the hills and instead direct to deposit such waste in the
litter bins that shall be placed by the local body at all tourist destinations.

(d) Local body shall arrange to convey the provisions of solid waste management under the bye-laws to all tourists
visiting the hilly areas at the entry point in the town as well as through the hotels, guest houses or like where
they stay and by putting suitable hoardings at tourist destinations.

(e) Local body may levy solid waste management charge from the tourist at the entry point to make the solid waste
management services sustainable.

) The department in- charge of the allocation of land assignment shall identify and allot suitable space on the hills
for setting up decentralised waste processing facilities. Local body shall set up such facilities. Step garden
system may be adopted for optimum utilisation of hill space.

21. Criteria for waste to energy process.- (1) Non recyclable waste having calorific value of 1500 K/cal/kg or more
shall not be disposed of on landfills and shall only be utilised for generating energy either or through refuse derived fuel
or by giving away as feed stock for preparing refuse derived fuel.

2) High calorific wastes shall be used for co-processing in cement or thermal power plants.

3) The local body or an operator of facility or an agency designated by them proposing to set up waste to energy
plant of more than five tones per day processing capacity shall submit an application in Form-I to the State Pollution
Control Board or Pollution Control Committee, as the case may be, for authorisation.

“4) The State Pollution Control Board or Pollution Control Committee, on receiving such application for setting
up waste to energy facility, shall examine the same and grant permission within sixty days.

22. Time frame for implementation.- Necessary infrastructure for implementation of these rules shall be created
by the local bodies and other concerned authorities, as the case may be, on their own, by directly or engaging agencies
within the time frame specified below:

S1. No. Activity Time limit from
the date of
notification of
rules

ey (2) 3
1. lidentification of suitable sites for setting up solid waste processing facilities 1 year
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2. l[identification of suitable sites for setting up common regional sanitary landfill facilities 1 year
for suitable clusters of local authorities under 0.5 million population and for setting
up common regional sanitary landfill facilities or stand alone sanitary landfill facilities by
all local authorities having a population of 0.5 million or more .

3. |procurement of suitable sites for setting up solid waste processing facility and sanitary] 2 years
landfill facilities

4. enforcing waste generators to practice segregation of bio degradable, recyclable, 2 years
combustible, sanitary waste domestic hazardous and inert solid wastes at source ,

5. |Ensure door to door collection of segregated waste and its transportation in 2 years
covered vehicles to processing or disposal facilities.

6. lensure separate storage, collection and transportation of construction and demolition 2 years
wastes

7.  |setting up solid waste processing facilities by all local bodies having 100000 or more 2 years
population

8. [Setting up solid waste processing facilities by local bodies and census towns 3 years
below 100000 population.

9  [setting up common or stand alone sanitary landfills by or for all local bodies having 0.5
million or more population for the disposal of only such residual wastes from the] 3 vears
processing facilities as well as untreatable inert wastes as permitted under the Rules y

10. [setting up common or regional sanitary landfills by all local bodies and census towns|
under 0.5 million population for the disposal of permitted waste under the rules 3years

11. [bio-remediation or capping of old and abandoned dump sites Syears

23. State Level Advisory Body. — (1) Every Department in-charge of local bodies of the concerned State

Government or Union territory administration shall constitute a State Level Advisory Body within six months from the
date of notification of these rules comprising the following members, namely:-

SI. No Designation Member
@ (2 3

1. Secretary, Department of Urban Development orLocal self | Chairperson, ex-
government department of the State officio

2. One representative of Panchayats or Rural development | Member, ex-officio
Department not below the rank of Joint Secretary to State
Government

3. one representative of Revenue Department of State Government Member,ex-officio

4. One representative from Ministry of Environment, Forest and | Member, ex-officio

Climate Change Government of India
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5. One representative from Ministry of Urban Development, | Member, ex-officio
Government of India

6. One representative from Ministry of Rural Development, | Member, ex-officio
Government of India

7. One representative from the Central Pollution Control Board Member, ex-officio

8. One representative from the State Pollution Control Board or | Member, ex-officio
Pollution Control Committee

0. One representative from Indian Institute of Technology or National | Member,Ex-officio
Institute of Technology

10. Chief town planner of the state Member
11. Three representatives from the local bodies by rotation Member
12. Two representatives from census towns or urban agglomerations | Member

by rotation.

13. One representative from reputed Non-Governmental Organisation | Member
or Civil Society working for the waste pickers or informal recycler
or solid waste management

14. One representative from a body representing Industries at the State | Member
or Central level

15. one representative from waste recycling industry member
16. Two subject experts Member
17. Co-opt one representative each from agriculture department, and | Member

labour department of State Government.

2) The State Level Advisory Body shall meet at least one in every six months to review the matters related to
implementation of these rules, state policy and strategy on solid waste management and give advice to state government
for taking measures that are necessary for expeditious and appropriate implementation of these rules.

3) The copies of the review report shall be forwarded to the State Pollution Control Board or Pollution Control
Committee for necessary action.

24. Annual report.- (1) The operator of facility shall submit the annual report to the local body in Form-III on or before
the 30" day of April every year.

2) The local body shall submit its annual report in Form-IV to State P Control Board or P Committee and the
Secretary-in-Charge of the Department of Urban Development of the concerned State or Union Territory in case of
metropolitan city and to the Director of Municipal Administration or Commissioner of Municipal Administration or
Officer in -Charge of Urban local bodies in the state in case of all other local bodies of state on or before the 30" day of
June every year

3) Each State Pollution Control Board or Pollution Control Committee as the case may be, shall prepare and
submit the consolidated annual report to the Central Pollution Control Board and Ministry of Urban Development on the
implementation of these rules and action taken against non complying local body by the 31%day of July of each year in
Form-V.

“) The Central Pollution Control Board shall prepare a consolidated annual review report on the status of
implementation of these rules by local bodies in the country and forward the same to the Ministry of Urban Development
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and Ministry of Environment, Forest and Climate Change, along with its recommendations before the 31*day of August
each year.

(&) The annual report shall be reviewed by the Ministry of Environment, Forest and Climate Change during the
meeting of Central Monitoring Committee.

25. Accident reporting- In case of an accident at any solid waste processing or treatment or disposal facility or landfill
site, the Officer- in- charge of the facility shall report to the local body in Form-VI and the local body shall review and
issue instructions if any, to the in- charge of the facility.

SCHEDULE I
[see rule 15 (w),(zi), 16 (1) (b) (e), 16 (4)]
Specifications for Sanitary Landfills
(A) Criteria for site selection.-

@) The department in the business allocation of land assignment shall provide suitable site for setting up of the
solid waste processing and treatment facilities and notify such sites.

(ii) The sanitary landfill site shall be planned, designed and developed with proper documentation of construction
plan as well as a closure planin a phased manner. In case a new landfill facility is being established adjoining an
existing landfill site, the closure plan of existing landfill should form a part of the proposal of such new landfill.

(iii) The landfill sites shall be selected to make use of nearby wastes processing facilities. Otherwise, wastes
processing facility shall be planned as an integral part of the landfill site.

@iv) Landfill sites shall be set up as per the guidelines of the Ministry of Urban Development, Government of India
and Central Pollution Control Board.

) The existing landfill sites which are in use for more than five years shall be improved in accordance with the
specifications given in this Schedule.

(vi) The landfill site shall be large enough to last for at least 20-25 years and shall develop ‘landfill cells’ in a phased
manner to avoid water logging and misuse.

(vii) The landfill site shall be 100 meter away from river, 200 meter from a pond, 200 meter from Highways,
Habitations, Public Parks and water supply wells and 20 km away from Airports or Airbase. However in a
special case, landfill site may be set up within a distance of 10 and 20 km away from the Airport/Airbase after
obtaining no objection certificate from the civil aviation authority/ Air force as the case may be. The Landfill
site shall not be permitted within the flood plains as recorded for the last 100 years, zone of coastal regulation,
wetland, Critical habitat areas, sensitive eco-fragile areas..

(viii)  The sites for landfill and processing and disposal of solid waste shall be incorporated in the Town Planning
Department’s land-use plans.

(ix) A buffer zone of no development shall be maintained around solid waste processing and disposal facility,
exceeding five Tonnes per day of installed capacity. This will be maintained within the total area of the solid
waste processing and disposal facility. The buffer zone shall be prescribed on case to case basis by the local
body in consultation with concerned State Pollution Control Board.

(x) The biomedical waste shall be disposed of in accordance with the Bio-medical Waste Management Rules, 2016,
as amended from time to time . The hazardous waste shall be managed in accordance with the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016, as amended from time to time. The E-
waste shall be managed in accordance with the e-Waste (Management ) Rules, 2016 as amended from time to
time.

(xi) Temporary storage facility for solid waste shall be established in each landfill site to accommodate the waste in
case of non- operation of waste processing and during emergency or natural calamities.

(B) Criteria for development of facilities at the sanitary landfills.-

@) Landfill site shall be fenced or hedged and provided with proper gate to monitor incoming vehicles, to prevent
entry of unauthorised persons and stray animals

(ii) The approach and / internal roads shall be concreted or paved so as to avoid generation of dust particles due to
vehicular movement and shall be so designed to ensure free movement of vehicles and other machinery.

(iii) The landfill site shall have waste inspection facility to monitor waste brought in for landfilling h, office facility
for record keeping and shelter for keeping equipment and machinery including pollution monitoring equipment.
The operator of the facility shall maintain record of waste received, processed and disposed.
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@iv) Provisions like weigh bridge to measure quantity of waste brought at landfill site, fire protection equipment and
other facilities as may be required shall be provided.

) Utilities such as drinking water and sanitary facilities (preferably washing/bathing facilities for workers) and
lighting arrangements for easy landfill operations during night hours shall be provided.

(vi) Safety provisions including health inspections of workers at landfill sites shall be carried out made.

(vii) Provisions for parking, cleaning, washing of transport vehicles carrying solid waste shall be provided. The
wastewater so generated shall be treated to meet the prescribed standards.

©) Criteria for specifications for land filling operations and closure on completion of land filling.-

@) Waste for land filling shall be compacted in thin layers using heavy compactors to achieve high density of the
waste. In high rainfall areas where heavy compactors cannot be used, alternative measures shall be adopted.

(ii) Till the time waste processing facilities for composting or recycling or energy recovery are set up, the waste
shall be sent to the sanitary landfill. The landfill cell shall be covered at the end of each working day with
minimum 10 cm of soil, inert debris or construction material..

(iii) Prior to the commencement of monsoon season, an intermediate cover of 40-65 cm thickness of soil shall be
placed on the landfill with proper compaction and grading to prevent infiltration during monsoon. Proper
drainage shall be constructed to divert run-off away from the active cell of the landfill.

@iv) After completion of landfill, a final cover shall be designed to minimise infiltration and erosion. The final cover
shall meet the following specifications, namely :--

a) The final cover shall have a barrier soil layer comprising of 60 cm of clay or amended soil with permeability
coefficient less than 1 x 107 cm/sec.

b) On top of the barrier soil layer, there shall be a drainage layer of 15 cm.

¢) On top of the drainage layer, there shall be a vegetative layer of 45 cm to support natural plant growth and to
minimise erosion.

(D) Criteria for pollution prevention.-In order to prevent pollution from landfill operations, the following provisions
shall be made, namely:-

@) The storm water drain shall be designed and constructed in such a way that the surface runoff water is diverted
from the landfilling site and leachates from solid waste locations do not get mixed with the surface runoff water.
Provisions for diversion of storm water discharge drains shall be made to minimise leachate generation and
prevent pollution of surface water and also for avoiding flooding and creation of marshy conditions.

(ii) Non-permeable lining system at the base and walls of waste disposal area. For landfill receiving residues of
waste processing facilities or mixed waste or waste having contamination of hazardous materials (such as
aerosols, bleaches, polishes, batteries, waste oils, paint products and pesticides) shall have liner of composite
barrier of 1.5 mm thick high density polyethylene (HDPE) geo-membrane or geo-synthetic liners, or equivalent,
overlying 90 cm of soil (clay or amended soil) having permeability coefficient not greater than 1 x 10-7 cm/sec.
The highest level of water table shall be at least two meter below the base of clay or amended soil barrier layer
provided at the bottom of landfills.

(iii) Provisions for management of leachates including its collection and treatment shall be made. The treated
leachate shall be recycled or utilized as permitted, otherwise shall be released into the sewerage line, after
meeting the standards specified in Schedule- IL. In no case, leachate shall be released into open environment.

@iv) Arrangement shall be made to prevent leachate runoff from landfill area entering any drain, stream, river, lake
or pond. In case of mixing of runoff water with leachate or solid waste, the entire mixed water shall be treated
by the concern authority.

(E) Criteria for water quality monitoring.-

@) Before establishing any landfill site, baseline data of ground water quality in the area shall be collected and kept
in record for future reference. The ground water quality within 50 meter of the periphery of landfill site shall be
periodically monitored covering different seasons in a year that is, summer, monsoon and post-monsoon period
to ensure that the ground water is not contaminated.

(ii) Usage of groundwater in and around landfill sites for any purpose (including drinking and irrigation) shall be
considered only after ensuring its quality. The following specifications for drinking water quality shall apply for
monitoring purpose, namely :-
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S. No Parameters IS 10500:2012, Edition 2.2(2003-09)
e Desirable limit (mg/l except for pH)
ey @r 3)

Arsenic 0.01
Cadmium 0.01
Chromium(as Cr") 0.05
Copper 0.05
Cyanide 0.05
Lead 0.05
Mercury 0.001
Nickel -
Nitrate as NO3 45.0
pH 6.5-8.5
Iron 0.3
Total hardness (as CaCO3) 300.0
Chlorides 250
Dissolved solids 500
Phenolic ~ compounds  (as 0.001
C¢HsOH)
Zinc 5.0
Sulphate (as SOy) 200
¥ Criteria for ambient air quality monitoring.-

@) Landfill gas control system including gas collection system shall be installed at landfill site to minimize odour,
prevent off-site migration of gases, to protect vegetation planted on the rehabilitated landfill surface. For
enhancing landfill gas recovery, use of geomembranes in cover systems along with gas collection wells should
be considered.

(ii) The concentration of methane gas generated at landfill site shall not exceed 25 per cent of the lower explosive
limit (LEL).

(iii) The landfill gas from the collection facility at a landfill site shall be utilized for either direct thermal applications
or power generation, as per viability. Otherwise, landfill gas shall be burnt (flared) and shall not be allowed to
escape directly to the atmosphere or for illegal tapping. Passive venting shall be allowed in case if its utilisation
or flaring is not possible.

@iv) Ambient air quality at the landfill site and at the vicinity shall be regularly monitored. Ambient air quality shall
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meet the standards prescribed by the Central Pollution Control Board for Industrial area.

G. Criteria for plantation at landfill Site.- A vegetative cover shall be provided over the completed site in accordance
with the following specifications, namely:-

(a) Locally adopted non-edible perennial plants that are resistant to drought and extreme temperatures shall be
planted;
(b) The selection of plants should be of such variety that their roots do not penetrate more than 30 cms. This

condition shall apply till the landfill is stabilized;

(©) Selected plants shall have ability to thrive on low-nutrient soil with minimum nutrient addition;
(d) Plantation to be made in sufficient density to minimise soil erosion.
(e) Green belts shall be developed all around the boundary of the landfill in consultation with State Pollution

Control Boards or Pollution Control Committees .

H. Criteria for post-care of landfill site.- (1) The post-closure care of landfill site shall be conducted for at least fifteen
years and long term monitoring or care plan shall consist of the following, namely :-*

(a) Maintaining the integrity and effectiveness of final cover, making repairs and preventing run-on and run-off
from eroding or otherwise damaging the final cover;

(b) Monitoring leachate collection system in accordance with the requirement;

(©) Monitoring of ground water in and around landfill;

(d) Maintaining and operating the landfill gas collection system to meet the standards.

2) Use of closed landfill sites after fifteen years of post-closure monitoring can be considered for human settlement

or otherwise only after ensuring that gaseous emission and leachate quality analysis complies with the specified standards
and the soil stability is ensured.

I.  Criteria for special provisions for hilly areas.-Cities and towns located on hills shall have location-specific
methods evolved for final disposal of solid waste by the local body with the approval of the concerned State Pollution
Control Board or the Pollution Control Committee. The local body shall set up processing facilities for utilisation of
biodegradable organic waste. The non-biodegradable recyclable materials shall be stored and sent for recycling
periodically. The inert and non-biodegradable waste shall be used for building roads or filling-up of appropriate areas on
hills. In case of constraints in finding adequate land in hilly areas, waste not suitable for road-laying or filling up shall be
disposed of in regional landfills in plain areas.

J. Closure and Rehabilitation of Old Dumps- Solid waste dumps which have reached their full capacity or those which
will not receive additional waste after setting up of new and properly designed landfills should be closed and
rehabilitated by examining the following options:

@) Reduction of waste by bio mining and waste processing followed by placement of residues in new
landfills or capping as in (ii) below.

@). Capping with solid waste cover or solid waste cover enhanced with geomembrane to enable collection
and flaring / utilisation of greenhouse gases.

(iii) Capping as in (ii) above with additional measures (in alluvial and other coarse grained soils) such as
cut-off walls and extraction wells for pumping and treating contaminated ground water.

@iv) Any other method suitable for reducing environmental impact to acceptable level.
SCHEDULE II
[see rule 16 (1), (b), (e), 16 (4))
Standards of processing and treatment of solid waste

A. Standards for composting.- The waste processing facilities shall include composting as one of the technologies for
processing of bio degradable waste. In order to prevent pollution from compost plant, the following shall be
complied with namely :-

(a) The incoming organic waste at site shall be stored properly prior to further processing. To the extent possible,
the waste storage area should be covered. If, such storage is done in an open area, it shall be provided with
impermeable base with facility for collection of leachate and surface water run-off into lined drains leading to a
leachate treatment and disposal facility;

(b) Necessary precaution shall be taken to minimise nuisance of odour, flies, rodents, bird menace and fire hazard;
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(c) In case of breakdown or maintenance of plant, waste intake shall be stopped and arrangements be worked out
for diversion of waste to the temporary processing site or temporary landfill sites which will be again
reprocessed when plant is in order;

(d) Pre-process and post-process rejects shall be removed from the processing facility on regular basis and shall not
be allowed to pile at the site. Recyclables shall be routed through appropriate vendors. The non-recyclable high
calorific fractions to be segregated and sent to waste to energy or for RDF production, co-processing in cement
plants or to thermal power plants. Only rejects from all processes shall be sent for sanitary landfill site(s).

(e) The windrow area shall be provided with impermeable base. Such a base shall be made of concrete or
compacted clay of 50 cm thick having permeability coefficient less than 10~ cm/sec. The base shall be provided
with 1 to 2 per cent slope and circled by lined drains for collection of leachate or surface run-off;

® Ambient air quality monitoring shall be regularly carried out. Odurnuisance at down-wind direction on the
boundary of processing plant shall also be checked regularly.

(2) Leachate shall be re-circulated in compost plant for moisture maintenance.

(h) The end product compost shall meet the standards prescribed under Fertilizer Control Order notified from time
to time.

@) In order to ensure safe application of compost, the following specifications for compost quality shall be met,
namely:-

Parameters Organic Compost Phosphate Rich
(FCO 2009) Organic Manure
(FCO 2013)
@ 2 3)
Arsenic (mg/Kg) 10.00 10.00
Cadmium (mg/Kg) 5.00 5.00
Chromium (mg/Kg) 50.00 50.00
Copper (mg/Kg) 300.00 300.00
Lead (mg/Kg) 100.00 100.00
Mercury (mg/Kg) 0.15 0.15
Nickel (mg/Kg) 50.00 50.00
Zinc (mg/Kg) 1000.00 1000.00
C/N ratio <20 Less than 20:1
pH 6.5-7.5 (1:5 solution) maximum 6.7
Moisture, percent by weight, 15.0-25.0 25.0
maximum
Bulk density (g/cm3) <1.0 Less than 1.6
Total Organic Carbon, per cent by 12.0 7.9
weight, minimum
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Total Nitrogen (as N), per cent by 0.8 0.4
weight, minimum

Total Phosphate (as P,0s) percent by 04 10.4
weight, minimum

Total Potassium (as K,0), percent by 04 -
weight, minimum

Colour Dark brown to black -

Odour Absence of foul Odor -

Particle size Minimum 90% material should pass | Minimum 90% material should pass
through 4.0 mm IS sieve through 4.0 mm IS sieve

Conductivity (as dsm-1), not more 4.0 8.2

than

* Compost (final product) exceeding the above stated concentration limits shall not be used for food crops. However, it
may be utilized for purposes other than growing food crops.

B. Standards for treated leachates.-The disposal of treated leachates shall meet the following standards, namely:-
Standards
( Mode of Disposal )
S.No | Parameter
Inland surface Public sewers |Land disposal
water

ey (©)) 3 “ &)

1. Suspended solids, mg/l, max 100 600 200

2. Dissolved solids (inorganic) mg/l, max. 2100 2100 2100

3 pH value 55t09.0 5.5t09.0 5.5t09.0

4 Ammonical nitrogen (as N), mg/l, max. 50 50 -

5 Total Kjeldahl nitrogen (as N), mg/l, max. 100 - -

6 Eli;);l(qrellnglj;:)al oxygen demand (3 days at 27° C) 30 350 100

7 Chemical oxygen demand, mg/l, max. 250 - -

8 Arsenic (as As), mg/l, max 0.2 0.2 0.2

9 Mercury (as Hg), mg/l, max 0.01 0.01 -

10 Lead (as Pb), mg/l, max 0.1 1.0 -

11 Cadmium (as Cd), mg/l, max 2.0 1.0 -
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12 Total Chromium (as Cr), mg/l, max. 2.0 2.0 -
13 Copper (as Cu), mg/l, max. 3.0 3.0 -
14 Zinc (as Zn), mg/l, max. 5.0 15 -
15 Nickel (as Ni), mg/l, max 3.0 3.0 -
16 Cyanide (as CN), mg/l, max. 0.2 2.0 0.2
17 Chloride (as Cl), mg/l, max. 1000 1000 600
18 Fluoride (as F), mg/l, max 2.0 1.5 -
19 Phenolic compounds (as C¢HsOH) mg/l, max. 1.0 5.0 -

Note : While discharging treated leachates into inland surface waters, quantity of leachates being discharged and the
quantity of dilution water available in the receiving water body shall be given due consideration.

C.

Standards for incineration: The Emission from incinerators /thermal technologies in Solid Waste
treatment/disposal facility shall meet the following standards, namely:-

Parameter Emission standard
@ (2 3
Particulates 50 mg/Nm’ Standard refers to half hourly average value
HCl 50 mg/Nm’ Standard refers to half hourly average value
SO2 200 mg/Nm® Standard refers to half hourly average value
CO 100 mg/Nm3 Standard refers to half hourly average value
50 mg/Nm’ Standard refers to daily average value
Total Organic Carbon 20 mg/Nm’ Standard refers to half hourly average value
HF 4 mg/Nm’ Standard refers to half hourly average value
NOx (NO and NO2 expressed | 400 mg/Nm’ Standard refers to half hourly average value

as NO2)

Total dioxins and furans

0.1 ng TEQ/Nm’

Standard refers to 6-8 hours sampling. Please refer|
guidelines for 17 concerned congeners for toxic|

equivalence values to arrive at total toxic
equivalence.

Cd + Th + their compounds 0.05 mg/Nm’® Standard refers to sampling time anywhere
between 30 minutes and 8 hours.

Hg and its compounds 0.05 mg/Nm’ Standard refers to sampling time anywhere

between 30 minutes and 8 hours.
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Sb+As +Pb+Cr+Co+ Cu| 0.5mg/Nm’ Standard refers to sampling time anywhere
+ Mn + Ni + V + their between 30 minutes and 8 hours.
compounds

Note.- All values corrected to 11% oxygen on a dry basis.

Note:

(a) Suitably designed pollution control devices shall be installed or retrofitted with the incinerator to
achieve the above emission limits..

(b) Waste to be incinerated shall not be chemically treated with any chlorinated disinfectants.

(©) Incineration of chlorinated plastics shall be phased out within two years.

(d) if the concentation of toxic metals in incineration ash exceeds the limits specified in the Hazardous Waste
(Management, Handling and Trans boundary Movement) Rules, 2008, as amended from time to time, the ash
shall be sent to the hazardous waste treatment, storage and disposal fcaility.

(e) Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-gas shall
be used as fuel in the incinerator.

(63) The CO2 concentration in tail gas shall not be more than 7%.

(2) All the facilities in twin chamber incinerators shall be designed to achieve a minimum temperature of
950°C in secondary combustion chamber and with a gas residence time in secondary combustion chamber not
less than 2 (two) seconds.

(h) Incineration plants shall be operated (combustion chambers) with such temperature, retention time
and turbulence, as to achieve total Organic Carbon (TOC) content in the slag and bottom ash less than 3%, or
the loss on ignition is less than 5% of the dry weight.

@) Odour from sites shall be managed as per guidelines of CPCB issued from time to time

FORM -1
[see rule 15 (v) 16 (1) (¢), 21(3) ]
Application for obtaining authorisation under solid waste management rules
for processing/recycling/treatment and disposal of solid waste

To,

The Member Secretary,

State Pollution Control Board or Pollution Control Committee,

of.......

Sir,

I/We hereby apply for authorisation under the Solid Waste Management Rules, 2016 for processing,

recycling, treatment and disposal of solid waste.

Name of the local body/agency appointed by them/ operator of facility

Correspondence address
Telephone No.

Fax No. ,e-mail:
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Nodal Officer & designation(Officer authorised by the local body or
agency responsible for operation of processing/ treatment or disposal
facility)

Authorisation required for setting up and operation of the facility
(Please tick mark)

waste processing
recycling
treatment

disposal at landfill

Attach copies of the Documents

Site clearance (local body)

Proof of Environmental Clearance

Consent for establishment

Agreement between municipal authority and operating agency

Investment on the project and expected return

Processing/recycling/treatment of solid waste
(i) Total Quantity of waste to be processed per day
Quantity of waste to be recycled
Quantity of waste to be treated
Quantity of waste to be disposed into landfill
(ii)Utilisation programme for waste processed (Product utilisation)
(iii)Methodology for disposal (attach details)
Quantity of leachate
Treatment technology for leachate

(iv)Measures to be taken for prevention and control of environmental
pollution

(v)Measures to be taken for safety of workers working in the plant

(vi)Details on solid waste processing/recycling/ treatment/disposal
facility (to be attached)

Disposal of solid waste

Number of sites identified

Quantity of waste to be disposed per day

Details of methodology or criteria followed for site selection (attach)
Details of existing site under operation

Methodology and operational details of landfilling

Measures taken to check environmental pollution

Any other information.

Date:

Place:

Signature:

Designation
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Form- II
[see rule 16 (1) (e) ]
Format for issue of authorisation
File No.:
Dated:

Authorisation No

To

Ref: Your application number dt.

The State Pollution Control Board/Pollution Control Committee after examining the proposal hereby
authorises having administrative office at to set up

and operate waste processing/recycling/ treatment/disposal facility at

The authorisation is hereby granted to operate the facility for processing, recycling, treatment and disposal of solid waste.

The authorisation is subject to the terms and conditions stated below and such conditions as may be otherwise specified
in these rules and the standards laid down in Schedules I and II under these rules.

The State Pollution Control Board/Pollution Control Committees of the UT may, at
any time, revoke any of the conditions applicable under the authorisation and shall communicate the same in writing.

Any violation of the provision of the Solid Waste Management Rules, 2016will attract the penal provision of the
Environment (Protection) Act, 1986 (29 of 1986).

(Member Secretary)
State Pollution Control Board/Pollution Control Committee of the UT

(Signature and designation)

Date:
Place:
Form - 111
[see rule 19 (6),24 (1) ]
Format of annual report to be submitted by the operator of facility to the local body

1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of the local body

Telephone No.

Fax No.

E-mail:
5 Name and address of operator of the facility
6 Name of officer in-charge of the facility

Phone No:

Fax No:

E-mail:
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7 Number of households in the city/town ,
Number of non-residential premises in the city

Number of election/ administrative wards in the city/town

3 Quantity of Solid waste

Estimated Quantity of solid waste generated in the local body area /tpd
per day in metric tones

Quantity of solid waste collected per day /tpd
Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at landfill /tpd

9 Status of Solid Waste Management (SWM) service

Segregation and storage of waste at source

Whether solid waste is stored at source in domestic/commercial/

institutional bins If yes, Yes/No
Percentage of households practice storage of waste at source in %
domestic bins

Percentage of non-residential premises practice storage of waste %
at source in commercial /institutional bins

Percentage of households dispose of throw solid waste on the %
streets

Percentage of non-residential premises dispose of throw solid %
waste on the streets

Whether solid waste is stored at source in a segregated form Yes/No
If yes, Percentage of premises segregating the waste at source %
Door to Door Collection of solid waste

Whether door to door collection (D2D) of solid waste is being Yes/No

done in the city/town

if yes

Number of wards covered in D2D collection of waste

No. of households covered

No. of non-residential premises including commercial
establishments ,hotels, restaurants educational institutions/
offices etc covered
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Percentage of residential and non-residential premises covered in
door to door collection through :

%
Motorized vehicle
%
Containerized tricycle/handcart %
0
Other device
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to
be cleaned
km
Frequency of street sweepings and percentage of population [frequency [DailylAlternateTwiceOccasionally|
covered
days a
week
% of
population|
covered
Tools used
. %
Manual sweeping 7
. . %
Mechanical sweeping 7
- Yes/No
Whether long handle broom used by sanitation workers
Whether each sanitation worker is given handcart/tricycle for Yes/No
collection of waste
Whether handcart/ tricycle is containerized Yes/No
Whether the collection tool synchronizes with collection/ waste Yes/No
storage containers utilized
Secondary Waste Storage facilities
No. and type of waste storage depots in the city/town INo. Capacity in m’

Open waste storage sites
Masonry bins

Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m® bins

2 to 5 m’ bins

Above 5m’ containers

Bin-less city

Bin/ population ratio
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Ward wise details of waste storage depots (attach) :
Ward No:
Area:
Population:
No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in cubic meters

Total waste actually stored at the waste storage depots daily

Give frequency of collection of waste from the depots

Number of bins cleared

Frequency INo. of bins

Daily

|Alternate day

Twice a week

Once a week

Occasionally

\Whether storage depots have facility for storage of segregated
waste in green, blue and black bins

'Yes/ No

(if yes, add details)
No. of green bins:
INo. of blue bins:
INo. of black bins:

Whether lifting of solid waste from storage depots is manual or
mechanical. Give percentage

(%) of Manual Lifting

of SOLID WASTE

%
(%) of Mechanical
lifting %

If mechanical — specify the method used

front-end loaders/ Top loaders

Whether solid waste is lifted from door to door and transported to
treatment plant directly in a segregated form

Yes/ No
(if yes, specify)
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Waste Transportation per day

Type and Number of vehicles used (pl tick or add)

INo. Trips made

waste

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others
JCB/loader

ransported

Frequency of transportation of waste

IFrequency (%) of waste transported
Daily

IAlternate day

Twice a week

Once a week

Occasionally
Quantity of waste transported each day /tpd
Percentage of total waste transported daily %o
Waste Treatment Technologies used
Whether solid waste is processed Yes/No
If yes, Quantity of waste processed daily tpd

Land(s) available with the local body for waste processing (in
Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town boundary

Details of technologies adopted
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Composting , Qty. raw material processed
Qty. final product produced
Qty. sold

Qty. of residual waste landfilled

vermi composting Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Bio-methanation Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Refuse Derived Fuel Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual waste
landfilled

Waste to Energy technology Qty. raw material processed

such as incineration, gasification, pyrolysis or any other [Qty. final product produced

technology ( give detail Qty. sold Quantity of residual waste

landfilled

Co-processing Qty. raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based power plants

Others Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local body

No. of sanitary landfill sites available with the local body

Area of each such sites available for waste disposal

Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from city/town kms

Distance from the nearest habitation kms

Distance from water body kms
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Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or historical monument kms
Whether it falls in flood prone area Yes/No
Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
Whether landfill site is fenced Yes /No
Whether Lighting facility is available on site Yes/No
Whether Weigh bridge facility available Yes / No
Vehicles and equipments used at landfill (specify) Bulldozer, Compacters etc. available
Manpower deployed at landfill site 'Yes/No (if yes, attach details)
Whether covering is done on daily basis Yes/No
If not, Frequency of covering the waste deposited at the landfill
Cover material used
Whether adequate covering material is available Yes/No
Provisions for gas venting provided 'Yes/No, (if yes, attach technical data sheet)
Provision for leachate collection 'Yes/No, (if yes, attach technical data sheet)
10 Whether an Action Plan has been prepared for improving solid [Yes/No
waste management practices in the city (if Yes attach Action Plan details)
11 What separate provisions are made for : |Attach details on Proposals,
Dairy related activities : Steps taken,
Slaughter houses waste : 'Yes/No
C&D waste (construction debris) : Yes/No
'Yes/No
12 Details of Post Closure Plan /Attach Plan
13 How many slums are identified and whether these are provided [Yes/ No
with Solid Waste Management facilities : (if Yes. attach details)
14 Give details of manpower deployed for collection including street

sweeping, secondary storage, transportation, processing and
disposal of waste
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15 Mention briefly, the difficulties being experienced by the local
body in complying with provisions of these rules
16 Mention briefly, if any innovative idea is implemented to tackle a
problem related to solid waste, which could be replicated by other
local bodies.
Signature of Operator
Dated :
Place:

Form -1V
[see rules 15(za), 24(2)]

Format for annual report on solid waste management to be submitted by the local body

CALENDAR [DATE OF SUBMISSION OF REPORT:

YEAR:
1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of local body
Telephone No.
Fax No.
E-mail:
5 Name of officer in-charge dealing with solid waste management (SOLID
WASTEM)Phone No:
Fax No:
E-mail:
6 Number of households in the city/town
Number of non-residential premises in the city
Number of election/ administrative wards in the city/town
7 Quantity of Solid waste (solid waste)
Estimated Quantity of solid waste generated in the local body area per day in metric /tpd
tones
Quantity of solid waste collected per day /tpd
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Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at dumpsite/ landfill /tpd

3 Status of Solid Waste Management service
Segregation and storage of waste at source
Whether SOLID WASTE is stored at source in domestic/commercial/ institutional Yes/No
bins, If yes,

Percentage of households practice storage of waste at source in domestic bins %
Percentage of non-residential premises practice storage of waste at source in %
commercial /institutional bins °
Percentage of households dispose or throw solid waste on the streets %
Percentage of non-residential premises dispose of throw solid waste on the streets %
Whether solid waste is stored at source in a segregated form, If yes,
Yes/No
Percentage of premises segregating the waste at source p
0
Door to Door Collection of solid waste
Whether door to door collection (D2D) of solid waste is being done in the city/town Yes/No
if yes
Number of wards covered in D2D collection of waste
No. of households covered
No. of non-residential premises including commercial establishments ,hotels,
restaurants educational institutions/ offices etc covered
Percentage of residential and non-residential premises covered in door to door
collection through :
Motorized vehicle
%
Containerized tricycle/handcart %
0
Other device
%
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to be cleaned km
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Frequency of street sweepings and percentage of |frequency Daily |Alternate [Twice |Occasionally
population covered

days a week

% of

[population

covered
Tools used
Manual sweeping %
Mechanical sweeping %
'Whether long handle broom used by sanitation Yes/No
workers
'Whether each sanitation worker is given Yes/No
handcart/tricycle for collection of waste
IWhether handcart / tricycle is containerized Yes/No
'Whether the collection tool synchronizes with
collection/ waste storage containers utilized Yes/No
Secondary Waste Storage facilities

No. and type of waste storage depots in the No. Capacity in m’

city/town
Open waste storage sites
Masonry bins
Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m3 bins
2 to 5 m3 bins
Above 5m3 containers

Bin-less city

Bin/ population ratio

'Ward wise details of waste storage depots (attach) :
Ward No:

Area:

Population:

No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in
cubic meters

Total waste actually stored at the waste storage
depots daily
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Give frequency of collection of waste from the Frequency No. of bins
depots
Number of bins cleared

Daily
IAlternate day
Twice a week
Once a week
Occasionally
Whether storage depots have facility for storage [Yes/ No
of segregated waste in green, blue and black bins (if yes, add details)
No. of green bins:
No. of blue bins:
No. of black bins:
IWhether lifting of solid waste from storage depots
is manual or mechanical. Give percentage %
(%
(%) of Manual Lifting of solid waste o
(%

(%) of Mechanical lifting

If mechanical — specify the method used

front-end loaders/ Top loaders

IWhether solid waste is lifted from door to door and
transported to treatment plant directly in a
segregated form

'Yes/ No
(if yes, specify)

'Waste transportation per day

Type and Number of vehicles used

No. Trips made waste

transported

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others

JCB/loader




Sy o ol - D

Frequency of transportation of waste Frequency (%) of waste transported
Daily

IAlternate day

Twice a week

Once a week

Occasionally
Quantity of waste transported each day tpd
Percentage of total waste transported daily o
\Waste Treatment Technologies used
'Whether solid waste is processed

'Yes/No
If yes, Quantity of waste processed daily tpd

'Whether treatment is done by local body or
through an agency

Land(s) available with the local body for waste
processing (in Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town
boundary

Details of technologies adopted

Composting , Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Vermi composting Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Bio-methanation Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled
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Refuse Derived Fuel

Qty.
Qty.
Qty.

raw material processed
final product produced

sold Quantity of residual waste landfilled

'Waste to Energy technology

such as incineration, gasification, pyrolysis or any
other technology ( give detail)

Qty.
Qty.
Qty.

raw material processed
final product produced

sold Quantity of residual waste landfilled

Co-processing

Qty.

raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based
power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local
body

No. of sanitary landfill sites available with the
local body

Area of each such sites available for waste disposal

/Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from
city/town

kms
Distance from the nearest habitation kms
Distance from water body kms
Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or kms
historical monument
Whether it falls in flood prone area Yes/No
'Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
\Whether landfill site is fenced Yes/No
'Whether Lighting facility is available on site Yes / No




[ 9 H—-@vg 3(ii)]

o 3 T

87

'Whether Weigh bridge facility available

Yes /No

Vehicles and equipments used at landfill (specify)

Bulldozer, Compacters etc. available

Manpower deployed at landfill site

'Yes/No

(if yes, attach details)

'Whether covering is done on daily basis 'Yes/No
If not, Frequency of covering the waste deposited

at the landfill

Cover material used

IWhether adequate covering material is available  [Yes/No
Provisions for gas venting provided 'Yes/No

(if yes, attach technical data sheet)

Provision for leachate collection

'Yes/No

(if yes, attach technical data sheet)

'Whether an Action Plan has been prepared for
improving solid waste management practices in the
city

'Yes/No
(if Yes attach Action Plan details)

10

'What separate provisions are made for :
Dairy related activities :
Slaughter houses waste :

C&D waste (construction debris) :

IAttach details on Proposals,Steps taken,
'Yes/No
'Yes/No
'Yes/No

11

Details of Post Closure Plan

IAttach Plan

12

How many slums are identified and whether these
are provided with Solid Waste Management
facilities :

'Yes/ No
(if Yes, attach details)

13

Give details of:

Local body’s own manpower deployed for
collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

14

Give details of:

Contractor/ concessionaire’s manpower deployed
for collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

15

Mention briefly, the difficulties being experienced
by the local body in complying with provisions of
these rules
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16  [Mention briefly, if any innovative idea is
implemented to tackle a problem related to solid
waste, which could be replicated by other local
bodies

Signature of CEO/Municipal Commissioner/
Executive Officer/Chief Officer
Date:
Place:
Form-V
[see rule 24(3)]

Format of annual report to be submitted by the state pollution control board or pollution control committee
committees to the central pollution control board

PART A

The Chairman
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar

DELHI- 110 0032

1. |Name of the State/Union territory

2. |Name & address of the State Pollution Control

3. |Number of local bodies responsible for management ofj:
solid waste in the State/Union territory under these rules

4. [No. of authorisation application Received

5. |A Summary Statement on progress made by local body|:  [|Please attach as Annexure-I
in respect of solid waste management

6. |A Summary Statement on progress made by local bodies|:  |[Please attach as Annexure-II
in respect of waste collection, segregation,
transportation and disposal

7. |A summary statement on progress made by local bodies  [Please attach as Annexure-III
in respect of implementation of Schedule II
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Date: .

Chairman or the Member Secretary
State Pollution Control Board/

Pollution Control Committee

Towns/cities

Total number of towns/cities

Total number of ULBs

Number of class I & class II cities/towns
Authorisation status (names/number)
Number of applications received
Number of authorisations granted
Authorisations under scrutiny

SOLID WASTE Generation status
Solid waste generation in the state (TPD)
collected

treated

landfilled

PART B

Compliance to Schedule I of SW Rules (Number/names of towns/capacity)

Good practices in cities/towns
House-to-house collection
Segregation

Storage

Covered transportation

Processing of SW (Number/names of towns/capacity)

Solid Waste processing facilities setup:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletization

Processing facility operational:

S1. No.

Composting

Vermi-composting

Biogas

IRDF/Pelletization

Processing facility under installation/planned:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletisation
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Waste-to-Energy Plants: (Number/names of towns/capacity)

S1. No. [Plant Location Status of operation IPower generation (MW) [Remarks

Disposal of solid waste (number/names of towns/capacity):
Landfill sites identified

Landfill constructed

Landfill under construction

Landfill in operation

Landfill exhausted

Landfilled capped

Solid Waste Dumpsites (number/names of towns/capacity):
Total number of existing dumpsites

Dumpsites reclaimed/capped

Dumpsites converted to sanitary landfill

Monitoring at Waste processing/Landfills sites

S1. No. Name of IAmbient air Groundwater Leachate quality |Compost quality [VOCs
facilities

1.

2.

3.

Status of Action Plan prepared by Municipalities

Total number of municipalities:

Number of Action Plan submitted:
Form - VI
[see rule 25]

Accident Reporting

1. Date and time of accident

2. Sequence of events leading to accident

3. The waste involved in accident
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4. Assessment of the effects of the accidents on human health|:

and the environment
5. Emergency measures taken
6. Steps taken to alleviate the effects of accidents
7. Steps taken to prevent the recurrence of such an accident
Date: ............... Signature:..........ooeveeiiiieian..
Place: ............... Designation: ........................

[F. No. 18-3/2004-HSMD]
BISHWANATH SINHA, Jt. Secy.
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